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 HOUSE  OF  THE  PEOPLE

 Tuesday,  28th  April,  953

 The  House  met  at  a  Quarter  Past
 Eight  of  the  Clock.

 (Sar:  PataskaR  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 BovINE  TUBERCULOSIS

 *65l.  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  to  starred  Question  No.  85
 asked  on  the  llth  November,  952  and
 state  whether  any  special  investigation
 has  been  made:  in  India  regarding  the
 possibility  of  the  spread  of  Tuberculo-
 ais  from  cattle  to  human  beings,  es-
 pecially  children?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  Investiga-
 tions  have  been  made  in  India  on  the
 possibility  of  the  spread  of  Tuber-
 culosis  from  cattle  to  human  beings
 and  the  results  obtained  reveal  that
 the  incidence  of  bovgne  tuberculosis  in
 human  beings  is  nil  for  all  practical
 purposes.

 Shri  V.  P.  Nayar:  May  I  know
 whether  any  thorough  investigation
 has  been  made  into  the  incidence  of
 udder  tuberculosis  and  the  possibility
 of  children  contacting  scorfula  and
 such  other  diseases  on  account  of  that?

 Shrimati  Chandrasekhar:  There  isa
 small  percentage  of  bovine  ‘tuber-
 culosis,  but  there  is  practically  no
 udder  tuberculosis  .in  cattle,

 Shri  V.  P.  Nayar:  May  I  know
 under  whose  direction  this  research
 work  was  done?

 Shrimati  Chandrasekhar;  The  work
 was  conducted  under  the  direction  of
 the  Indian  Medical  Research  Council.
 Dr.  Soparkar  carried  out  extensive
 experiments  from  924  to  1930,  and  the
 conclusions  were  arrived  at.
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 Shri  V.  P.  Nayar:  May  I  know

 whether  after  930  any  effort  has  been
 made  to  see  whether  there  is  likeli-
 hood  of  cattle  tuberculosis  infecting
 man  also?

 Shrimati  Chandrasekhar:  There  was
 no  need.  So,  no  experiments  were  con-
 ducted.

 Shri  V.  P.  Nayar:  May  I  know
 whether  there  is  very  strong  opinion
 among  medical  specialists  elsewhere
 that  there  is  great  possibility  of  bovine
 tuberculosis  attacking  children?

 Shrimati  Chandrasekhar:  No,  Sir.
 e

 Shri  Dabhi:  May  I  know  the  causes
 for  bovine  tuberculosis?

 hea ion-
 The  Minister  of  Health  (Rajku

 Amrk  Kaur):  May  I  say  that
 ditions  in  India  differ  and  the  general
 opinion  among  the  medical  profession
 ig  that  because  in  India  we  all  boil  our
 milk,  it  may  be  that  that  acts  as  a
 tremendous  preventive  against  bovine
 tuberculosis.

 Shri  S.  V.  Ramaswamy:  There  have
 been  too  many  questions  on  .  bovine
 tuberculosis.  The  other  questions  may
 not  be  reached.

 NURSES

 *1652,  Shri  V.  P.  Nayar:  (a)  Will  the
 Minister  of  Health  be  pleased  to  state
 the  estimated  number  of  Public  Health

 and  other  nurses  required  in  India?

 (b)  What  are  the  efforts  so  far  made
 and  now  proposed  to  be  made  to  get

 a
 required  number  of  trained  nur-

 ses

 The  Deputy  Minister  of  Health
 (8brimati  Chandrasekhar):  (a)  On  the
 basis  of  the  recommendation  of  the
 Health  Survey  and  Development  Com-
 mittee  viz.,  provision  of  one  nurse  to
 500  of  the  population,  about  7,00,000
 Public  Health  and  other  nurses  are
 required  in  India.

 (b)  This  is  primarily  for  the  State
 Governments.  A  statement  containing
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 the  information  available  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 X,  annexure  No.  28.]

 Shri  V.  P.  Nayar:  May  I  know,  Sir,
 by  what  time  Government  propose  to
 have  the  adequate  number  of  nurses
 ag  estimated  by  them  now?

 Shrimati  Chandrasekhar:  I  do  not

 ley
 it  is  possible  to  give  the  time

 imit.
 Shri  V.  P.  Nayar:  What  is  the  pre-

 sent  ratio  of  qualified  nurses  to  the
 population  and  to  qualified  doctors?

 Shrimati  Chandrasekhar:  I  re-
 quire  notice.

 Rajkumari  Amrit  Kaur:  May  I  re-
 ly?  There  is  one  nurse  to  about

 30,000  of  the  population.  That  is  the
 latest.  Previously  there  was  one  nurse
 to  43,000  of  the  population,

 Shri  V.  P.  Nayar:  To  doctors?

 Rajkumari  Amrit  Kaur:  We  have
 about  one  doctor  to  between  six  and
 seven  thousand  of  the  population.

 Shri  A.  M.  Thomas:  May  I  know
 whether  any  nurses  are  being  trained
 in  any  institution  under  the  Central
 Government's  control?  {If  so,  how
 many  per  year?

 Rajkumari  Amrit  Kaur:  Under  the
 Cenfral  Government  there  is  only  the
 College  of  Nursing.  Otherwise,  all  the
 nurses  are  trained  in  the  States  in
 various  hospitals,

 Shri  A.  M.  Thomas:  How  many  are
 being  trained  in  this  College  of  Nurs-
 ing  every  year?  ’

 Rajkumari  Amrit  Kaur:  |  think  we
 are  able  to  take  in  in  the  neighbour-
 hood  of  a  hundred.

 Shrimati  Tarkeshwari  Sinha:  May  I
 knaw,  Sir,  if  some  of  the  States  have
 taken  women  criminals  as  nurses,  and
 if  so,  is  it  creating  some  adverse  effect
 on  the  morale  of  the  nurses?

 Rajkumari  Amrit  Kaur:  A  news  item
 appeared  in  the  press  to  that.  effect,
 and  I  contacted  the  Chief  Minister  of
 the  State  concerned.  He  has  assured
 me  that  nobody  who  has  been  convict-
 ed  of  a  non-bailable  offence  will  be
 trained,  but  in  the  case  of  those  who
 have  come  into  prison  under  adverse
 circumstences  cr  as  victims  of  circum-
 stances,  it  may  be  part  of  a  measure
 for  rehabilitation  for  that  type.

 Shrimatj  Tarkeshwari  Sinha:  May  I
 know  the  lowest  pay-scale  that  is  given
 to  the  whole-time  nurses,  and  is_  it
 conceded  that  it  is  necessary  to  in-
 crease  the  pay-scale  for  the  existence
 of  the  nurses?
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 Rajkumari  Amrit  Kaur:  If  the  hon.
 Member  meang  that  the  pay-scale  of
 the  nurses  is  too  low,  I  am  in  entire
 agreement  with  her,  and  I  am  fighting
 for  them  with  the  State  Governments
 all  the  time.

 Shri  V.  P.  Nayar:  What  is  the  mini-
 mum  qualification  prescribed  for  th3
 entrants  to  the  Delhi  College  of  Nurs
 ing?

 Rajkumari  Amrit  Kaur:  We  take
 them  in  at  the  Matriculation  stage,  but
 we  prefer  to  have  Intermediate
 (Science).

 Shri  V.  P.  Nayar:  May  I  know
 whether  there  are  any  definite  TO-
 posals  to  increase  the  present  sa  iy
 of  the  nurses?

 Rajkumari  Amrit  Kaur:  The  States
 are  autonomous  in  the  matter  of
 salaries  of  nurses.  I  can  only  ask  them
 and  advise  them,  and  I  am  glad  to  say
 that  many  of  them  have  increased  the
 salaries.

 Sardar  Hukam  Singh:  What  pro-
 portion  of  the  total  number  of  nurses
 is  filled  by  male  nurses?  ~

 Rajkumari  Amrit  Kaur:  I  could  not
 give  the  actual  proportion  of  male
 nurses  to  female  nurses.

 CULTIVATION  OF  COFFEE  AND  RUBBER
 TREES  lly  ANDAMANS

 #1654.  Shri_S.  C/  Samanta:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  coffee
 and  rubber  trees  grow  in  some  of  the
 Andaman  forests;

 (b)  if  so,  whether  Government  con
 template  to  plant  those  trees  there;  and

 (c)  the  amount  of  coffee  and  rubber
 collected  from  those  forests  during  the
 years  950-5l  and  1952-53?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  Yes;  to  a  limited
 extent  in  artificially  raised  plantations.

 (b)  Government  have  already  small
 scale  plantations  of  rubber  and  coffee
 in  Andamans  and  the  question  of  large
 ae

 cultivation  is  under  considera-
 ion.

 (c)  The  quantity.  of  ८
 pag

 and
 rubber  collected  during  years
 1950-51  to  1982-53  is  as  under:—

 Year  Coffee  Rubber
 es हज  कर्ण  7

 1950-51  Nil  17,389
 I95I-52  2,583  30,892
 1952-53  574  70,700
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 Shri  8,  C.  Samanta:  May  I  know,
 Sir,  whether  the  soil  in  the  places
 which  are  being  now  cleared  of  jungle

 &  Long  Island,  is  suited  for  cultiva-
 stion?

 Dr.  2.  S.  Deshmukh:  -It  is  under
 trial.  We  have  to  experiment  with  re-
 gard  to  that.

 Shri  S.  C.  Samanta:  Is  it  not  a  fact,
 ‘Sir,  that  a  large  amount  of  land  at  tne
 present  time  is  lying  idle  with  widly
 grown  coffee?

 Dr.  P.  S.  Deshmukh:  Since  my  hon.
 friend  has  just  been  to  the  Andamans,

 ‘possibly  what  he  has  stated  is  true.

 Shri  N.  M.  Lingam:  May  I  know  the
 variety  of  coffee  produced  there,
 whether  it  is  Robusta  or  Arabica?

 Dr.  P.  8,  Deshmukh:  I  could  not  say.

 Shri  T,  K.  Chaudhuri:  May  I  know
 if  the  coffee  produced  in  the  Anda-
 ‘mans  was  ultimately  sold  in  the
 market  and  fetched  some  money?

 Dr.  P.  8,  Deshmukh:  I  would  require
 notice.  °-

 Shri  Punnoose:  May  I  know  whether
 the  rubber  produced  in  the  Andamans
 is  of  a  higher  quality  than  what  we
 have  in  India?

 The  Minister  of  Food  and  Agri.
 culture  (Shri  Kidwai):  Let  us  hope  so.

 Dr.  PB.  S.  Deshmukh:  I  have  no
 information.

 Mr,  Chairman:  Next  Question.  Shri
 Nambiar.

 Shri  Nambiar:  No.  1655.  It  is  not
 “Sindi”  but  it  is  “Hindi”.

 TRANSFER  OF  DISPLACED  RAILWAY  EM-
 PLOYEES  FROM  SOUTHERN  RAILWAY

 1655.  Shri  Nambiar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 displaced  Railway  employees  have  been
 posted  at  far  off  Railway  Stations;  and

 (b)  whether  Government  have  re-
 reived  representations  from  Hindi  and
 Bengali-speaking  Railway  employees
 posted  on  the  Southern  Railway  for

 being  transferred  to  their  respective
 linguistic  areas  and  if  so,  what  action
 has  been  taken  thereon?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Some  displaced  persons,  not  displaced
 Railway  employees—mostly  from  Wast
 Bengal,  living  in  refugee  camps  in
 West  Bengal,  were  posted  to  the
 Southern  Railway  on  a  request  from
 the  Rehabilitation  authorities  early  in
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 95l  in  vacancies  arising  out  of  the
 implementation  of  the  Adjudicator’s
 Award.

 (b)  Yes;  arrangements  have  beea
 made  to  transfer  them  to  their
 respective  linguistic  areas  as  and  when
 vacancies  occur.

 Shri  Nambiar,;  Mey  I  know  whether
 they  will  be  transierred  within  a  short
 time,  because  ‘as  and  when_  vacancies
 occur’  is  a  very  vague  term?

 Shri  Alagesan:  When  these  refugees
 were  appointed  on  the  Southern  Rail-
 way,  the  Railway  Authorities  told
 them  that  they  were  guing  to  a  place
 where  language  etc.  differ.  So,  with
 She  full  knowledge  of  these  conditions,
 hey  went  there.  Already  many  of
 them  have  been  transferred  to  the
 Eastern  and  Northern  Railways.  The
 rest  can  be  transferred  only  as  and
 when  vacancies  vccur.  It  was  not  as
 if  they  went  there  withcul  knowing
 what  the  congiticns  were.

 Shri  Gidwaal:  Wil!  the  Government
 consider  the  cesirability  of  transferring
 displaced  Reilway  employees  from
 Sind  to  work  जा  the  Kandla-Deesa
 Railway,  as  it  will  help  in  the  develop-
 ment  of  Gandhidam?

 Shri  Alagesan:  I  cannot  give  an
 answer  of  hand.  It  can  be  considered.

 Shri  Nanadas:  May  I  know  the
 approximate  number  of  Hindi  and
 Bengali  speaking  employees  working
 in  this  railway?

 Shri  Alagesan:  I  do  not  have  their
 number  here,

 Pandit  D.  N,  Tiwary:  May  I  xrow
 whether  free  passes  and  other  facilities
 are  given  to  such  employees  as  are
 transferred  to  otaer  places?

 Shri  Alagesan:  The  usual  conditions  -
 will  be  observed.

 Shri  Ss.  C.  Samanta:  May  I  know
 whether  due  to  regrouping  of  the  rail-
 ways,  such  persons  have  been  sent.  to
 distant  stations,  and  if  so,  wnat
 arrangements  are  being  rnade  to  re
 turn  them  to  their  places?

 Shri  Alagesan:  No,  Sir.  It  was  a
 question  of  finding  em:yioyr.ent  for  the
 refugees  who  came  froa.  East  Bengal
 and  were  crowding  in  West  Bengal
 Because  there  were  vacancies  in  the

 oe
 Railway,  they  were  employed

 ere,

 (Mr.  Deputy-SpeaKER  in  the  Chair]
 Shri  8.  C,  Samanta:  May  I  take  it

 that  due  to  regrouping  there  was  no
 such  transfer?

 Shri  Alagesan:  The  regrow  has
 nothing  to  do  with  that,

 =
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 Shri  Thgnu  Pillai:  Are  there  any
 Sindi  speaking  areas  im  our  country?

 Shri  Alagesan:  The  word  ‘Sindi’  is
 a  printer’s  devil.  It  should  be  Hindi.

 PoTATO  RESEARCH  STATIONS

 #1656.  Shri  N,  M.  Lingam:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  of  potato  Research
 Stations  in  India;

 (b)  the  names  of  stations  under  the
 control  of  the  Government  of  India
 and  those  under  State  Governments;
 and

 (c)  whether  Government  considered
 at  any  time  the  question  of  taking

 over  all  stations  under  their  control?

 The  Minister  of  Agriculture  (Dr.  P.  S.
 Deshmukh):  (a)  15.

 (b)  A  statement.  is  laid  0  the  Table.

 (c)  No.

 STATEMENT

 The  Potato  Research  Stations  under
 the  Central  and  State  Governments.

 A.  Central  Government:

 (i)  Centra]  Potato  Research  Insti-
 tutc,  Patna  (Bihar).

 (2)  Potato  Breeding  Sub-Station
 Simla  (Punjab).

 (3)  Potato  Multiplication  sub-Station
 Bhowali  (Uttar  Pradesh).

 (4)  Potato  Certification  Sub-Station
 Kufri  (Himachal  Pradesh).

 B.  State  Governments:

 Assam—

 (5)  Upper  Shillong
 Farm.

 Agriculsuras

 Madras—
 (6)  Agricultural  Reseaich  Station,

 Nanjanad  (Nilgir:  Hills).
 Punjab—
 (7)  Potato  Research  Station,  Palam-

 pur  (Kangra  Dist-ict).
 (8)  Branch  Sub-Station,

 (Kulu  Valley).
 Uttar  Pradesh—

 (9)  Potato  Research  Sub-Station
 Farrukhabad.

 (10)  Potato  Research  Sub-Station,
 Kausani  (Almorah  District).

 (ll)  Government
 ur,

 Manali

 Research  Farm,
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 -West  Bengal—
 (12)  Potato  Research  Station,  Bhan-

 jang  (Darjeeling  District).
 (13)  Potato  Research  Station,  Ravg-

 bull  (Darjeeling  District).
 Himachal  Pradesh—
 (14)  Himachal  Potato  ge  ment

 Station,  Shilaru  (Mahasu  District’.

 (15)  Himachal  Potato  Development,
 Station,  Alha  (Chamba  District).

 Shri  N.  M.  Lingam:  May  I  know  the
 cost  of  maintenance  of  the  Research.

 during  the  latest  year-  for
 which  figures  are  available  in  respect:
 of  those  under  the  control  of  the
 Central  Government?
 Dr.  P.  S.  Deshmukh:  I  would  like  to:
 esk  for  notice.

 Shri  N.  M.  Lingam:  May  I  know  the
 progress  of  the  scheme  under  the  Five
 Year  Plan  for  co-ordinated  develop-
 ment  of  potatoes  in  the  country?

 Mr.  Deputy-Speaker:  The  whole
 scheme  has  to  be  recited  here?

 Shri  N.  M.  Lingam:  No,  Sir.  There:
 was  the  programme  for  the  production:
 of  30  lakhs  mauncs  of  seed  poiatees
 May  I  know  how  far  progress  has  been
 made  in  achieving  that  target?

 Dr.  P.  S.  Deshmuk’:  The  question
 referred  to  patato  Research  Stations.
 I  am  afraid  I  have  not  got  the  figures.

 Shri  Nanadas:  Arising  out  of  ‘the
 answer  given  to  part  (c)  of  the
 question,  may  I  know  the  reason  for
 the  Government  not  taking  over  these
 stations?

 Dr.  P,  S.  Deshmukh:  We  consider“ that  the  stations  that  we  are  looking
 after  are  enough  for  our  purposes. Some  responsibility  must  be  placed  on
 the  States’  shoulders  also.

 Shri  G.  H.  Deshpande:  Is  there  any
 research  station  for  potatoes  in  Poona
 district?

 Dr.  P.  S.  Deshmukh:  No,  Sir.
 Shri  G.  H.  Deshpande:  Is  the  Gov-

 ernment  aware  of  the  fact  that  Poona
 ig  a  good  potato  producing  centre?

 Dr.  P.  S.  Deshmukh:  We  are  glad.  to.
 hear  of  it.

 Pandit  D.  N.  Tiwary:  What  is  the.
 criterion  for  the  selection  of  sites  for-
 opening  potato  research  centres?

 Dr.  P.  §.  Deshmukh:  Wherever  we.
 corsider  the  site  as  best  suited.
 Wrerever  the  States  have  their
 stations,  I  believe  thev  do  the  same.
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 Pandit  D.  N.  Tiwary:  May  I  know
 whether  Dighwara  in  Saran  district
 where  .  potatoes  are  grown  in  very

 ce
 e  quantities  has  been  selected  for

 such  Research  Stations?
 Dr.  P.  S.  Deshmukh:  I  would  refer

 ‘tthe  hon.  Member  to  the  State  Govern-
 ‘ment.

 क्रि  भक्त  बहान :  माननीय  मंत्री

 महोदय  ने  अभी  १५  रिसर्च  स्टेशनों  का

 जिक्र  किया  है  t  कया  में  जान  सकता  हूं  कि

 पर्वतीय  इलाकों  में  कौन  कौन  रिसर्च  स्टेशन

 हैं  और  उन  में  'रिसर्च  का  कितना  कार्य

 किया  गया  है  ?

 Dr.  P,  S.  Deshmukh:  I  do  not  know
 -which  areas  he  means,  Himachal  Pra-
 desh  ‘has  got  two,  and  Uttar

 ‘Pradesh  three.  There  is  one  Potato
 ‘Research  Sub-station  in  Kausani  of
 Almora  district.  All  these  are  given  in
 the  statement.

 Some  Hon.  Members  rose—

 Mr.  Deputy-Speaker:  Order,  order.
 ‘Hon.  Members  cannot  simply  jump  and
 BO  on  asking  questions.  What  is  the
 hurry?  They  can’t  start  asking
 questions  when  the  hon.  Minister  is
 replying.

 Dr.  P.  8,  Deshmukh:  As  is  given  in
 the  statement,  there  is  only  one  other
 place  where  potato  cultivation  is  being
 tried.  namely  Kodaikanal  and  Palni

 ale
 Beyond  that,  there  is  nothing

 else.

 ,  .  Shri  Sarmah:  Regard  being  had  to
 the  fact  that  agriculture  is  essentially
 a  State  subject,  may  I  know  why  the
 Central  Government  are  not  making
 over  these  Research  Stations  to  the
 States?

 Dr.  P.  S,  Deshmukh:  We  have  no
 Research  Station  at  least  in  Assam,  so
 the  hon.  Member  need  have  no  com-
 piaint.

 Shri  N.  M.  Lingam:  May  I  know  the
 number  of  improved  varieties  bred  in
 these  stations?

 Mr.  Deputy-Speaker:  Can  there  not
 ‘tbe  a  statement  to  this  effect?  Has  the
 hon.  Minister  got  the  information?

 Dr.  P.  8,  Deshmukh:  No,  Sir.

 -Pustic  HEALTH  DEPARTMENT  ON  RAILWAYS
 ©1659.  Shri  Muniswamy:  (a)  Will

 the  Minister  of  Railways  be  pleased  to
 state  the  steps  taken  to  improve  the
 sanitation  on  Railways  after  the  ‘inte-
 gration?
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 (b)  Is  there  any  public  Health  De-
 partment  working  on  the  Railways?

 (c)  If  so,  what  is  the  strength  of  pub-
 lic  health  personnel  on  each  Railway.
 System?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Railways  have  always  undertaker
 public  health  activities  in  relation  to
 Railway  premises  and  these  have  been
 continued  and  integrated  in  the  re-
 grouped  Railways.

 (b)  There  is  no  _  separate  Public
 Health  Department  on  any  of  the  Rail-
 ways,  but  the  work  is  controlled
 generally  by  the  Chief  Medical  Officer.

 (c)  Information  is  not  readily  avail-
 able.

 Shri  Muniswamy:  May  I  know
 whether  more  than  500  sanitary
 inspectors  of  the  Railways  do  not  have
 proper  allocation  of  work?

 Shri  Alagesan:  I  cannot  give  their
 exact  number,  but  they  are  allotted
 duties,  and  they  are  doing  their  work.
 I  00  not  know’  wherefrom  the  hon.
 Member  gets  his  information.

 Shri  Muniswamy:  May  I  know
 whether  the  Railway  Board  has  given
 effect  to  the  I.R.C.A.  resolution

 —— by  the  C.M.O.’s  of  Class  I  Railways
 in  947  regarding  the  formation  of  a
 Public  Health  Department,

 Shri  Alagesan:  I  should  like  to  have
 notice.

 Shri  Nanadas;  What  are  the  items
 of  sanitary  work  performed  by  these
 people?

 Shri  Alagesan:  They  look  to  sanita-
 tion  and  hygiene  of  Railway  Stations
 and  premises,  examination  of  articles
 of  food  sold  dn  the  Railway  Stations
 and  in  other  Railway  institutions,  in-

 ina
 of  Railway  dining  cars  etc.

 ete.
 Shri  Muniswamy:  May  I  know

 whether  the  local  public  health
 authorities  have  any  jurisdiction  over
 Railway  premises,  such  as  restaurants,
 Stalls  etc.?

 Shri  Alagesan:  The  railway  staff  are
 looking  after  these  things.

 CHAIRMAN,  CENTRAL  TRACTOR  ORGANISA-
 TION

 Shri  Naval
 Lier  goood

 (ay
 Will  the  Minister  of  Food  and  ‘agre
 culture  be  pleated  to  state  whether  it
 ig  a  fact  that  the  Chairman  of  the
 Central  Tractor  Organisation  was  sent
 to  U.S.A.  on  Government  expenses  for
 the  purchase  of  heavy  machinery?



 2497  Oral  Answers

 (b)  If  so,  did  he  purchase  eight  in-
 ternational  trucks  costing  eight  lakhs?

 (c)  Is  it  a  fact  that  these  trucks  are
 being  disposed  of  even  unpacked?

 (d)  If  so,  what  are  the  reasons  there-
 for?

 The  Minister  of  Agriculture  (Dr.  P.
 8S.  Deshmukh):  (a)  Yes,  the  Chairman
 was  deputed  to  the  U.S.A.  in  95l  for
 arranging  the  purchase  of  spare  parts
 stocks  and  some  heavy  machinery.

 (b)  It  is  a  fact  that  eight  trucks
 were  purchased  by  the  Indja  Supply
 Mission  on  the  basis  of  such  an  indent.
 The  total  cost  of  the  eight  trucks  is

 ey
 Rs.  4  lakhs,  not  Rs.  8

 akhs.

 (c)  Of  these  eight  trucks,  four
 trucks  were  disposed  of  in  their
 original  packing  to  the  Hirakud  Dam
 Construction  Project  on  p3zyment  of
 ffull  cost.  The  remaining  four  trucks
 have  been  unpacked,  assembled  and
 kept  in  store  without  being  used.
 Effort  is  being  made  to  dispose  of  them.

 (d)  A  Committee  on  whicn  the
 House  is  represented  has  been  appcint-' ed  to  examine  the  working  of  the
 Central  Tractor  Organisation,  and  one
 of  the  points  referred  to  the  Cocn-
 mittee  is  the  appropriateness  of  ‘2
 purchases  made  by  the  Central  Traster
 Organisation.

 शनी  नगर  प्रभाकर  :  यह  ट्रक  साधारण

 ट्रकों  से  कितने  बड़े  हें  ?

 Bto  पी०  एस०  देशमुख  :  काफी  बड़े  हैं
 इन  की  कामत  ३५  हजार  तक  जाती  है।

 Dr.  Suresh  Chandra:  When  we  have a  Supply  Mission  in  Washington,  why was  this  officer  sent  to  the  U.S.A.?
 Dr.  P.  S,  Deshmukh:  The  intenti was  to  inform  personally  ae  the

 a  i  ee
 of  the  C.T.O.  were,  and 8  to  Nave  personal  contact  wi

 Supply  Mission.
 th  the

 Dr.  Suresh  Chandra:  Could  we  not have  got  this  inf
 pondence?

 ormation  by  corres-

 Dr.  P.  S,  Deshmukh:  Evidently  not.

 Shrimati  A.  Kale:  May  I  know  if
 all  these  eight  trucks  were  required

 ere
 fede  of  them  are  lying  idle  even

 uw?

 Dr.  P.  8,  Deshmukh;  It  is  a  some-
 what  long  history,  Sir.  At  the  time
 when  these  trucks  were  purchased,  the
 jdea  was  that  transport  of  the  heavy
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 tractors  by  these  trucks  would  be  more
 beneficial.  When  these  were  got  here,
 we  started  making  our  own  roads  with
 the  graders  that  we  purchased.  With
 the  graded  roads,,it  was  better  to  use
 other  vehicles,  and  other  cars,  rather
 than  the  big  heavy  trucks  that  we  had
 purchased.  I  can  assure  the  House:
 that  we  have  not  at  least  so  far  in-
 curred  any  loss.  It  was  merely  a  case-
 of  one  idea  being  given  up  in  favour  of
 another,  because  the  other  one  was
 thought  more  profitable.

 Shri  Ramachandra  Reddi:  May  I
 know  the  expenditure  that  was  in-
 curred  by  this  officer  in  this  enter-
 prise?

 Dr,  P.  S.  Deshmukh:  Sir,  it  will  be
 most  insignificant  in  view  of  the  pure
 chases.  made.

 Shri  Sarangadhar  Das:  May  I  know,
 Sir,  whether  the  present  Chairman  or
 the  previous  Chairman  had  gone  to
 purchase  these?

 Dr.  P.  S.  Deshmukh:  The  present
 Chairman,

 Shri  Kelappan:  May  I  know,  Sir,
 what  are  the  other  transactions  that
 this  officer  entered  into?

 <

 Dr.  P  S.  Deshmukh:  No,  Sir:  I  have
 not  got  that  list  here.

 Dr,  Ram  Subhag  Singh:  May  I  know,
 Sir,  whether  the  four  trucks  which
 were  sent  to  Hirakud  are  being  used
 there?

 Dr.  P.  S.  Deshmukh:  Yes,  Sir.  I  do:
 not  think  anybody  purchases  anything
 without  using  it,

 Dr.  Ram  Subhag  Singh:  They  were
 purchased  by  the  Government  of  India.

 Shri  Feroze  Gandhi:  May  I  know,
 Sir,  if  it  is  a  fact  that  the  person
 responsible  for  the  mechanical  super-
 vision  of  the  C.T.O.  is  himself  not  a
 qualified  engineer?

 Dr.  P.  S.  Deshmukh:  It  is  difference
 of  opinion  whether  he  may  be  an  ex-
 pert  or  not.  At  the  present  moment,
 he  is  not  an.  engineer.

 Shri  Feroze  Gandhi:  May  I  know,
 Sir.  why  there  is  a_  difference  of'
 opinion.  ‘There  can’t  be  a  difference
 of  opinion  in  this  matter.

 Dr,  P.  S.  Deshmukh:  Some  may
 think  an  administrator  is  necessary;
 others  may  think  am  engineer  is  neces-
 sary.

 Dr.  Suresh  Chandra  rose—
 Shri  Feroze  Gandhi:  Sir,  my

 question  has  not  been  answeral.
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 Mr.  Deputy-Speaker:  The  hon.
 Minister  says  it  is  a  difference  of
 opinion  whether  a  qualified  engineer
 is  necessary  or  any  other  person  can
 do  the  work.  Therefore,  the  question
 of  qualification  does  not  arive.

 Dr.  Suresh  Chandra:  How  ‘uch
 money  was  spent  on  this  officer’s  sour
 to  the  United  States?

 Mr.  Deputy-Speaker:  He  said  it  was
 insignificant,

 Pandit  Thakur  Das  Bhargava:  May
 I  know,  Sir,  whether  these  four  ‘cactors
 were  indented  for  by  the  H'>ekud
 authorities  or  they  were  :mposx::  ‘pun
 them?

 Dr.  P.  S.  Deshmukh:  No,  fr  noth-
 ing  is  imposed.  I  do  not  think  we  are
 capab:=  of  imposing  anything  upon
 anyt:-*%,  They  were  purchased  by
 them  -*ecause  they  were  found  neces-
 sary.  But  they  were  trucks  and  7०९
 tractcrs.

 Shri  Damodara  Menon:  May  I  know,
 Sir,  the  total  number  of  tra&:rors  which
 are  jying  unused  by  the  fentre  Tractor
 Organisation  now?

 Dr.  P.  8,  Deshmukh:  Fi~s+  02  all,  the
 question  was  about  trucks  have  not
 got  the  figures  here,  but  J  so  not  think
 there  are  any  tractors  wnich  are  pur-
 chased  and  not  used.

 ‘CHEAP  GRAIN  SHOPS’  IN  ASSAM

 *66l.  Shri  Rishang  Keishing:  (ay
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  what  am.
 ount  of  money  was  granted  by  the
 Central  Government  to  the  Govern-
 ment  of  Assam  for  setting  up  “Cheap
 Grain  Shops”  for  the  Garos  of  boréer
 areas?

 (b)  How  many  Cheap  Grain  Shops
 were  set  up  and  how  many  people
 have  been  benefited?

 (c)  Has  any  portion  of  the  amount
 granted  been  surrendered  by  the
 authorities  to  the  Central  Government?

 (d)  If  so,  what  amount  has  been  sur-
 rendered  and  why?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  The  Central  Government  did  nox
 give  any  grant  for  the  purpose  but
 Promised  to  bear  the  cost  of  subsidised
 sales  of  rice  in  Khasi  and  Jaintia  and
 Garo  at  Shillong  prices  if  Assam  Gov-
 ernment’s  revenues  were  not  augment-
 ed  as  a  result  of  the  Finance  Com-
 mission’s  recommendations.

 (b)  Nine  Cheap  Grain  Sho
 Bs

 have
 been  set  up  and  an  approximate  popu-
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 jation  of  25,000  is  expected  to  be
 benefited.

 (c)  and  (d).  Do  not  arise,
 Shri  Sarmah:  How  does  the  position

 stand  at  present,  after  the  report  of
 the  Finance  Commission?  May  I  know
 whether  the  Central  Government  sub-

 ee
 the  Government  of  Assam  or

 n
 Shri  M.  V.  Krishnappa:  Their

 finances  have  been  augmented  as  4a
 result  of  the  Finance  Commission's
 recommendations,  and  the  Finance
 Ministry  says  there  is  no  reason  why
 we  should  subsidise  the  grain.

 INTERNATIONAL  WHEAT  AGREEMENT

 #1663.  Shri  K.  P.  Sinha:  (a)  Wii
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  talks  on
 the  international  Wheat  Agreement
 have  taken  a  final  shape?

 (b)  If  so,  what  is  the  new
 price  fixed?

 The  Minister  of  Agriculture  (Dr.  P.  8.
 Deshmukh):  (a)  Yes  Sir.

 (b)  $2.05  (gold  dollar)  per  bugne:
 in  Store  Ft,  William/Port  Arthur.

 Shri  K.  P.  Sinha:  May  I  know.  Si:
 the  quantity  we  have  agreed  to  pur-
 chase  every  year,  and  also  if  the  price
 goes  down  in  the  open  market,  whether
 it  will  be  obligatory  om  us  to  pay  at
 agreed  rate?

 Mr,  Deputy-Speaker:  We
 all  thir  yesterday,

 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwal):  Yes,  Sir.  This
 was  discussed  yesterday.

 ceiling

 discussed

 Mr.  Deputy-Speaker:  I  will  proceed
 to  the  next  question.

 Nex:  Question  No.  1665.

 Shri  Sinhasan  Singh:  Sir,  thers  is
 an  important  correction  to  (a)  of  the
 question.  It  is  ‘do  not  get  adequate
 cargo  from  the  same  pert’.

 The  Minister  of  Food  and  Agti-
 culture  (Shri  Kidwai):  How  can  1! ल
 cuestion  be  corrected  now?

 Carcor  SuHips  AT  CALCUTTA  PorT

 "1665.  Shri  Sinhasan  Singh:  ill  the
 Minister  of  Transport  be  freased  to
 state:

 (a)  whether  it  is  a  fact  that  foreign-
 ships  loading  at  Calcutta  port  sailed
 almost  always  with  full  loads  of  cargo
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 and  that  Indian  Ships  engaged  in  the
 over-seas  trade  really  get  adequate
 cargo  from  the  same  port;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  it  is  a  fact  that  foreign-
 owned  shipping  companies  operating  in
 India  have  refused  to  recognise  the
 ‘Certificate  of  Measurement’  issued  by
 the  Indian  Chambers  of  Commerce  and
 jf  so,  what  steps  Government  propose
 to  take  in  the  matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  AlageSan):  (a)
 and  (b).  Complaints  to  this  ettect
 have  come  to  the-  notice  of  Govern-
 ment  during  recent  months  and  ea-
 quiries  are  being  made  to  ascertain  the
 exact  facts  and  the  reasons  for  the
 special  difficulties,  if  any,  of  the  Indian
 Shipping  Companies,

 (c)  Yes.  This  is  a  matter  for  settle-
 ment  by  private  arrangement  between
 the  Indian  Chambers  of  Commerce  and
 the  foreign  Shipping  Companies  and
 as  it  is  understood  that  the  Federation
 of  Indian  Chambers  of  Commerce  and
 Industry  is  pursuing  the  matter  direct
 with  the  Associated  Chamber  of  Com-
 merce,  Calcutta,  and  the  India/U.K.
 Shipping  Conference,  Government  do
 not  consider  it  appropriate  to  inter-
 vene  in  the  matter  at  this  stage.

 Shri  Sinhasan  Singh:  May  I  know,
 Sir,  when  this  fact  was  brought  to  the
 notice  of  the  Government,  that  Indian
 sh.ps  were  not  getting  adequaie  lnad
 whereas  foreign  ships  were  adequately
 loadec  from  Calcutta  port?

 Shri  Alagesan:  I  cannot  give  the
 exact  date.  It  wag  on!y  brought  te
 our  notice  sometime  back.

 Shri  Sinhasan  Singh:  Way  I  know, Sir,  since  how  long  this  has  been
 going—that  Indian  ships  are  not
 Betting  adequate  load—and  what  action
 Government  has  taken  to  remove  the
 difficulty,  if  there  be  any,  in  getting
 adequate  load?

 Shri  Alagesan:  Sir,  they  have  been
 €etting  load  but  it  may  not  he  suifi-
 cient.  I  have  not  got  the  figures  here
 for  the  various  years.  Sut  thi,  is  a
 matte:  purely  for  the  shippins  com-
 panies  themselves,  to  get  the  cargo.
 And  they  are  doing  that.

 Shri  T,  K.  Chaudhuri:  Is  there  any
 reason  to  suspect  that  foreig::  com-
 panies  are  exercising  some  kind  of
 discrimination  against  Indian  shipping in  this  manner?

 Shri  Alagesan:  That  is  exactly  what
 48  under  inquiry.

 Shri  Nanadas:  May  I  know  Sir,  by
 what  time  this  evil  will  be  remedied.
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 Mr,  Deputy-Speaker:  After  inquiry?

 Shri  Alagesan:  We  try  to  get  as  muc'
 cargo  for  our  ships  as  possib!e.

 Shri  K.  C.  Sodhia:  Have  not  the
 Government  expressed  satisfaction  th  at
 the  Indian  shipping  companies  are
 having  a  flourishing  trade?

 Mr.  Deputy-Speaker:  We  are  er.te.-
 ing  into  argument.

 Shri  K.  C.  Sodhia:  I  read  the  other
 day  ‘hat  they  have  expressed  satis-
 faction  to  that  effect.

 Shri  Alagesan:  We  are  satisried  to
 this  extent  that  the  income  of  these
 shipping  companies  eugaged  iu  cver-
 seas  trade  has  been  increasing  yar  by
 year.  That  should  be  a  matter  for
 satisfiction.

 Shri  Sinhasan  Singh:  May  T  know,
 Sir,  why  the  certificates  cf  measure-
 ment  issued’  by  the  Merchants’
 Association  are  not  accepted  hy  thes?
 companies  and  they  get  it  we:shed
 again  before  issuing  a  certifi.ate?  Ia
 it  because  the  Indian  measurement  is
 not  up  to  the  mark?

 Shri  Alagesan:  I  d»  not  thi.:k  so
 Sir.  But  the  practice  has  been  that
 uptil  now  the  Europezn  Chamber:  of
 Commerce  have  been  making  these
 measurements  and  the  shipping  com.
 panies  now  refuse  io  accept  our
 measurements.  That  is  being  nego,tiat-
 ed  by  the  Indian  Chambers  cf  Cou
 merce  with  the  shipping  companies
 and  the  European  Chambers  of  Ccm-
 merce.

 DIRECTOR  OF  AGRICULTURE,  PUNJAB
 *1667.  Shri  R.  N.  Singh:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  his  speech  delivered
 in  the  House  on  the  ]9th  March,  953
 in  reply  to  the  debate  on  the  demands
 for  grants  for  his  Ministry  and  state:

 (a)  whether  the  Director  of  Agricul-
 ture  Punjab  referred  to  in  the  speech
 who  had  recommended  for  the  supply
 of  sugar  to  a  firm  which  was  found
 later  to  be  non-existent,,  was  charge-
 sheeted  for  making  a  wrong  recom-
 mendation;

 (b)  whether  any  departmental  en-
 quiry  was  made  against  the  officer  con-
 cerned  for  allowing  sugar  to  go  into  the
 black  market;

 (c)  jf  so,  the  result  therefor  and  the
 action  taken;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  Agriculture  (Dr.  P.  a
 Deshmukh  (a)  No.
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 (b)  The  case  was  investigated  by
 the  Srecial  Police  Establishmen‘  cf  the
 Ministry  of  Home  Affairs.

 (c)  Three  persons  were  prosecuted,
 the  proprietor  of  the  firm.  the  Techni-
 eal  Officer  and  an  unspector  of  the
 Office  of  the  Fruit  Development
 wAdviser.  They  were  acquitted  on
 appeal.

 (d)  Does  not  arise.

 श्री  आर०  एन०  सिंह:  क्‍या  यह  आफिसर

 रिटायर  हो  गया  था  या  उस  ने  इस्तीफा

 दे  दिया  था  ?

 हद  तथा  क॒वि  मंत्रों  (श्री  किण्व)  :

 किस  अफसर  के  बारे  में  सवाल  हें  ?

 श्री  आर०  एन०  सिंहः  जिस  अफसर  के

 सम्बन्ध  में  में  ने  यह  प्रदान  पूछा  है  ।

 श्री  किदवई  :  दो  तीन  आफिसर  के

 खारे  में  सवाल  था  और  यह  कहा  गया  कि

 उन  में  से  दो  आदमियों  का  प्रासिक्यूशन

 हुआ  था  |

 डा०  पो०  एस०  देशमुख  :  डाइरेक्टर

 से  मतलब  है  तो  वह  तो  काम  करते  थे  1

 Shri  Kelappan:  May  I  know  if  any
 departmental  action  was  taken  against
 this  officer?

 Shri  Kidwal:  As  has  ben  s':.ted  jim
 the  reply,  the  case  was  sent  to  the
 ‘Home  Ministry  for  police  investigation
 -and  they  challaned  three  persons  in-
 cluding  two  officers  of  the  de;artinent
 In  the  original  court,  they  were  con-
 -victed.  but  on  appeal  ‘hey  were
 cacquittea.

 Shri  Kelappan:  May  I  knov  wht
 departmental  Action  has  bee  taken?

 A
 Shri  Kidwai;  I  think  the  officers

 -who  were  in  the  Government  of  India
 “service  were  removed  from  service,
 but  I  am  not  sure  because  it  is  an  old
 ease.  This  is  what  I  have  been  told.

 Sardar  Hukam  Singh:  Was  any  de-
 partmental  enguiry  or  «ction  taken
 against  the  Director  of  Aericulture
 sagainst  whom  the  complaints  were
 made?

 Shri  Kidwai:  I  said  the  case  was
 <sent  to  the  Home  Ministry.  Waat  wus
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 the  report  of  the  Police,  I  do  nct  kaow.
 But,  in  the  first  instance.  tae  cherge
 was  laid  against  the  Director  of  Agri-
 culture  also  but  in  the  final  prese-
 cution  his  name  did  not  appear.

 Sardar  Hukam  Singh:  Were  any  re-
 marks  made  in  his_  service  Luok  by
 the  Government  under  whom  he  was
 serving?

 Shri  Kidwai:  That  question  should
 be  asked  of  the  Punjab  Government
 because  he  was  not  in  our  service.

 Sardar  Hukam  Singh:  The  other  day,
 an  impression  wags  created  in  this
 House  that  the  whole  quantity  of  the
 sugar  that  was  being  given  was  going
 to  the  black  market.  We  should  know
 whether  that  Government  took  any
 notice  of  this  because  the  hon.  Minis-
 ter  was  reading  from  certain  records
 of  that  Government.

 Shri  Kidwai:  Well,  Sir,  as  I  said
 the  other  day,  an  applica‘ion  was  re-
 ceived  from  a  so-called  firm  in  the
 Punjab  and  it  was  recommended  for
 allotment  of  sugar  by  the  Director  of
 Agriculture  in  Punjab.  I  can  read  out
 the  whole  note.  It  happened  that  the
 son  of  the  person  wh)  was  recom
 mended  for  allotment  was  a  Technical
 Officer  and  he  strongly  recommended
 basing  his  recommendation  on  that  of
 the  Director  of  Agriculture.  The  sugar
 quota  was  allotted.  But  before  it
 could  be  released,  the  Fruit  Preserva-
 tion  Officer  came  to  know  that  there
 was  no  such  firm.  §o.  an  officer  was
 sent  from  here  to  investigate.  He  was
 not  allowed  to  enter  the  premises  of
 the  so-called  firm,  but  he  reported  that
 there  was  no  machinery  and  no  fruit
 preservation  activity  was  going  on
 there.  Therefore  the  case  was  handed
 over  to  the  Police  and  the  allotment
 was  cancelled.  These  are  the  facts
 that  I  said  the  other  day  and  I  am  re-
 peating  them  today.

 Sardar  Hukam  Singh:  Was  it  a  firm
 that  had  big  fruit  gardens  that  were
 wasting  their  fruits  and  was  the  recom-
 mendation  made  that  they  be  better
 utiliséd  for  the  manufacture  of  these?

 Shri  Kidwai:  The  application  was
 from  a  so-called  firm.  The  recom-
 mendation  of  the  Director  was  on  a
 different  line.  He  said  that  he
 persona'ly  knew  the  person.  Therefore
 the  recommendation  was  made  on  the
 abe  cave

 of  8  firm  which  did  not
 exist.

 Shri  Nanadas:  May  I  know  the  total
 guantity  of  sugar  obtained  by  that
 firm  and  whether  the  Government  has
 incurred  any  loss,  and,  if  so,  what  is
 that  amount?

 Shri  Kidwai:  There  is  no  question  of
 any  loss  because  even  if  they  got
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 sugar  they  could  have  got  it  at  con-
 trolled  prices.  But,  as  I  gaid,  before
 the  allotment  was  released,  it  was
 cancelled.

 Shri  Gidwani:  Was  the  officer  pro-
 secuted  in  any  appropriate  court  for
 making  such  a  statement?

 Shri  Kidwai:  As  I  said,  we  entrusted
 the  case  to  the  Home  Departmen)  for
 investigation  by  the  Special  Potice.

 Inpo-U.S.  AGREIMENTreJMEORT  CF  STEEL

 *1668.  Shri  M.  S.  Gurupadaswamy:
 (a)  Will  the  Minister  of  Food  and

 ulture  be  pleased  to  state  whe-
 ther  India  entered  into  an  agreement
 with  the  U.S.A.  in  December,  952  for
 the  supply  of  55,000  tons  of  steel  to
 India  during  the  year  ending  June  30,
 ‘1953?

 (b)  What  are  the  terms  of  this
 agreement?

 (c)  How  will  the  proceeds  from  the
 sale  of  this  steel  be  utilised  and  for
 what  purposes?

 The  Minister  of  Agricu’ture  (Dr.  P.
 8,  Deshmukh):  (a)  The  Government  of
 India  have  entered  into  an  Agreement
 with  the  U.S.  Government  for  import
 of  1,10,000  tons  of  steel  for  agricultural
 purposes  under  the  Technical  Co-
 operation  Programme.

 (b)  Copies  of  the
 ments  are  placed  on  the  Table.
 Appendix  X,  annexure  No.  29.]

 (c)  The  sale  proceeds  of  this  steel
 will  be  utilised  for  the  prosecution  of
 further  projects  of  economic  develop-
 ment  of  India  mutually  agreeable  to
 the  two  Governments  as  provided  for
 in  the  Project  Agreement.  It  has  been
 agreed  that  the  bulk  of:  this  stee]  will
 be  sold  to  farmers  and  village  artisans
 for  the  manufacture  of  implements,
 cart  tyres  and  the  like.  The  rest  will
 be  available  to  manufacturers  of  farm
 machinery.

 relevant  agree-
 {See

 Shri  M.  8,  Gurupadaswamy:  May  I.
 know  what  is  the  total  dollar  value  of
 these  imports?

 Dr.  ह  8.  Deshmukh:  The  agreement
 does  not  mention  the  dollar  value,  but
 it  mentions  the  quantity.  The  agree-
 ment  also  mentions  the  total  estimated
 cost  of  the  project  as  $8,385,000  and

 §  a
 contribution  would  be  2

 Shri  C.  9,  Pande:  May  I  know
 whether  the  steel  imported  from  U.S.A.
 is  anyway  cheaper  than  the  scrap  steel
 that  we  send  outside?

 The  Minister  of  Food  and  Agriculture
 (Shri  Kidwai):  It  was  a  free  gift  the
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 sale  proceeds  of  which  would  be  utilis-
 ed  for  development  purposes.

 Dr.  Ram  Subhag  Singh:  May  I  know:
 the  agency  through  which  this  steel
 will  be  sold  to  the  agriculturists?

 Shri  Kidwai:  It  is  done  by  the
 Industries  Ministry.

 Dr.  Ram  Subhag  Singh:  Is  it  going  to"
 be  sold  to  the  agriculturists  through  the
 Agricultural  Officers  as  it  was  being
 done  previously,  or  is  there  ary  srecial
 agency  through  which  it  will  be  dcne?

 Shri  Kidwai:  This  steel  is  alivtted:
 for  the  use  of  the  agriculturists  for-
 the  manufacture  of  implements  and  the
 alictment  is  made  through  the  Stete
 Governments.

 Shri  M.  S.  Gurupadaswamy:  May
 know  what  is  the  amount  50  far
 imported?

 Dr.  P,  S.  Deshmukh:  I  have  no  in-
 formation.

 Shri  G.  P.  Sinha:  May  I  know
 whether  it  is  distributed  through  co-
 operative  societies?

 Dr.  P.  8.  Deshmukh:  It  is  actually
 mentioned  in  the  agreement  as  to  how:
 it  should  be  distributed,  either  thrcugh
 the  State  Governments  or  through  Oe
 operative  societies.
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 Shri  Kidwai:  It  depends  on  the
 अपी Governments.

 Dr.  Ram  Subhag  Singh:  In  view  of
 the  fact  that  during  post-war  years
 whatever  iron  was  allottec  4०  the  agri-
 culturists  was  not  made  available  to
 them  through  the  agencies  which  were-
 entrusted  with  that  task,  may  I  «now
 whether  the  same  _  agencies  wii,  be
 given  that  work  now?

 Shri  Kidwai:  As  I  said.  the  «stri-
 bution  is  Jeft  to  the  State  Goveznmenis
 and  we  cannot  supersede  the  State
 Governments.  The  agriculturists  have
 got  their  representatives  in  the  State-
 oozes

 to  press  their  complaints. if  any.
 RETURN  TICKETS

 ©1669.  Shri  हू,  P.  Sinoa:
 Minister  of  Railways  be
 state:

 (a)  whether  it  is  a  fact  that  Cheap:
 Return  Tickets  are  issued  from  Bora-
 bay  to  some  summer  stations  nearby:

 Will  the
 pleased  4०

 (b)  since  when  this  new  system  haz
 been  introduced;  and

 (c)  whether  it  is  proposed  to  give
 similar  facilities  with  regard  to  otter
 summer  stations  also?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  AlageSan):  (a)
 Cheap  return  tickets  from  Bombay  are

 -dssued  as  follows:—

 (i)  For  first,  second  and  _  inter
 classes  to  Abu  Road  and  cer-
 tain  other  Hill  Stations  such
 as  Simla,  Ootacamund.  etc.,
 available  for  three  months  at
 24  single  journey  fares.

 (ii)  For  second  and  third  cldsses
 to  Nasik  Road  and  Devlali
 available  for  six  days  at  3
 sing:e  journey  fares,

 (iii)  For  first  class  only  ४०
 Aurangabad  available  for  eight
 days  at  }  single  journey  fares.

 (b)  From  Ist  Marck  4953  in  the  case
 of  item  (i)  and  from  Ist  April  953  in
 the  case  of  items  (ii)  and  (iii).

 (c)  Issue  of  return  tickets  to  other
 similar  stations  etc.,  will  be  considered
 if  the  net  result  is  expected  to  increase
 the  revenue  and  provided  the  Railways
 are  in  a  position  to  carry  the  additional
 traffic  offered.

 Shri  छू,  P.  Sinha:  May  I  know  _the
 special  reason  that  impelled  the  Gov-
 ernment  to  take  this  decision?

 Shri  Alagesan:  To  provide  amenities
 to  people  who  want  to  go  and  spend
 the.z  time  in  the  hill  stations  during
 summer.  This  started  in  the  year  95l
 and  we  geve  the  concession  im  952  and
 also  this  year.

 Shri  Dabhi:  May  I  know  the  reason
 why  third  class  return  tickets  are  not
 issued  to  all  stations?

 Shri  Alagesan:  Under  item  (ii),  we
 are  issuing  third  class  tickets  also.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  if  some  facilities  and  concessiors
 have  been  given  to  artistes  who  travel
 in  groups  of  five,  and  if  so,  what  are
 the  concessions?

 Mr.  Deputy-Speaker:  Does  it  come
 ander  ‘Bombay  to  some  stations’?  Are
 artistes  going  to  hill  stations  for
 summer?

 Shri  G.  P.  Sinha:  May
 whether  third  class  tickets  ate  ‘%sued
 to  other  hill  stations  as  well  and.  if
 not,  why  not?

 Shri  Alagesan:  No,  Sir,  to  other  hill
 stations  they  are  not  being  issued.

 Shri  Dabhi:  What  are  the  reasons
 for  not  issuing  third  class  return  tickets
 to  ail  stations?

 Mr,  Deputy-Speaker:  That  is  an
 argument.  They  are  making  ar  experi-
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 Prof,  D.  C.  Sharma:  May  I  know  if
 similar  tickets  are  issued  from  the
 Delhi  station  also  to  hill  statjons;  if
 not,  why  not?

 Shri  Alagesan:  They  are  issued  from
 Delhi  to  all  hill  stations.

 Shri  N.  M,  Lingam:  May  I  know  if
 this  ticket  is  available  in  respect  of

 es
 by  the  air-conditioned  coach

 also?

 Shri  Alagesan:  Yes.
 Mr.  Deputy-Speaker:  I  am  calling  the

 next  question.
 Shri  Nambiar:  I  want  ta  ask  only

 one  question,  Sir.  We  have  Oota-
 camund  and  other  hill  stations  in
 Madras,  I  want  to  know  whether  these
 tickets  are  issued  to  the  Nilgiris  and
 such  other  places.

 Shri  Alagesan:  I  have
 Ooty  here.

 mentioned

 RETRENCHMENT  OF  WORKERS

 1670.  Shri  K.  P.  Sinha:  (a)  Will
 the  Minister  of  Labour  be  pleased  to
 state  whether  it  is  a  fact  that  a  large
 number  of  workers  employed  in  the
 Jute  Industry  in  West  Bengal  have
 recently  been  retrenched?

 (b)  What  is  the  total  number  of
 workers  thrown  out  of  employment?

 (c)  What  are  the  reasons  for  retren-
 chment?

 (d)  Whe‘  step,  if  any,  have  Govern-
 ment  taken  to  stop  retrenchment?

 The  Deputy  Minister  of  Labour  (Shri
 Abi¢  Alf):  (a)  to  (d).  This  matter  is
 main:y  the  concern  of  the  West  Bengal
 Government  and  they  have  been  re-
 quested  to  intimate  to  the  Government
 of  India  action  taken  by  them,

 Shri  K.  P.  Sinha:  Is  it  the  policy  of
 Government  to  see  that  the  workers
 are  paid  for  the  unemployment  period?

 Shri  Abid  Ali:  Yes.  Sir.  This
 a has  already  been  considered.  Formerly,

 a  communique  was  issued  on  this

 question.
 Again  we  are  considering

 that  the  workers  should  get  some  re-
 lief  during  the  forced  unemployment
 period.

 Shri  K.  P.  Sinha:  Is  it  a  fact  that
 in  consultation  with  the  employers’
 organisations  Government  are  com-
 mitted  to  the  fact  that  no  retrenchment
 should  take  place  without  the  consent
 of  the  workers’  organisations?

 Shri  Abid  All:  In  case  the  workers
 feel  that  the  retrenchment  was  un-
 reasonable,  there  is  machinery  provid-
 ed  for  to  consider  this  matter.
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 Shri  B.  S,  Murthy:  Arising  out  of
 the  answer  given  by  the  hon,  Minister,
 may  I  know  what  relief  is  being  pro-
 posed  to  be  given?

 Shri  Abid  Ali:  The  matter  is  under
 ‘consideration  and  it  will  be  finalised

 “very  goon.

 Shri  G.  P.  Sinha:  Is  there  any  pro-
 --vision  whereby  the  industries  concerned
 -should  take  the  consent  of  the  Govern-
 ‘ment  before  carrying  out  retrench-

 ‘ment?

 Shri  Abid  Ali:  No,  Sir.

 Shri  Nambiar:  In  view  of  the
 ‘threatened  large-scale  retrenchment  in
 “Calcutta  jute  mills,  namely,  some
 $0,000  workers,  may  I  know  what

 ‘measures  are  being  proposed  by  Gov-
 ‘ernment  to  cope  with  the  serious
 economic  situation  that  would  arise
 from  such  retrenchment.

 Shri  Abid  Ali:  According  to  our
 ‘Ynformation,  it  is  not  correct  that

 lalla
 retrenchment  is  contemplat-

 «ed.

 Shri  Ramananda  Das:  Is  it  a  fact
 ‘that  the  West  Bengal  Government  is
 not  taking  any  action  in  this  matter?

 Shri  Abid  Ali:  No,  Sir.  We  under-

 foie
 that  they  are  taking  necessary

 -action.

 Shri  Ramananda  Das:  How  long  will
 “that  Government  take  to  finalise  the
 »  matter?

 Mr,  Deputy-Speaker:  Why  not  the
 M.L.As,  of  Bengal  ask  these  questions
 from  the  Bengal  Government?

 Shri  Ramananda  Das:  It  is  the  con-
 «cern  of  the  Government  of  India  a!so.

 Shri  Abid  Ali:  Yes.  It  is  the  concern
 ‘of  this  Government  also.  But  primarily
 it  is  the  concern  of  the  West  Bengal
 Government  and  we  are  in  communica-

 .tion  with  that  Government.

 Shri  Nambiar:  May  I  know  whether
 ‘a  deputation  waited  on  the  Prime

 Minister  and  the  matter  has  been
 brought  to  his  notice  as  well,  so  that
 the  whole  thing  is  under  considerat‘on
 as  to  what  measures  are  to  be  taken
 in  this  respect?

 Shri  Abig  Ali:  According  to  my  in-
 ‘formation,  no”  deputation  waited  on
 the  Prime  Minister,  but  a  few  re-

 resentatives  of  the  workers  in  the
 ~jute  industry  met  my  hon.  colleague
 the  Labour  Minister,  and  whatever  was
 ‘placed  before  him  was  communicated
 ‘to  the  Government  of  West  Bengal.
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 GRANTS  TO  INSTITUTIONS  COMBATING
 BLINDNESS

 #1672.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  non-official  organisations  and
 individuals  engaged  in  combating  the
 incidence  of  blindness  in  India  which
 have  been  given  grants  by  the  Central
 Government  during  the  year  1952-53;

 (b)  the  amount  of  grants  and  the
 basis  for  award  of  those  grants;  and

 (c)  whether  Government  receive  re-
 ports  from  those  to  whom  the  grants
 are  made  and  also  whether  the  reports
 of  their  activities  are  taken  into  con-
 sideration  before  making  the  grants?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):

 ©
 and

 “(b).  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  X  annex-
 ure  No.  30.)

 (c)  The  answer  is  in  the  affirmative.
 Shri  Jhulan  Sinha:  May  I  know  if

 the  grants  given  to  the  various  insti-
 tutions  mentioned  in  the  statement  are
 based  on  the  report  of  the  activities
 of  those  institutions?

 Shrimatj  Chandrasekhar:  Yes,  Sir.
 Shri  Namdhari:  To  enable  9९००९  to

 lead  brotherly  lives  as  sons  of  the  one
 Almighty  Father,  will  the  Government
 give  some  grant  to  remove  the  mental
 blindness  of  the  communal  insti-
 tutions?

 Mr.  Deputy-Speaker:  I  think  he
 means  physical  blindness  and  not
 mental  blindness.  Next  question.

 CormmBaTore-IRUGUR  RAILWAY  Ling

 "1673.  Shri  N.  M,  Lingam:  (a)  Will
 the  Minister  of  Railways  be  pleased  to
 state  whether  the  construction  of  the
 Coimbatore-Irugur  railway  line  has
 been  completed?

 (b)  If  so,  what  is  the  cost  of  cons
 truction?

 (c)  Is  it  a  fact  that  civersion  of
 trains  by  this  route  has  caused  incon-
 venience  to  the  public  and  vehicular
 traffic  at  the  level-crossing  on  the
 Avanashi  Road?

 (d)  What  steps  do  Government  pro-
 pose  to  take  jn  the  matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  A‘agesan):  (a)
 Yes.  The  line  was  opened  for  traffic
 on  Ist  January,  1953.

 (b)  The  estimated  cost  of  the  cna-
 struction  is  Rs.  43,67,709,
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 (c)  and  (d).  There  has  been  an  in-
 crease  in  the  number  of  traing  due  to
 the  opening  of  this  link.  The

 aye
 estion

 of  the  construction  of  an  over-bridge
 at  Avanashi  Road  level  crossing  is
 under  the  consideration  of  the  Madras
 Government  in  regard  to  the  incidence
 of  cost.  No  final  decision  has  yet  been
 reached.

 Shri  N.  M.  Lingam:  Has  there  been
 any  representation  by  the  local  munici-
 pal  council  with  regard  to  the  con-
 struction  of  the  overbridge?

 Shri  Alagesan:  Yes,  Sir.  It  was  tuken
 up  by  wee  wi.  tic  caiy.  In  fact,  the
 Railway  Department  widened  the  level
 crossing  at  its  cost.  That  should  really
 have  been  borne  by  the  municipality.
 The  municipality  also  passed  a  reso-
 lution  to  the  effect  that  it  will  bear
 one-fifth  of  the  cost,  but  it  will  have  to
 bear  much  more  than  that,  and  that  is
 now  under  consideration.

 IRRIGATION  OF  FAMINE  AREAS
 ©1675.  Shri  Viswanatha  Reddy:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  D.V.C.  has  designed  and  con-
 structed  several  small  irrigation  tanks
 in  a  very  short  time  at  very  little  ex-
 penditure;  and

 (b)  whether  the  experience  of  the
 D.V.C.  is  proposed  to  be  utilized  in
 the  design  and  construction  of  such
 small  irrigation  sources  in  chronic
 famine  areas  like  Rayalaseema  and
 Maharashtra?

 The  Minister  of  Agriculture  (Dr.  P.S.
 Deshmukh):  (a)  and  (b).  The  in-
 formation  is  being  collegted  and  a  reply
 will  be  laid  on  the  Table  of  the  House.

 TUBE-WELLS

 *1676.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  amount  of  aid  sought  by  the
 State  of  Bihar  for  installation  of  tube-
 wells  in  the  State  so  far;

 (b)  the  aid  sanctioned  and  made
 available  to  the  said  State;  and

 (c)  the  progress  in  the  execution  of
 the  scheme?

 The  Minister  of  Agriculture  (Dr.  P.  S.
 Deshmukh):  (a)  Rs.  323.76  lakhs

 for  State  Tube-wells.
 Rs.  6-60  lakhs  for  private  tube-wells

 on  Co-operative  basis.
 Total  Rs.  330.36  lakhs.
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 (b)  Rs.  83-0l  lakhs  for  State  Tube-
 wells  so  far.  More  wit!l  be  sanctioned
 as  the  wells  progress.

 Rs.  6-60  lakhs  for  private  tube-wells
 on  Co-operative  basis.

 Total  Rs.  89-61  lakhs,

 (c)  96  State  tube-wells  and  seves..
 Co-operative  tube-wells  have  been.
 drilled  upto  5th  April,  1953.

 Shri  Jhulan  Sinha:  May  I  know  how
 many  of  these  tube-wells  have  been  dug
 in  North  Bihar  and  how  many  in  South
 Bihar?

 Dr.  P.  S.  Deshmukh:  I  am  not  able
 to  say  what  is  the  proportion  betweerr
 North  and  South  Bihar.

 Shri  C.  R.  Chowdary:  Are  these  tube-
 wells  dug  after  a  survey  is  made,  or~
 without  any  survey?

 Dr.  P.  §.  Deshmukh:  After  a  survey
 is  made.

 Shri  B.  S.  Murthy:  What  are  the.
 facilities  provided  for  digging  tube-
 wells  on  a  co-operative  basis?

 Dr.  P.  8,  Deshmukh:  It  is  really  the
 concern  of  the  State  Governments  to
 have  a  scheme,  and  we  try  to  assist  in
 the  fulfilment  of  that  scheme.  Generally
 speaking,—at  least  this  ig  the  way  in.
 which  it  is  operated  in  U.P.—they  ask;
 the  villagers  to  contribute  one-third:
 (I  mean  the  co-operative  societies)  and

 two-thirds  is  contributed  by  the  Gov-
 ernment.  Of  this  two-thirds,  one-.
 third  is  given  by  way  of  subsidy  and
 one-third  is  recovered  in  small  instal-
 ments.

 Shri  C.  R.  Chowdary:  Hew  many
 tube-wells  have  been  dug;  how  many
 are  in  operation  actua'ly;  and  how
 have  they  affected  production?

 Dr.  P,  S.  Deshmukh:  I  cannot  say
 about  production.  but  we  have  com-
 pleted  9  tube-wells  out  of  300,

 Shri  Muniswamy:  How  many  of
 these  tube-wells  were  sunk  by  the
 Tube-wells  Department  of  the  Govern-
 ment,  and  how  many  by  private  firms?

 Mr.  Deputy-Speaker:  He  has  already
 answered  it.

 Dr.  P.  S.  Deshmukh:  As  I  have
 mentioned.  there  are  tubewe'ls  dug  by
 firms  who  are  given  contracts  and
 there  are  others  which  are  dug  by:

 the  State  Governments  departmentally.
 I°have  not  got  the  detailed  list.

 Shri  Badshah  Gupta:  What  is  the:
 least  amount  of  expenditure  required:
 for  the  installation  of  a  tube-well  under-
 the  Government  scheme?
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 Dr.  P.  8S.  Deshmukh:  The  present
 contracts  given  by  us  work  out  to
 Rs.  29,000  per  tube-well.

 Shri  K.  P.  Sinha:  Is  the  amount
 under  this  head  to  be  spent  on  a
 specified  area  or  it  can  be  spread  out
 over  the  whole  State?

 Dr.  P.  S,  Deshmukh:  So  far  as  the
 ‘contract  is  concerned,  there  are  speci- fic  spots  where  the  tube-wells  will  be
 sunk,

 Shri  B.  S.  Murthy:  Is  the  hon.
 Minister  in  a  position  to  give  the  com-

 “parative  cost  of  tube-weil  construction
 by  a_  co-operative  society,  by  the
 Department  of  Government  and  by  the contractor?

 The  Minister  of  Food  and  =  Agri-
 ‘culture  (Shri  Kidwai):  The  cost  re-
 “mains  the  same.  One  is  financed  by

 the  co-operative  society  and  the  other
 is  financed  by  the  State.

 Shri  C.  R.  Chowdary  rose—
 Mr.  Deputy-Speaker:  I  am  going  to

 ithe  next  question.

 सोवियत  सहायता  कार्य क्रम

 +१६७८  श्री  रघनाथ  सिह:  क्‍या  ere
 “तथा  कृषि  मंत्री  यह  बतलाने  की  कृपा  करेंगे

 कि  ना विजयन  सहायता  कार्यक्रम  के  अन्तर्गत

 'हालैंड'  जहाज  द्वारा  भारतम  को  किस
 प्रकार  की  तथा  कितने  मूल्य  की  सामग्री
 भेजी  गई  है?

 (ख)  इस  कार्यक्रम  के  अन्तर्गत  कितने
 विशेषज्ञ  यहां  आ  रहे  है  ?

 The  Minister  of  Agriculture  (Dr.  P.  S.
 Deshmukh):  (a)  No  advise  regard-
 ing  the  shipment  of  material  has  so
 far  been  received.  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House  when  received.

 (b)  The  number  of  —  experts  was
 provisionally  fixed  at  14,  but  the  actua)
 number  will  be  decided  later.

 शौ  रघुनाथ  सिंह:  इन  एक्सपर्टस  का

 हिन्दुस्तान  में  क्या  खास  काप  होगा  ?

 डा०  पी०  एस०  देशमुख  :  ट्रावणकोक
 कोचीन  में  जो  काम्युनिटी  प्राजेक्टस  हैं  उनमें

 'फिशरी  डेवलेपमेंट  में  इमदाद  देंगे  और  अगर

 'उन  की  एक्सपर्ट  नॉलेज  से  और  भी  फायदा
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 उठाया  जा  सकता  हैं  तो  बहू  उठा  लिया

 जायगा

 Shrimati  Tarkeshwari  Sinha:  Pas
 the  Government  of  Norway  put  certain
 schemes  before  the  Government  of
 India  and  if  so  what  are  the  schemes?

 Dr.  P.  S.  Deshmukh:  It  is  exactly
 the  scheme  to  which  this  question  re-
 fers.  There  is  an  agreement  ana  we
 are  going  to  get  702  the  Norwegian
 Government  a  sum  of  Rs,  27  lakhs  and
 we  have  provided  Rs.  0°6  lakhs,  The
 scheme  jis  going  to  cover  an  area  of
 0  sq.  miles  near  Neendakara  Bridge
 mine  miles  from  Quilon,  covering  98
 population  of  12,000,

 ‘Shri  Joachim  Alva:  Is_  the  .xon. Minister  aware  that  the  Norwegian
 MPs.  are  subscribing  some  twoper ce
 towards  the  aid  to  India  fund  and  that
 it  Is  below  our  self-respect  to  accépt
 such  assistance?

 Dr,  P.  Ss.  Deshmukh:  I  have  no  such.
 information,  Sir,

 WEATHER  BULLETINS

 *1679,  Shri  S.  on  Samanta:  Wil.  tte
 Minister  of  Communications  be  pleased
 to  state:

 (a)  how  the  weather  forecasts  for
 the  benefit  of  farmers  were  carried  on
 in  1952-53;

 (b)  how  many  broadcast  stations  for
 the  purpose  have  been  added  in  the
 year  1952-53;

 (c)  how  many  adverse.  wezther
 warnings  were  issued  and  the  nvmser
 of

 #  spiiaie  thay
 received  the  wararmpz;

 an

 (d)  whether  timely  warnings  were
 issued  to  persons  concerned  about  the
 recent  cyclone  in  Tamil  Nad?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  As  m
 previous  years,  the  forecasts  issued  DY
 the  Regione!  Meteorological  Centres
 were  broadcast  from  the  All  India
 Radio  Stations  and  also  published  in
 the  press.

 (b)  None.

 (c)  About  8,800  adverse  weather
 warnings  were  issued  during  the  year
 1952.  It  is  not  possible  to  give  the
 exact  number  of  _  recipients  as  the
 warnings  were  broadcast  through  the
 All  India  Radio  and  published  in  the
 newspapers.  They  were  also  com-
 municated  telegraphically  to  875
 authorities  registered  for  this  purpose

 fe
 the  India  Meteorological  Depart-

 ment.
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 (d)  Yes.

 Shri  S,  C.  Samanta:  May  I  know
 whether  there  is  any  such  instrument
 in  our.  Meteorological  Department

 ‘which  can  forecast  weather  reports  six
 months  hence,  in  the  line  of  the  tide-
 predicting  machine  which  can  fore-
 cast  for  more  than  a  year  or  so  to
 come?

 Shri  Raj  Bahadur:  I  have  no  speci-
 fic  information  about  the  instrument.

 Shri  S,  C.  Samanta:  May  I  know
 whether  any  specific  arrangements
 have  been  made  since  95l  for  carrying
 this  news  to  the  farmers?

 Shri  Raj  Bahadur:  As  I  said  we  are
 issuing  farmers’  weather  bulletins
 which  are  published  in  the  press  and
 are  also  broadcast  by  twenty-two
 stations  of  the  All-India  Radio  in  7
 languages.  They  are  also  sent  by
 telegrams  to  officers,

 Shri  A.  M.  Thomas:  May  I  know  the
 percentage  of  cases  in  which  these
 forecasts  have  become  true?

 Shri  Raj  Bahadur:  It  is  claimed
 that  they  are  true  in  as  many  as  90
 Per  cent.  of  the  cases  and  above.

 Mapras  Port

 *680..Shri  8.  V.  Ramaswamy:  (a)
 ‘Will  the  Minister  of  Transport  be
 pleased  to  state  when  the  work  of  ex-
 panding  the  Madras  Port’  will  com-
 ‘mence?

 (b)  Will  the  formation  of  the  Andhra
 State  affect  the  size  of  the  expansion
 or  delay  commencement  of  the  work?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  work  on  the  First  Stage  of  the
 Project  has  already  started  and  in
 Tegard  to  the  second  stage  the  plans
 are  under  examination.

 (b)  No.
 Shri  8.  दत  Ramaswamy:  What  is  the

 estimated  total  outlay  and  how  much
 ‘of  it  will  be  spent  during  the  first
 Five  Year  Plan  period?

 Shri  Alagesan:  The  first  stage  of  the
 scheme  is  expected  to  cost  Rs.  1:15
 crores.  It  has  already  commenced.
 The  second  stage  of  the  scheme  is
 expected  to  cost  Rs.  4.9  crores.  As
 far  as  the  first  stage  is  concerned,  an
 expenditure  of  Rs.  9.62,000  has  been
 incurred  in  the  last  year.  The  second
 stage  is  still  under  consideration.  I
 cannot  at  this  stage  say  how  much
 amount  will  be  spent  during  the  Five
 Year  Plan  period,
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 Shri  B.  S.  Murthy:  May  I  know
 whether  under  the  revised  plan  the
 construction  of  the  harbour  is  being
 extended  towards  the  North,  contrary
 to  the  origina!  proposal?

 Shri  Alagesan:  I  should  like  to  have
 notice  of  that  question.

 Shri  Nanadas:  May  I  know  whether
 the  State  Government  has  anything
 to  do  with  the  expansion  of  the
 Madras  Port;  if  so,  how  is  it  concern-
 ed?

 Shri  Alagesan:  It  is  under  the
 Madras  Port  Trust.  The  State  Govern-
 ment  has  nothing  to  do  with  it,  except
 in  the  case  of  acquisition  of  land,  etc.

 CENTENARY  ZONAL  TICKETS

 *68l.  Shri  Badshah  Gupta:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  weekly  totals  of  incomes  re-
 ceived  from  the  list  April,  953  on

 account  of  Centenary  Zonal  Tickets?

 The  Deputy  Minister  of  Ralways
 and  Transport  (Shri  Alagesan):  Total
 earnings  from  sale  of  Shatabdi  tickets
 from  Ist  to  6th  April  over  the  Zonal
 Railways  were  approximately  Rs.
 33,54,090,

 Shri  Badshah  Gupta:  May  I  know  if
 this  experiment  has  brought  any  more
 money  into  the  Governrnent  exchequer
 than  under  ordinary  circumstances
 during  the  same  period?

 Shri  Alagesan:  I  have’  given  the
 figurgs  of  the  amount  that  has  been
 realised  as  a_  result  of  the  sale  of
 these  tickets.  But  I  cannot  say  how
 it  compares  with  income  in  ordinary
 times.  It  has  been  represented  that
 students  and  others  would  like  to
 make  use  of  these  tickets  and:  so  it
 has  been  decided  to  issue  these  tickets
 again  from  the  Ist  May  to  l6th  May
 under  the  old  conditions.

 Shri  Ramachandra  Reddi:  May  I
 know,  Sir,  whether  any  extra  accom-
 modation  has  been  provided  in  the
 trains  after  the  issue  of  the  zonal
 tickets?

 Shri  Alagesan:  Yes,  Sir,  eytra
 carriages  have  also  been  provided.

 Shrimati  Renu  Chakravartty:  Have
 any  arrangements  been  made  to  pro-
 vide  facilities  for  people  who  do  not
 live  in  the  same  zone,  for  example,  in
 Bengal,  to  come  to  Delhi  to  visit  the
 Centenary  Exhibition?

 Shri  Alagesan:  They  will  have  to
 purchase  two  tickets.

 Shri  Nambiar:  May  I  know  whether
 any  complaints  have  been  received  by
 Government  with  regard  to  lack  af
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 accommodation  and  the  serious  diffi-
 culties  experienced  by  millions  of
 travelling  public  during  this  period?

 Shri  Alagesan:  I  do  not  think  there
 are  any  accommodation  difficulties.  But
 I  may  say  that  some  hon.  Members  of
 the  House  have  complained  of  guests
 in  their  houses,

 Shri  C.  Samanta:  The  hon.  Minis-
 ter  stated  that  the  issue  of  zonal  tickets
 has  been  extended.  May  I  know
 whether  it  is  a  fact  that  the  issue  of
 tickets  on  a  zonal  basis  has  also  been
 abolished  and  return  tickets  on  a  con-
 cessiona]  basis  would  be  issued?

 Shri  Alagesan:  These  are  zonal
 tickets  and  are  current  only  for  the
 zones  in  which  they  are  issued.

 The  extension  is  also  on  a  zonal
 basis.

 पशु  एवं  डेयरी  फार्म,  करनाल

 #१६८४.  डा०  सत्यवादी  :  (क)  क्‍या
 ere  तथा  कृषि  मंत्री  यह  बतलाने  की  कृपा
 करेंगे  कि  पशु  एवं  डेयरी  फ़ाम,  करनाल  पर  ]
 अब  तक  प्रति  वर्ष  कूल  कितना  व्यय  किया
 गया  है  तथा  इस  से  प्रति  वर्ष  कितनी  आय

 होती  है  ?

 (ख)  कया  यह  सत्य  है  कि  इस  डेयरी
 का  दूध  तथा  मक्खन  करनाल  की  जनता
 को  नहीं  बेच जाता  ?

 (ग)  यदि  ऐसा  है  तो  इस  का

 कारण  कया  है  ?

 (घ)  इस  पशुशाला  से  हर  वर्ष  विदेशों

 को  कितने  पशु  भेजे  जाते  है,  तथा  कितने

 स्थानी  य  ज॑  ता  को  बेचे  जाते  हैं  ?

 The  Minister  of  Agriculture  (Dr.  P.  8.
 Desamukh):  (a)  A  statement  giving
 the  required  information  is  placed  on
 the  Table  of  the  House.

 (b)  This  is  not  a  fact.

 (c)  Does  not  arise.

 (d)  The  Farm  is  not  intended  to
 supply  cattle  for  export  to  foreign
 countries,  but  20  bulls  were  supplied
 to  the  Philippines  in  January,  953  as
 @  special  case  at  a_  total  price  of
 Rs.  40,000  in  order  to  help  them.  The
 cattle  produced  on  the  farin  are
 generally  kept  for  further  breeding,  but
 those  surplus  to  requirements  are
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 made  available  to  State  Governments
 for  use  at  their  breeding  stations.
 Cattle  are  not  sold  to  private  parties,
 except  for  useless  cattle  which  are
 sold  by  local  auction  from  time  to
 time.

 STATEMENT

 The  expenditure  so  far  incurred
 annually  on  the  Cattle-cum-Dairy
 Farm  Karnal  and  its  annual  income.

 T95I-52  1952-53.

 Rs.  Rs.
 Expenditure  3,65,638/I3/I0  4  26,231/6/3

 Income  9,34,894/I0/6  —  3.24,594/12/3 1s

 Slo  सत्यवादी  :  क्‍या  इस  फार्म  में

 जो  नुकसान  हूं।  रहा  है  उस  के  मुताल्कि

 असबाब के  बारे  में  कोई  तहरीक  की  गई

 हे?

 डा०  पो०  एस०  देशमुख  :  यह  तोः

 में  ने  एक  मतबा  बतला  दिया  था।  यहां  पर

 रिसर्च  का  भी  काम  होता  है  ।
 Shri  Muniswamy:  May  I  know

 whether  more  than  a  thousand  acres
 of  area  in  this  farm  are  kept  idie?

 Dr.  P.  S,  Deshmukh:  It  is  used  for
 producing  fodder.

 Shri  Achuthan:  What  is  the  average
 quantity  of  milk  that  is  available  per
 day  in  this  Farm?

 Dr,  P.  S.  Deshmukh:  The  farm  pro-
 duces  3,000  lb.  of  milk  per  day.

 PAPER  LAID  ON  THE  TABLE
 CoRRECTION  IN  ANSWER  TO  STARRED
 Question  No.  1362,  patEp  l6TH  APRIL,

 953  re.  FAMINE  CONDITIONS  IN  Mapras.
 SrTaTE.

 The  Minister  of  Agriculture  (977.  8.
 Deshmukh):  Sir,  I  beg  to  lay  on  the
 Table  a  copy  of  the  revised  staiement
 rectifying  certain  mistakes  in  the
 statement  laid  on  the  Tabte  i  answer
 to  parts  (b)  and  (d)  of  Starred
 Question  No.  1362,  asked  on  the  i6th

 April,  1953.  {See  Appendix  X,
 annexure  No.  31d]

 WRITTEN  ANSWERS  TO  QUESTIONS
 MeEpIcaL  COLLEGES

 #1650.  Shri  Bahadur  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  number  of  medical  colleges
 in  India  where  the  degree  of  M.B.,B.S,
 is  awarded  to  the  trainees:

 ू
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 (b)  whether  the  duration  of  the
 course  of  training  varies  in  different
 States;  and

 (c)  whether  there  are  any  colleges
 whose  Degrees  are  not  recognised  in
 foreign  countries  for  admission  into
 Institutions  of  higher  studies?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  30.

 (b)  Yes,

 (c)  Presumably  the  reference  is  to
 the  recognition  of  the  M.B.,B.S.  Degree
 awarded  by  Indian  Universities  by  the
 General  Medical  Council  of  the  United
 Kingdom.  A  _  statement  showing  the
 names  of  the  Universities  whose  ४.8
 B.S.  Degree  is  not  recognised  by  the
 General  Medical  Council  of  the
 United  Kingdom  is  placed  on  the  Table
 of  the  House.  [See  Appendix  X,
 annexure  No.  32.)

 CONSTRUCTION  OF  QUARTERS  IN  COAL
 MINES

 #1653.  Shri  M.  N.  Singh:  (a)  Will
 the  Minister  of  Labour  be  pleased  to
 state  the  number  of  quarters  built  jn
 Bhulinagar  of  Jharia  Coal  fleld  and
 Bijoynagar  of  Raniganj  Coal  field  for
 the  labourers  of  coal  mines?

 wee
 What  is  the  cost  incurred  over

 (c)  What  is  the  distance  of  these
 quarters  from  the  coal  mines  where
 the  labourers  work?

 (d)  What  are  the  means  of  trans-
 port  provided  for  the  occupants  of
 these  quarters  to  go  to  the  mines  and
 come  back?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  566  in  Bhuli  and
 48  in  Bijoynagar

 (b)  About  Rs.  60  lakhs  out  of  a

 oh  005५
 amount  of  about  Rs.  78

 akhs,
 (९)  The  distance  varies  from  one  to

 nine  miles.

 (d)  Workers  whose  collieries  are  at
 a  distance  of  not  more  than  two  miles,
 walk  the  distance  from  and  to  the
 township.  Owners  of  other  collieries
 have  provided  free  transport  to  and
 from.

 प्रादेशिक  हेडक्वार्टर  बिलासपुर  में  नीतियां

 *
 १६५७,  शौ  जांगड़े  :  क्‍या  रेल  मंत्री

 यह  बतलाने  की  कृपा  करेंगे  कि  :

 (क)  पूर्वी  रेलवे  के  प्रादेशिक  हैड-
 क्वार्टर  के  किन  अधिकारियों  को  ऐसी
 95  PSD
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 नियुक्तियां  करने  का  पूर।  अधिकार  हैँ
 जिन  के  सम्बन्ध  में  कि  जनरल  मैनेजर

 अथवा  रेलवे  सेवा  आयोग,  कलकत्ता  हस्तक्षेप
 न  करता  है  और  न  कर  सकता  है  ;

 (ख)  सेवा  की  किन  श्रेणियों  में  बह

 ऐसी  नियुक्तियां  कर  सकते  हैं  तथा  ऐसी

 नियुक्तियों  का अधिकतम  वेतन-स्तर  क्‍या

 है,  ;  तथा

 (ग)  क्‍या  सरकार  उक्त  प्रादेशिक

 हेडक्वार्टर
 '

 को  सेवाओं  की  विभिन्‍न

 श्रेणियों  में  इन  से  भी  ऊंचे  ग्रहों  में  नियुक्तियां
 करने  का  अधिकार  देने  का  विचार  रखती

 है?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alageyan):  (a)
 The  General  Manager  of  a  Railway  has
 full  powers  in  respect  of  recruitment
 and  appointment  of  all  staff  on  a  Rail-
 way,  and  officers  working  under  him
 exercise  powers  delegated  to  them  in
 these  respects,  subject  to  supervision
 by  officers  of  superior  status.  Recruit-
 ment  to  Class  III  is  made  normally  on
 the  recommegdations  of  the  Railway
 Service  Commissions  set  up  for  this
 purpose.

 (b)  The  Regional  Transportation
 Superintendent  and  District  OMicers  of
 Bilaspur  Region  have  been  celegated
 with  powers  (i)  to  appoint  ali  Class  IV
 staff  and  the  highest  scale  cf  pay  of
 such  staff  is  Rs.  40—60  (ii)  te  appoint
 Class  III  staff  in  their  initial  cate-
 gories  if  the  candidates  filling  such
 posts  are  approved  and  selected  by  the
 Railway  Service  Commission,  Calcutta.
 The  Regiona]  Transportation  superin-
 tendent  has  also  been  delegated  with
 powers  to  promote  Class  III  staff  under
 his  control  in  grades  up  to  Rs.  260—-
 350  while  the  District  Officers  have
 been  delegated  with  powers  to  prvu-
 mote  Class  III  staff  under  their  am-
 trol  in  grades  up  to  Rs.  i50--225.

 (c)  No.

 SUGAR-CANE  CULTIVATION

 *1658.  Shri  H.  8,  Prasad:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  Government
 have  formulated  any  scheme  for  grow-
 ing  more  sugar-cane  so  as  to  meet  the
 internal  demand  and  to  export  sugar
 in  accordance  with  the  plan  for  export
 ing  sugar?
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 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  Yes,  the  Five
 Year  Sugarcane  Development  Scheme
 which  was  in  operation  in  sugar  pro-
 ducing  Part  ‘A’  States  since  1948-49  is
 peing  extended  for  another  three  years.
 Such  schemes  are  also  being  imple-
 mented  in  some  part  ‘B’  and  ‘C’  States.
 The  increased  production  under  the
 schemes  is  planned  to  meet  internal
 consumption  requirements  of  the
 country.  There  is  no  plan  to  export
 sugar.

 Doom-DooMA-NUMSAI-CHOWKHAM  AND
 BRAHAMAKUND  RoaDs

 #1662,  Shri  Gohain:  Will  the  Minis-
 ter  of  Transport  be  pleased  to  state
 when  the  survey  of  Doom-Dooma-Num-
 sai-Chowkham  and  Brahamakund  roads
 will  be  completed  and  when  construc-
 tion  works  will  be  started?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesanu):  The
 survey  proper  has  not  yet  been  under-
 taken.  The  construction  work  will  be
 started  after  the  survey  is  cornpleted
 and  the  detailed  estimates  have  been
 approved  by  Government.

 RAILWAY  COACHES  (PRICE)

 1664.  Shri  Vittal  Rao:  (a)  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  there  has  been  any  dis-
 pute  between  the  Management  of  the
 Hindusthan  Aircraft  Factory  and  the
 Railway  Board  regarding  the  fixation
 of  the  cost  price  of  the  Railway  Coa-
 ches  constructed  at  the  factory?

 (b)  If  so,  has  it  since  been  resolved?
 (c)  What  is  the  cost  price  agreed  to?
 (d)  Is  it  more  or  less  than  the  cost

 price  of  the  coaches  manufactured  at
 Swiss  Firm?

 (e)  Is  it  a  fact  that  the  profit  allow-
 ed  to  the  Aircraft  Factory  is  6}  per cent.  as  against  0  per  cent.  to  Swiss Firm?

 (f)  What  is  the  producti of  the  Aircraft  Factory?
 oy  aPactty

 (g)  Is  it  a  fact  that  the  production
 capacity  has  been  reduced  by  the
 management  due  to  short-
 derframes?

 supe  He  in

 The_  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a) to  (c).  No.  There  is  actualiy  no  dis-
 pute  between  the  Hindustan  Aircraft
 Factory  and  the  Railway  Board.  The
 fact  is  that  the  cost  orice  cf  Railway coaches  is  to  be  fixed  on  the  basis  of the  actual  cost  of  manufacture.  The Cost  Audit  Report  of  the  officer  de-
 puted  for  this  purpose  has  been  received
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 and  is  now  under  examination  of
 Hindustan  Aircraft  L.d  and  the
 Ministry  of  Defence.  {t  is  exvected
 that  the  cost  price  to  be  paid  will  be
 finalised  shortly.  Meanwhi  ie  payments
 are  being  made  on  a  provisional  basis.

 (d)  It  is  anticipated  that  the  price
 will  be  less  than  that  of  the  coaches
 manufactured  by  the  Swiss  Firm.

 (e)  Profit  allowed  to  Hirdustan  Air-
 craft  Ltd.  is  a  fixed  sum  of  Rs.  5,000
 per  coach.  In  the  case  of  the  Swiss
 Firm  it  is  0  per  cent.  of  the  cast,  ex-
 Works.

 (f)  The  present  capacity  of  the
 factory  is  50  coaches  a  year,  to  be
 increased  later  to  80  a  year.

 (g)  Output  has  been  restricted  at
 Hindustan  Aircraft  Ltd.  and  in  Rail-
 way  Workshops  due  to  short-supply  of
 underframes,

 REQUISITIONING  OF  LAND  FOR  AGARTALA-
 ASSAM  RoAD

 *1666,  Shri  Dasaratha  Deb:  Will  the

 Lvl
 of  Transport  be  pleased  to

 state:

 (a)  the  acreage  of  land  requisition-
 ed  so  far  by  Government  from  the
 peasants  of  Tripura  for  the  construc.
 tion  of  Agartala-Assam  Road;

 (b)  how  many  peasants  are  affected
 by  that;  and

 (c)  how  many  peasants  have  already
 been  given  compensation  for  their  land
 and  how  many  are  still  to  be  given?

 The  Deputy  Minister  of  Rallways
 ang  Transport  (Shri  Alagesin):  (a)

 No  land  was  _  acquisitioned  67.24
 acres  of  land  was  acquired  for  the  pur-
 pose.

 (b)  1282.

 (c)  268  peasants  have  heen  given

 i  aieailiaeal
 and  0i4  are  yet  to  be

 paid.

 DESPATCH  OF  COAL  FROM  NORTH  FOR
 SOUTHERN  RAILWAY.

 *67l.  Shri  Vittal  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  to  Unstarred  Question
 No.  307  asked  on  the  26th  February,
 953  regarding  Fuel  Economy  Com-
 mittee  and  state:

 (a)  whether  any  coal  required  for
 the  Southern  Railway  has  been  des-
 patched  from  North  by  ships  during
 the  period  between  ist  January  and
 3lst  March,  1953;  and

 (b)  if  so,  the  amount  of  freight  in-
 curred  thereon?
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 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a)
 and  (b).  Yes.  A  total  of  276.2l]  tons
 of  coal  was  shipped  to  Southern  Rail-
 way  during  the  period  January  to
 March,  1953,  and  the  total  freight  jn- volved  approximately  comes  to
 Rs.  27.97  lakhs.

 LOANS  TO  INDIAN  SHIPPING  COMPANIES

 #1674,  Dr.  Lanka  Sundaram:  Will

 es  da
 of  Transport  be  pleased

 o  state:

 (a)  the  amounts  that  were  earmark-
 ed  for  the  purpose  of  giving  loans  to
 Indian  Shipping  Companies  for  the
 construction  and  acquisition  of  coast-
 ai  and/or  ocean-going  ships  during  the
 years  ‘1951-52,  1952-53  and  1953-54,  and
 the  amounts  actually  paid  over  to
 them  individually;

 (b)  the  terms  and  conditions  under
 which  they  were  given;

 (c)  whether  each  of  these  loans  has
 been  utilized  by  the  Companies  con-
 cerned  for  the  purposes  for  which  they were  given;  and

 (d)  if  not,  the  reasons  for  their  non-
 utilization?

 The  Depyty  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a) and  (b).  A  statement  containing  the
 required  information  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 X,  annexure  No.  33.]

 (c)  Yes,
 (d)  Does  not  arise.

 FANS  IN  RAILWAY  COACHES  ON  SOUTHERN
 RalILway

 *1677,  Shri  Raghavaiah:  (a)  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  total  amount  allotted  for  the
 provision  of  fans  in  III  lass  carriages
 on  the  Southern  Railway?

 (b)  How  much  of  it  has  so  far  been
 spent?

 (c)  In  how  many  carriages  fans  have
 been  fixed  and  on  what  sections?

 The  Deputy  Minister  of  Railways
 and  rt  (Shri  Alagesan):  (a)
 and  (b).  Separate  funds  are  not  pro- vided  for  the  provision  of  fans  in  III
 Class  compartments.  Funds  for  this
 purpose  are  met  from  provision  made
 for  Passenger  Amenities,  in  the  Budget. Fi

 -
 res  of  the  amount  sp2nt  in  pro-

 viding  fans  in  III  Class  carriages  are
 not  separately  maintained
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 (c)  Fans  have  been  fitted  in  558  III
 Class  Carriages  on  the  Southern  Rail-
 way.  Infgrmation  by  sections  is  not
 available.

 CONVENTIONS  ADOPTED  BY  INTERNATIONAL
 LABOUR  ORGANISATION

 *1682.  Shri  Vittal  Rao:  Will  the

 Minin
 of  Labour  be  pleased  to

 state:

 (a)  how  many  conventions  adopted
 by  the  International  Labour  Organisa-
 tion  up  to  the  end  of  952  have  been
 ratified  by  the  Government  of  India;

 (b)  the  reasons  for  not  ratifying  the
 rest  so  far;

 (c)  whether  there  are  any  conven-
 tions  of  the  International  Labour  Orga-
 nisation  that  ceased  to  be  conventions
 in  view  of  the  fact  that  they  were  not
 ratified  by  at  least  two  member  coun-
 tries  within  two  years  as  required  by
 the  byelaws  uf  the  International  Labour
 Organisation;  and

 (da)  whether  India  is  one  of  the
 countries  referred  to  in  part  (c)  above?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  to  (3).  A  state-
 ment  is

 ieee
 on  the  Teble  of  the

 ame  }
 (See  Appendix  X,  annexure

 ०.

 RalILway  CLAIMS

 *1683.  Babu)  Ramnarayan’  Singh:
 Will  the  Minister  of  Railways  be  pleas-
 ed  to  state:

 (a)  whether  some  traders,  of  Hazari-
 bagh  Road  Station  have  submitted  to
 the  Railway  authorities  their  claims
 against  the  same  authorities  for  the
 loss  of  their  consignments  from  outside
 during  the  transit  in  the  Railway
 trains;

 (b)  if  so,  (i)  the  number  of  such
 claims,  (ii)  the  total  amount  of  such
 claims  and  (iii)  the  period  for  which
 these  claims  have  been  pending;

 (c)  whether  it  is  a  fact  that  some  of
 these  claims  are  more  than  four  years
 old;  and

 (d)  if  so,  when  Government  propose
 to  dispose  of  these  claims?

 The  Deputy  Minister  of  Railways
 Transport  (Shri  Alagesan):  (a)

 Yes.

 (b)  (i)  8]  cases  are  now  pending
 settlement.

 (ii)  Rs.  39,865.
 (ifi)  44  claims  pending  for  3  months,

 41  for  6  months,  2  for  9  months,  §I
 for  2  months,  2  for  5  n.cnths.  2
 for  8  monthe  and  9  for  2]  months.
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 (c)  No,

 (d)  Does  not  arise.

 MINGR  IRRIGATION  WORKS  IN  MYSORE

 1223,  Shri  N.  Rachiah:  (a)  Wiil  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  the  Govern-
 ment  of  Mysore  has  asked  the  Govern-
 ment  of  India  for  any  financial
 assistance  for  the  execution  of  minor

 irrigation
 works  during  the  year

 19537

 (b)  If  so,  what  amount  was  sanc-
 tioned  as  loan  and  what  amount  as
 grant?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  Yes.

 (b)  Minor  Irrigation  Schemes  for
 ‘1953-54  involvin,

 ga
 loan  of  Rs.  54,50,000

 and  a  grant  of  1,87,500  have  been
 accepted  so  far  and  some  are  still
 under  consideration.  Formal  sanction
 has  not  yet  been  issued.

 MEDICAL  STUDENTS  OF  TRIPURA

 ‘1224,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Health  be  pleased  to  state
 whether  Government  propose  to  re-
 serve  some  seats  in  the  Calcutta  Medi-
 cal  College  for  the  Medical  students
 of  Tripura,  in  view  of  the  fact,  that
 there  is  no  medical  college  in  Tripura?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  Men  students  from  Tri-
 pura  are  entitled  to  two  out  of  the  27
 seats  reserved  in  various  Medical
 Colleges  for  candidates  from  Parts  C
 and  Sgates.  Women  students  from
 Tripura  are  eligible  for  admission  to
 the  Lady  Hardinge  Medical  College
 Delhi.  In  the  circumstances  Govern-
 ment  do  not  propose  to  reserve  more
 seats  for  candidates  from  Tripura,

 राजस्थान  में  डाक  तथा  तार  घर

 १२२५.  श्री  बल बस्त  सिन्हा  सहता  :  क्‍या

 संचरण  मंत्री  यह  बतलाने  की  कृपा  करेंगे

 किः

 (क)  वर्ष  १९५२-५३  में  राजस्थान  में

 कितने  डाक  तथा  तार  धर  खोले  गये,  तथा

 (ख)  वर्ष  १९५३-५४  में  राजस्थान  में

 कित ने  डाक  तथा  तार  घर  बोले  जानते  का

 विचार  है  तथा  यह  कहां  कहां  खोले  जायेंगे  ?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  Forty

 28  APRIL  953  Written  Answers  2520

 seven  Post  Offices  and  six  combined
 Post  and  Telegraph  Offices.

 (b)  Post  and  Telegraph  offices  will
 be  opened  in  conformity  with  the
 policy  announced  by  Government  in
 the  Press  Note  dated  the  28th  March,
 1953,  a  copy  of  which  was  placed  on
 the  Table  of  the  House  in  reply  to
 Starred  Question  No.  074  for  300
 March,  1953,  by  Shri  8.  N.  Roy.”  It  is
 not  possible  at  present  to  indicate  the
 number  of  new  offices  or  the  places
 where  they  will  be  opened  in  1953-54,

 राजस्थान  में  गीता  उत्पादकों  को  गठन

 के  मुल्य  का  अप्राप्ति

 १२२६,  श्री  बलवन्त  सिन्हा  महता :

 (क)  क्‍या  खाद्य  तथा  कृषि  मंत्री  यह  बतलाने

 की  कृपा  करेंगे  कि  राजस्थान  में  किन  किन

 मिलों  न ेअभी  तक  गन्‍ना  उत्पादकों  की

 गन्ने  की  कीमत  नही  चुकाई  है  ?

 (ख)  कितना  रुपया  अभी  बाकी  हैँ
 तथा  इसके  कब  तक  प्राप्त  होने  की

 सम्भावना  हैं

 (ग)  क्‍या  भुगतान  में  विलम्ब  के

 कारण  गत  दो  वर्षो  में  गन्ने  के  उत्पादन  में

 कोई  कमी  हुई  है  तथा  यदि  हुई  है  तो  इस
 की  प्रतिशतता  क्‍या  है  ?

 (घ)  वर्ष  १९५३  में  इन  मिलों  ने

 कितनी  जीनी  तेयार  की  है  तथा  गत  चार

 वर्षो  में  प्रति  वर्ष  कितनी  तैयार  की  थी  ?

 The  Minister  of  Food  and  Aegri-
 culture  (Shri  Kidwai):  (a)  None.

 (b)  and  (०),  Do  not  arise.

 (d)  The  total  quantity  of  sugar  pro-
 duced  by  the  factories  ir.  Rajasthan  in
 1952-53,  was  563  tons,  as  compared  to
 8337  tons  in  1948-49,  3026  tons  in  1949-
 50,  550  toys  in  1950-51  and  7398  tons
 in  ‘1951-52,

 शायरी  रोड  स्टेशन  का  विस्तार

 १२२७,  थी  बलवन्त  सिन्हा  महता  :

 क्या  रेल  मंत्री  यह  बतलाने  की  कृपा  करेंगे

 किः

 (क)  क्या  पश्चिमी  रेलवे  के  मालवा

 सेक्शन  पर  स्थित  रामला  रोड  के  नागरिकों
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 तथा  व्यापारियों  की  ओर  से  वहां  के  रेलवे

 स्टेशन  के  विस्तार  के  सम्बन्ध  में  कोई

 अभ्यावेदन  प्राप्त  हुए  हैं  ?

 (ख)  यदि  प्राप्त  हुये  हें  तो  क्‍या

 सरकार  इस  प्रस्थापान  पर  विचार  कर  रही

 है  ?  तथा

 (ग)  विस्तार  का  कार्य  कब  तक  पूर्ण

 होने  की  सम्भावना  है  ?

 The  Deputy  Minister  of  Railways

 =
 Transport  (Shri  Alagesan):  (a)

 5.

 (b)  The  proposal  for  the  conversion
 of  Raila  Road  flag  station  into  a  regu-
 lar  station  for  goods  booking  was
 investigated  in  April  952  on  receipt
 of  a  representation  from  the  Rajasthan
 Government  but  was  not  found  justi-
 fled.  As  a  result  of  fresh  representa-
 tions  received  since  then,  the  matter  is
 being  re-examined.

 (c)  This  cannot  be  assessed  at  pre-
 sent,

 PROCUREMENT  OF  FOODGRAINS

 1228.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  quantities  of
 paddy,  rice  and  wheat  so  far  procured
 in  India  since  January,  1953?

 The  Minjster  of  Food  and  Aeri-
 culture  (shot  Kidwai):  Procurement  of
 rice  and  of  paddy  in’  terms  of  rice
 amounted  to  9-12  lakh  tons  and  of
 wheat  to  28-0  thousand  tons  from  Ist
 January  953  to  4th  April  39983  the
 latest  date  for  which  informaticn  is
 available.

 ANTI-T.B.  DRruG

 1229.  Shri  V.  P.  Nayar:  (a)  Wil!  the
 Minister  of  Health  be  plensed  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  486  asked  on  the  11th
 November,  952  re  Anti-T.B.  Drug  and
 state  whether  Government  propose
 to  l9y  on  the  Table  of  the  House  a
 statement  showing:—

 qi)  the  names  of  the  persons  or
 manufacturing  firms  who
 have  applieci  for  aid,  in  the
 manufacture  of  Iso-Nicotinic
 Acid  Hydrozide  and  _  other
 Hydrozine  derivatives;

 (ii)  the  date  of  the  application:
 and

 (ili)  the  extent  of  aid  giver  to
 such  manufacturers  so  far?
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 (b)  Are  Government  in  a  position
 to  give  the  results  of  using  the  above
 drugs,  distributed  by  Government  for

 a  cal  trials,  to  Hospitals,  Sanatori,
 etc.?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  A  statement  giving
 the  information  is  laid  on  the  Table

 of  the  House.  [See  Appendix  X,
 annexure  No.  35.]

 (b)  2,64,830  tablets  of  the  new  drug
 were  supplied  to  28  Tuberculosis
 Sanatoria  and  Hospitals  and  one  Re-
 search  Institute  and  tried  on  980
 patients.  2l  institutions  have  so  far
 forwarded  their  reports  of  trial  on  the
 drug.  The  reports  indicate  that  though
 the  new  drug  cannot  be  considered  a
 complete  cure,  it  is  a  useful  drug  in
 the  treatment  of  Tuberculosis.  It  is
 best  used  as  an  adjunct  to  other
 accepted  methods  of  treatment  such
 as  rest,  treatment  with  Streptomycin,
 treatment  with  Para-Amino  Salicylic

 Acid,  Collapse  therapy  etc.

 Dress  AND  FOOTWEAR  FOR  GANGMEN

 1230.  Shri  Nambiar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  atate:

 (a)  whether  the  Railway  gangmen
 working  on  open  lines  on  permanent
 ways  are  provided  with  dress  and
 footwear;  and

 (b)  whether  Government  have  re-
 ceived  any  representation  on  théir
 behalf  and  if  so,  what  action  has  been
 taken  thereon?

 The  Deputy  Minister  of  Rallways
 and  Transport  (Shri  Alagesan):  (a)
 Woollen  evercoat  or  blanket  is  supplied
 to  gangmen  op  the  Easiern,  Central,
 Western  Railways  and  certain  sections
 on  the  Northern  and  North-Eastern
 Railways.  Certain  waterproof  cover-
 ing  is  algo  issued  im  certain  areas
 where  there  are  heavy  rains.  But  no
 footwear  is  provided  on  any  Railway.

 (b)  Representations  have  been  re-
 ceived  on  the  Northern  and  North
 Eastern  Railways  and  these  are  under
 examination.  A  request  received  on
 the  ex-N.  8.  Railway  for  supply  of
 boots  to  gangmen  has  been  turned
 down.

 CONFERENCE  OF  ALL  INDIA  Leprosy
 WORKERS

 1231,  Shri  Sanganna:  (a)  Will  the
 Minister  of  Health  be  pleased  to  state
 whether  Conference  of  the  All-
 India  Leprosy  Workers  wag  heii  a
 Puri  (Orissa)  from  the  4th  to  6th
 January,  ‘1953?.

 (b)  What  are  the  deliberations  of
 the  Conference?
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 (c)  What  are  its  recommendations
 to  the  Government  of  India  for  i:npie-
 inentution?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Yes.

 (b)  The  Conference  discussed  the
 medical  and  social  aspecis  of  leprosy
 and  passed  certain  resolutions,  copies
 of  which  have  been  forwarded  to  the
 Government  of  India  hy  the  Indian
 Association  of  Leprologists  and  the
 Hind  Kusht  Nivaran  Sangh.  A  copy

 Af  the  resolutions  is  placed  on  the
 Table  of  the  House.  {See  Appendix
 X,  annexure  No.  36.)  हे

 (c)  The  attention  of  the  Government
 of  India  has  been  drawn  particularly
 to  Resolutions  Nos.  4,  5,  6,  8  and  9.
 Copies  of  the  Resolutions  have  been
 forwarded  to  State  Governments,  who
 are  primarily  concerned  with  Reso-
 lutions  Nos.  4,  6  and  3.  The  other
 Resolutions  are  being  considered  by

 the  Government  of  India.

 RAILWAY  COLLISION  NBAR  BOKARO

 1232,  Shri  N.  P.  Sinha:  Will  the

 ho  aaa
 of  Railways  be  pleased  to

 state:

 (a)  whether  Government  have
 received  report  of  a_  collision  of  a
 motor  truck  with  a  goods  train  at  a
 level  crossing  in  Bokaro  which  took
 place  on  the  6th  February,  1953;

 (b)  if  so,  what  was  the  time  and
 under  what  circumstances.  the  acci-
 dent  happened;

 (०)  who  was  the  owner  of  the
 motor  truck;

 (d)  how  many  persons  were  killed;
 and

 (e}  what  loss  has  the  Railway
 su:Tered?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagcsan):  (a)

 and  (b).  Yes.  At  about  2l-55  hours  on
 6th  February  ‘1953,  while  6  Down
 Barkakana-Gomoh  Goods  train  was
 passing  the  level  crossing  at  mile
 212/15-16  between  Gomia  and  Bermo
 stations,  a  motor  truck,  coming  from
 the  northern  side  of  the  level  crossing,
 ran  into  the  passing  train  and  collided
 with  the  wagon  next  ६४०  its  engine.
 Prima  facie  this  was  due  to  the  gates
 of  the  level  crossing  havii  been  kept open  to  the  road  traffic  when  the  train
 was  passing.

 (c)  Messrs.  Kuljian  Corporation,
 Bokaro  Thermal  Power  station  of  the
 Damodar  Valley  Corporation
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 (d)  One,  viz.,  on  occupant  of  the
 truck.

 (e)  About  Rs.  60  by  way  of  damage
 to  permanent  way  and  rolling  stock.

 TELEGRAPH  OFFICE  FOR  MAHRAJGANJ
 1233  Shri  S.  Prasad:  Will  the

 Minister  of  Communications  be  pleas-
 ed  to  state  x

 (a)  whether  Government  propose  to
 open  a  telegraph  office  at  every  Tehsil
 Headquarter  of  all  the  Djstricts  of
 Uttar  Predesh;  and

 (b)  if  so,  when  a  telegraph  office
 will  be  vpened  at  Mahrajganj  Tehsil
 Headquarter  in  the  Gorakhpur  Dis-
 trict  of  Uttar  Pradesh?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  Govern-
 ment  of  India  would  like  to  provide
 every  Tehsil  Headquarter  with  Tele-
 graph  facilities.  Where  the  resultant
 loss  is  expected  to  exceed  the  limit  of
 Rs.  500  per  annum,  each  case  will  be
 examined  on  its  merits.

 (b)  Opening  a_  telegraph  office  at
 Mahrajganj  is  expected  to  result  in  a
 4058  much  in  excess  of  the  permissible
 limit  and  sp  the  Uttar  Pradesh  Govern-
 ment  have  been  requested  to  furnish

 :
 guarantee  to  make  good  the  actual

 O88,

 Mount  gBverest  CLIMBERS

 1234.  Dr.  Ram  Subhag  Singh:  (a)
 Will  the  Minister  of  Communications
 be  pleased  to  state  whether  any
 arrangement  has  been  made  this  time
 to  supply  a  special  weather  bulletin
 to  the’  Mount  Everest  climbers?

 (b)  If  so,  what  is  the  nature  of  that
 ‘

 arrangement?
 The  Deputy  Minister  of  Communica.

 tions  (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  The  Meteorological  Office,  Ali-
 pore  (Calcutta)  will  prepare  one
 weather  bulletin  daily  containing
 anticipations  of  cloudiness,  rain  and
 snow,  wind  and  temperature  changes
 and  information  regarding  the  progress
 of  the  south-west  monsoon  and  _  its
 advent  over  the  Everest  region.  The
 bulletin  will  also  include  a  further  out-
 look  of  the  weather  over  the  region
 two  to  four  days  ahead,  whenever
 possible.  The  bulletin  will  be  made
 available  by  about  .00  G.M.T,  to  the
 All-India  Radio  Station,  Calcutta,
 which  will  arrange  for  its  broadcast
 from  the  All-India  Radio  Stations  at
 New  Delhi  and  Calcutta  at  about  2.30
 G.M.T.  All-India  Radio  will  also  pass
 on  the  bulletin  to  the  British  Broad-
 casting  Corporation,  Lundon,  which
 will  arrange  to  broadcast  it  sometime
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 after  3.30  G.M.T.  This  bulletin  wil!
 be  issued  daily  for  about  six  weeks
 from  the  lst  May  1953.

 Post  OFFICES  IN  PATNA

 1235.  Shri  K.  P.  Sinha:  (a)  Will  the
 Minister  of  Communications  be  pleased
 to  state  the  total  number  of  Posts  and

 -Telegraph  offices  opened  in  the
 District  of  Patna  during  the  years  952
 and  1953?

 (b)  How  many  applications  are
 pending  and  how  many  have  been
 rejected  during  the  said  period?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  Opened

 a
 Ist  January,  952  to  3lst  March,

 Post  offices—2,
 =  Telegraph  offices—Ni!.

 (b)  38  applications  for  post  offices
 for  greups  of  villages  are  pending.  68
 applications  for  post  offices  for  indi-
 vidual  villages,  were  rejected  because
 the  popujation  is  Jess  than  2,000.

 HEALTH  MiINISTER’S  DiISCRETIONARY
 GRANT

 A
 1236.  Shri  छू,  P.  Sinha:  Will  the

 Minister  of  Health  be  pleased  to  state
 the  amount  granted  to  the  various
 institutions  of  the  State  of  Bihar  from
 che  Minister’s  Discretionary  Grant  in
 the  years  1951-52  and  1952-53?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  A  statement  showing  the
 amount  granted  to  the  various  insti-
 tutions  in  the  State  of  Bihar  from  the
 Health  Minister’s  Discretionary  Grant
 im  the  years  1951-52  and  1952-53  is
 placed  on  the  Table  of  the  House.
 [See  Appendix  X,  annexure  No.  37.]

 ‘TELEGRAMS  IN  HINDI

 1237.  Shri  8.  N.  Roy:  Will  the  Minis-
 ter  of  Communications  be  pleased  to
 state  whether  Government,  propose  to
 make  arrangements  for  sending  tele-
 grams  in  Hindi  at  the  District  Head-
 quarters  in  the  year  ‘1953-54?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  The  Gov-
 ernment  have  already  made  arrange-
 ments  for  booking  and_  delivery  of
 telegrams  in  Hindi  at  the  headquarters
 of  69  districts.  Their  policy  is  ‘+o

 ‘extend  the  Hindi  service  initially  to
 all  the  District  headquarters  in  states
 where  Devnagari  script  is  used  and  to
 others  eubsequently.
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 Woo.

 1238.  Prof.  0.  C.  Sharma:  (a)  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  total  quantity
 of

 Beal
 produced  in  Punjab  every

 year?
 (b)  Which  are  the  wool  producing

 areas  in  that  State?

 (c)  What  steps  have  the  Government
 taken  to  develop  wool  trade  since  1947?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  About
 52,000  maunds.

 (b)  Hissar,  Kangra,  Ferozepur  and
 Karnal  Districts.

 (c)  Development  of  the  wool  trade
 within  the  State  is  the  responsibility
 of  the  State  Government.  Government of  India  have  no  information  resdily
 available  with  them  on  the  steps  taken
 by  the  State  Government  to  develop
 the  trade  since  1947.

 THEFT  OF  MAIL  BAGS  IN  MAHASU  DISTRICT

 1239.  Sardar  A.  8,  Saigal:  Will  the

 Minister
 of  Communications  be  pleased

 Oo  state:

 (a)  whether  mail  bags  while  fn
 transit  from  Simla  to  Rampur.  sub-
 divisional  Headquarters  in  Mahasu
 District  of  Himachal  Pradesh  were

 ae
 on  or  about  the  l0th  March,

 (b)  the  place  where  the  incident
 occurred;

 (c)  whether  any  inquiry  has  been
 made;

 (d)  if  so,  fhe  result  thereof;  and
 (e)  the  number  of  insured  covers,

 registered  covers  and  money  orders
 looted?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  A  part
 of  the  mails  was  stolen  and  damaged.

 (b)  Naula—between  Narkanda  and
 Rampur,

 (c)  and  (d).  The  case  has  been  re-
 ported  to  the  police  and  is  still  under
 enquiry.

 (e)  Articles  lost:
 Insured  V.P.  parcels—One.
 Registered  parcels—Four.
 V.P.  parcels—Two.
 Articles  damaged:
 Insured  V.P.  parcels—Two.
 Registered  parcela—Ons,
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 Foop  CONSUMPTION  The
 feline  5

 of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  and  (b).  A

 1240.  Shri  C.  BR.  Chow
 Agricalta

 Will  the  statement  giving  the  available  informa-
 Minister  of  Food  and  re  be
 pleased  to  state  the  average  number
 of  calories  consumed

 a
 head  per  day

 in  food  in  India  in  the  years  950-5l,
 ‘1951-52  and  1952-53?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  (Kidwal):  A  statement
 giving  the  available  information  for
 950-5l  and  95l-52  is  laid  on  the
 Table  of  the  House.  Information  for
 ‘1952-53  ig  not  yet  available.

 STATEMENT

 Per  capita  consumption  of  food  in  India
 Calories  per  day

 1950-51  I95I-52

 Cereals  ‘1,066  I,024
 Cereals  and  other  Food  1,700  1,653

 Notes:
 l.  ‘Cereals’  include  rice,  wheat,

 jowar,  bajra,  maize,  barley,  ragi  and
 small  millets,

 2.  ‘Cereals  and  Other  Food"  include
 qd)  Cereals  (2)  Pulses  (3)  roots  and
 tubers  (4)  vegetables,  (5)  fruits,  (6)
 sugar,  (7)  meat,  (8)  eggs,  (9)  fish  (10)
 milk  and  (11)  oils  and  fats.

 8.  In  arriving  at  figures  of  con-
 sumption,  figures  of  production  have
 been  taken  and  allowance  made  for
 animal  feed,  seed,  wastage,  milling  loss
 and  the  net  imports  or  exports,  as  the
 case  may  be.  The  figures  of  production
 on  the  present  system  of  reporting  may
 contain  a  considerable  error.

 4.  Yearly  production  figures  in  res-
 pect  of  certain  items  of  food,  viz.,
 fruits,  meat,  eggs,  fish  eic.  ore  not
 available.  Estimates  for  the  latest
 available  year  have  been  utilized  in  the
 case  of  these  articles  of  for.

 EXPORT  OF  MONKEYS
 324l.  Shri  C.  R.  Chowdary:  Wi!  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  of  monkeys  that
 have  been  captured  and  deported  in
 the  years  946  to  ‘1952;

 (0७)  the  percentage  of  increase  from
 year  to  year  during  ty  Tariod;  and

 wien
 whether  these  are  deported

 ra
 deere

 granted  by  the  Govern-
 ment  of  I  ?

 tion  is  ‘placed  on  the  Table  of  the
 House.

 (९)  The  export  of  monkeys  is  not
 controlled  under  the  Export  Trade
 Control  Regulations.  Under  the  Sea
 Customs  Act,  however.  control  is  exer-
 cised  by  the  Ministry  of  Finance
 (Revenue  Division)  and  export  is  not  +
 allowed  during  five  months  of  the  year,
 viz.,  April  to  August,  except  by  air  for
 research  or  scientific  purposes,

 STATEMENT

 The  yearwise  export  of  monkeys

 No.  of  Percentage
 Year  monkeys  Increase  (+)  or

 exported  Decrease  (—)
 over  the  pre-

 vious  year

 1946-47  70730
 1947-48  73783  +30%
 1948-49  74999  +14%
 1949-50  25558  +7०%
 1950-51  23257  —9%
 IQSI-52  47785  +103%
 I952  0384  Figures  relate
 (April-  to  nine  month
 December)  only.

 Post  OFFICES  IN  AGBNCY  ARBAS  OF
 Manvras

 1243.  Shri  Mohana  Rao:  Will  the

 sage  ee
 of  Communications  be  pleased

 to  state:
 (a)  the  number  of  Sub  and  Branch
 st  offices  in  Bhadrachalam,  Nugur,

 Ellavaram  and  Chodovaram  Taluks
 separately  in  the  Agency  area,  East
 Godavary  District,  Madras  State;  and

 (b)  the  names  of  villages  and  towns
 separately  where  the  post  offices  are
 running?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  and  (b).
 A  statement  is  placed  on  the  Table  of

 the  House.  |See  Appendix  X,  annex-
 ure  No.  38.]

 EMPLOYMENT  EXCHANGE  AT  KOZHIKODE

 1244.  Shri  E.  Iyyani:  Will  the  Minis-
 ter  of  Labour  be  pleased  to  state:

 (a)  how  many  candidates  were
 demanded  by  the  Southern  Railway  in
 the  years  95l  and  952  from  the  Sub-
 regional  Employment  Exchange  at
 Kazhikode;

 -
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 (b)  how  many  posts  were  reserved
 for  the  Scheduled  Castes  and  Sche-
 duled  Tribes;  and

 (c)  how  many  ‘interview  slips’  were
 issued  by  the  Employment  Exchange
 to  the  Scheduled  Castes  and  Sche-
 duled  Tribes  candidates?

 Deput  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  4)

 (b)  No  reserved  vacancy  wags  noti-
 fied  during  February  to  December,
 1952,  Figures  for  the  earlier  period
 are  not  available,

 (c)  Four  Scheduled  Caste  candidates
 were  however,  submitted  to  the  Rail-
 way  by  this  exchange  during  the  period
 February  to  December,  1952.  Figures

 er
 the  earlier  period  are  not  avail-

 able,

 RaILway  CLOCKS

 1245.  Shri  Badshah  Gupta:  Will  the
 Minister  of  ilways  be  pleased  to
 state  whether  the  repairs  of  clocks
 etc.  in  Railway  offices  are  done  on
 annual  contract  basis  or  on  work-
 wage  basis?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  The

 95  PSD
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 repair  of  clocks  is  done  on  a  contract
 basis  on  the  Western,  Eastern  and
 North  Eastern  Railways.  On  other
 railways  this  work  is  done  through
 departmental  agencies,

 au  भोजनालय

 १२४६  Bro  सत्यवादी  :  क्या  भ्रम

 मंत्री  यह  बतलाने  की  पा  करेंग  कि  :

 (क)  वर्ष  १९५२  में  कितने  अनुसूचित
 जातीय  तथा  आदिम  जातीय  उम्मीदवारों

 ने  सेवा  यायालयों  में  अपना  नाम  दर्ज

 क  राया,  तथा

 (ख)  इन  में  कितनों  को  नौकरियां

 मिलीं  ?

 The  Deput,  Minisier  of  Labour
 (Shri  Abid  Ali):  (a)  Scheduled  Castes
 ,5,4l  and  Scheduled  Tribes:  (14.478

 (b)  Scheduled  Castes:  49,482  and
 Scheduled  Tribes:  6,623.
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 HOUSE  OF  THE  PEOPLE

 Tuesday,  (28th  April,  953

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock

 (Mr.  Deputy-SpEAKER  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  7)

 9-15,  AM.
 MESSAGE  FROM  THE  COUNCIL  OF

 STATES

 Secretary;  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  the  Council  of  States:

 “In  accordance  «with  the  pro-
 visions  of  rule  97  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Council  of  States,  I  am
 directed  to  enclose  a  copy  of  the
 Calcutta  High  Court  (Extension
 of  Jurisdiction)  Bill,  1953,  which
 has  been  passed  by  the  Council  of
 States  at  its  sitting  held  on  the
 27th  April,  1953.”"

 CALCUTTA  HIGH  COURT  (EXTEN-
 ‘  SION  OF  JURISDICTION)  BILL

 Secretary:  Sir,  I  beg  to  lay  the
 Calcutta  High  Court  (Extension  of
 Jurisdiction)  Bill,  1953,  ag  passed  by
 the  Council  of  States  on  the  Table  of

 he  House.

 SALARIES  AND  ALLOWANCES  OF
 OFFICERS  OF  PARLIAMENT  BILL.

 —concld.
 Mr.  Deputy-Speaker:  The  House  will

 NOW  Proceed  with  the  further  con-
 sideration  of  the  Salaries  and  Allow-
 ances  of  Officers  of  Parliament  Bill.

 Shri  H.  N.  Mukerjee  (Calcutta  North-
 East):  It  is  good  that  an  interesting
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 turn  has  been  given  to  this  debate  and
 the  House  has  an  opportunity,  of  which
 I  hope  some  significant  use  will  be
 made,  to  discuss  the  role  of  the  Chair
 and  its  grave  responsibilities  in  the
 Parliamentary  scheme  of  things.

 (Surt  Patraskar  in  the.  Chair]
 In  my  view  this  discussion  is  by  no

 means  uncalled  for  and  is  germane  to
 the  immediate  issue  before  us,  namely,
 the  fixation  ofthe  salary  and  allow-
 ances  payable  to  those  who  occupy  the
 exalted  Chair  in  either  House  of  our
 Parliament.  We  are  discussing  this
 matter,  as  we  should,  in  a  perfectly
 impersonal  manner.  And  even  if  the
 Deputy-Speaker  had  continued  to
 occupy  the  Chair  I  feel  that  he  should
 not  have  felt  the  slightest  embarrass-
 ment  in  listening  to  this.  This  is
 because  whatever  we  say  in  regard  to
 our  expectations  of  the  Chair,  we  have
 a  very  lively  sense  of  respect  which
 we  all  owe  to  the  Chair,  we  are  very
 conscious  of  the  primary  role  of  the
 Chair  in  a  Parliamentary  system
 which  must  not  be  belittled,  and  we  are
 positive  that  the  Chair  is  entitled,  even
 when  we  have  occasion  to  differ  from
 it,  to  very  great  respect  if  the  system
 which  we  are  working  is  going  to  pro-
 duce  results,

 We  need  not  imitate  in  every  detail
 whatever  happens  in  the  British  Parlia-
 ment,  but  we  get  from  that  source  a
 treasury  of  experience  that  we  should
 not  just  discard.  That  in  many  things
 we  do  not  follow  the  precedents  which
 are  practised  in  Great  Britain  became
 very  clear  to  us  soon  after  we  came  to
 this  House.  Well,  I  suppose  everyone
 who  goes  to  college  finds  out  the  first
 thing  about  the  Speaker  of  the  House
 of  Commons,  which  is  that  the
 Speaker  does  not  speak.  Here,  how-
 ever,  he  does;  and  sometimes  if  I  may
 say  so  with  respect,  a  little  more  copi-
 ously  than  is  perhaps  warranted  by  the
 circumstances.  Personally  I  do  not
 mind  it  in  the  least,  for  what  do  the
 scriptures  say?  “Out  of  the  abundance
 of  the  heart  the  mouth  speaketh”.
 And  we  are  proud  that  our  people  are
 a  big-hearted  people  and  if  sometimes
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 [Shri  H.  N.  Mukerjee]
 they  are  voluble  it  is  an  expression  of
 the  spirit  we  have.  Personally  I  th
 therefore  that  there  is  no  reason
 perturbation  if  occasionally  our
 Speaker  speaks  a  little  more  than  the
 Speaker  of.the  House  of  Commons.
 We  differ  in  many  ways  from  Britain
 in  our  Parliamentary  practice.

 As  I  have  said  before,  we  learn  a  lot
 in  this  line  from  that  country.  We
 remember,  for  example.  how  at  one
 time  the  Speaker  was  a  nominee  and
 agent,  so  to  speak,  of  the  Crown.  And
 there  are  instances,  specially  in  the
 palmy  days  of  the  seventeenth  century
 British  constitutional  history,  when
 Speakers  were.heli  down  in  their
 Chair  by  hefty  Members  of  the
 Commons,  when  the  Speakers  gave
 vent,  it  is  reported.  to  a  profusion  of
 weeping,  wien  against  their  will  revo-
 Jutionary  documents  like  the  Grand
 Remonstrance  were  read  and  adopted
 by  the  House  of  Commons.  Such  in-
 stances  have  happened  There  is  no
 reason  to  expect  a  reciftrence  of  such
 instances  in  the  present  set-up.  But
 such  things  have  happened.  Much
 water,  of  course,  has  flowed  under
 bridges  since  then.  Soon  after  the
 time  when  the  Grand  Remonstrance
 was  passed,  there  appeared  in  the
 House  of  Commons  symptoms  of  a
 change  which  had  come  about  when  the

 ‘celebrated  Speaker  Lenthal,  who  was
 ordered  by  King  Charles  I  to  point  out
 five  members  whom  he  wanted  to
 arrest.  fel]  orf  his  knees  and  said  “Sire,
 I  have  neither  eyes  to  see  nor  ears  to
 hear  except  what  the  House  has  vouch-
 safed  to  me”.  That  was  a_  historic
 incident  to  show  how  the  Speaker  was
 independent  of  the  Crown  and  how
 Parliament  was  behaving  in  a  fashion
 which  brought  about  in  those  days  a
 @reat  change  in  that  country.  So  the
 Speaker  has  come  by  degrees  to  be  the
 embodiment  of  the  rights  of  Parlia-
 ment.  He  is  the  embodiment  of  the
 rights  of  the  Parliament,  of  the  prero-
 gatives  not  of  the  Crown  or  of  the
 executive  but  of  the  sovereign  people.

 We  find  that  as  far  as  British  history
 is  concerned,  the  expectations  from  the
 Speaker  are  extremely  high.  Even  in
 regard  to  health,  it  appears  that  in  the
 three  centuries  between  547  and  853
 the  Speaker  was  absent  through  sick-
 ness  only  iwentynine  times  during
 nearly  300  days.  I  find  some  very  in-
 teresting  statements  regarding  the
 qualifications  of  the  Speaker,  which  of
 course'can  be  referred  to  only  in  an
 academic  sort  of  way.  In  1897,  it
 seems,  when  Sergeant  Yelverton  was
 declared  elected  to  the  Chair  he  declar-
 ed  that  the  Speaker  ought  to  be  “a  man

 ््म्मक्
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 big  and  comely,  stately  and  well  spoken,
 his  voice  great,  his  carriage  majestical,
 his  nature  haughy,  and  his  purse
 plentiful”—a  rather  wide  catalogue  of
 qualifications  which  a  Speaker  had  to
 have  in  those  days!  It  shows,  however,
 that  the  Speaker  was  taken,  very
 rightfully,  to  be  a  sort  of  paragon,  a
 persor!  on  whom  the  people  depended,
 because  in  Parliament  the  proceedings
 were  to  be  conducted  in  a  manner  that
 would  redound  to  the  interests  of  the
 people  and  therefore  the  man  in  charge
 of  regulating  the  conduct  of  Parliament
 should  be  a  sort  of  paragon.  A  perfect
 man  is  usually  something  of  8  bore,
 but  I  suppose  the  Chair  has  to  be  as
 much  of  a  paragon  as  he  possibly  can
 and  take  the  risk  of  being  boring  from
 time  to  time.

 In  regard  to  the  aspect  of  the
 Speaker’s  role  to  which  reference  has
 been  made  yesterday  in  the  course  of
 the  discussion,  namely

 '
 impartiality,

 waich  Parliamentary  practice  has  made
 incumbent  in  so  far  as  the  Speaker's
 position  is  concerned,  I  need  not  refer
 to  British  Parliamentary  history,  I  need
 not  show  how  the  doctrine  of  the
 complete  divorcement  of  the’  Speaker
 from  politics  has  been  a  development  of
 the  last  one  hundred  years,  I  need  not
 show  instances  af  how  this  has  happen-
 ed—because  this  is  more  or  less
 common  knowledge.  The  point,  how-
 ever,  is:  how  far  should  we  go  on  this
 point  of  the  divorcement  of  the  Chair
 from  all  political  affiliation—how  far
 should  we  go?  As  far  as  the  instances
 which  were  collected  regarding  the
 practice  followed  in  the  Dominions  as
 well  as  in  certain  cther  Parliamentary
 democracies  apart  from  Great  Britain
 are  concerned,  we  see  that  the  report  of
 the  Select  Committee  of  the  House  of
 Commons  on  the  Speaker's  seat  has
 made  some  very  important  suggestions.
 And  we  see  from  this  report  of  the
 Select  Committee  that  actually  in  most
 cases,  even  where  we  find  that  the
 British  practice  is  not  usually  followed,
 the  Speaker  does  try  to  maintain  as
 much  of  a  judicial]  detachment  from  the
 muddied  strands  of  contemporary
 political  life  as  possible.  Even  in  the
 ९85८९  of  Britain  we  have  found  that:
 occasionally  the  convention,  which  has
 been  established  by  nearly  one  hundred
 years  of  fairly  consistent  practice,  the
 convention  namely  that  the  Speaker
 should  not  be  opposed  at  the  time  07
 the  general  election,  the  convention
 which  was  recommended  to  us  by  my
 hon,  friend  Mr.  Gadgil  yesterday,  this
 convention  has  been  departed  from
 even  in  England  on  certain  recent  occa-
 sions,  in  4935  and  again  in  1945.  The
 departure  from  this  practice  was  the
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 result  of  an  appreciation  that  at  a
 certain  point  of  time,  when  basic
 changes  have  got  to  be  put  into  effect,
 it  is  not  necessary  to  adhere  rigidly  to
 certain  conventions  which  perhaps
 fitted  in  when  an  atmosphere  of  equili-
 brium  was  in  existence.  At  times,  that
 is  to  say.  when  a  big  change  is  in  the
 offing,  many  of  those  conventions  which
 appeared  to  be  more  or  less  acceptable
 appear  to  be.no  longer  acceptable  in
 the  same  way.  In  945  when  after  the
 war  there  was  an  expectation  in  the
 minds  of  the  British  people  that  the
 whole  set-up  was  likely  to  be  changed
 becaus2  of  the  way  in  which  the  World
 War  was  fought  and  won,  it  roused
 great  expectations  in  the  mind  of  every
 people.  At  that  time  there  was  a  reali-
 sation  of  the  fact  that  it  was  not
 necessary  to  adhere  rigidly  to  whatever
 Parliamentary  conventions  they  had
 got,  it  was  necessary  to  work  away
 from  certain  conventions  even  as  &
 gesture,  even  as  a  sort  of  emotional
 change  from  the  older  strains  of
 thought  and  action.  So  it  happens  that
 in  a  country  like  ours  where  there  is
 an  expectation  in  the  minds  of  our
 people  there  is  a  ‘feeling  that  change  is
 im  the  air,  there  is  an  idea  that  change
 should  be  effected,  there  is  an  idea  at
 the  same  time  that  there  should  not  be
 a  very  rigid  and  mechanical  adherence
 to  certain  Parliamentary  conventions
 which  mav  be  valid  as  far  as  they  go
 in  times  of  equilibrium,  in  times  when
 tension  does  not  exist.  but  in  times
 when  there  is  tension,  it  is  necessary  to
 break  away  from  such  conventions.  In
 our  country,  with  all  respect  to  the
 Chair,  with  all  respect  to  the  person
 who  occupies  the  Chair,  it  may  be
 necessary  for  us  to  try  and  register,  it
 may  be  necessary  for  those  elements  in
 the  country  who  are  against  the  Gov-
 ernment  of  the  day  to  try  and  register
 their  entire  disapproval  of  the  way
 things  are  going  on  by  discarding  cer-
 tain  conventions  whose  justification  can
 only  be  put  forward  at  a  time  when
 there  is  no  tension,  at  a  time  when
 there  is  an  equilibrium,  at  a  time  when
 there  is  a  co-ordination  between  the
 people’s  desire  and  the  achievement  of
 the  Government.  We  find  also  that  in
 the  case  of  the  British  Dominions  and
 in  many  of  the  Parliamentary  democra-
 cies.  whose  practice  was  noted  by  the
 House  of  .Commons  Select  Committee
 on  the  Sveaker’s  seat,  the  convention
 is  not  very  widespread.  It  is  not  very
 well  established  that  there  should  be
 no  attempt  to  challenge  the  Speaker’s
 election  at  the  time  of  the  general  elec-
 tion  and  so  we  say  it  is  not  necessary
 for  us  to  claim  that  if  we  are  going  to
 derive  from  British  Parliamentary
 practice  certain  ideas  in  regard  to  the
 complete  impartiality  of  the  Chair.  as
 long  as  the  Chair  is  there  for  the  task

 of  regulating  the  debate,  if  we  want
 that  kind  of  British  Parliamentary  con-
 vention  to  be  also  adopted  here,  we
 should  go  the  whole  hog,  we  should
 adopt  the  entire  British  conventions
 and  also  in  the  case  of  elections  we
 should  agree  that  the  Speaker’s  seat
 should  not  be  contested.  These  two
 things  need  not  be  propounded  at  the
 same  time.  My  point  is  this,  that  quite
 apart  from  whatever  might  happen  at
 election  time,  quite  apart  from  what-
 ever  the  different  political  and  ideologi-
 cal  groups  in  the  country  might  have
 to  tell  the  country  at  election  time,
 there  are  certain  expectations  of  the
 Chair  as  long  as  the  Chair’s  duty  is  to
 see  that  Parliamentary  democracy
 functions  in  a  manner  which  is  useful,

 ‘nm  a  manner  which  really  would  re-
 dound  to  the  interests  of  this  ccuntry
 and  it  is  exactly  there  that  we  want
 that  every  possible  precaution  is  taken
 to  see  that  the  impartiality  of  the  Chair
 is  guaranteed,  that  the  Chair  is  not
 even  liable  to  the  faintest  whisper
 of  suspicion  of  partiality.  As  I  say  this  F
 am  speaking  absolutely  impersonally  and
 IT  am  not  referring  to  any  single  instance
 of  rulings  given  by  the  Chair  in  our
 House  but  I  say  it  is  necessary  for  the
 sake  of  the  system  which  we  are  trying
 to  work  for  whatever  it  is  worth.  As
 far  as  we  are  concerned,  we  do  not
 have  any  illusions,  we  do  not  have  such
 expectations  of  the  system  as  my
 friends  on  the  other  side,  but  we  are
 trying  to  work  it.  Whatever  it  is,  we
 hope  this  system  is  going  to  produce
 results.  It  is  necessary  to  make  sure
 that  the  position  of  the  Chair  is  eltu-
 cidated  and  certain  conventions  are
 established  in  this  country  here  and
 now.  Now  we  do  not  want.  I  should
 say,  a  judicial  automaton  to  sit  in  the
 Chair.  We  do  not  want  a  person  with
 a  kind  of  bureaucratic  detachment
 which  a  civil  servant  officially

 Sevelone in  the  course  of  his  career.  I  see  ti
 House  of  Commons  Select  Committee
 on  the  Speaker’s  seat  has  also  said  the
 same  thing.  We  do  not  want  a  persom
 who  behaves  more  or  less  like  arm
 official  borrowed  from  Government
 service.  He  is  supposed  to  be  a  very
 impartial  person.  He  is  a  permanent
 Civil  Servant.  We  do  not  want  that
 kind  of  verson.  Why  not?  Because
 this  is  a  live  place,  pulsating.  and  the
 man  who  presides  over  this  Assembly
 should  be  a  man  who  has  an_  under-
 standing  of  the  problems  agitating  the
 country,  who  has  a  real  creative  under-
 standing,  an  approach  to  psychological
 problems  which  agitate  the  country  as
 well  as  the  Members  of  the  House.  @
 man,  that  is  to  say  who  has  a  real  link
 with  the  living  problems  of  our  coun-
 try,  with  the  working  cortditions  ofthe
 people  of  our  country,  that  is  to  say  we
 want  a  man  who  has  a  very  _livety
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 understanding  of  the  political  situation.
 We  do  not  want  a  man  who  has  said
 good-bye  to  all  ideology,  we  do  not
 want  a  man  who  has  turned  himself
 into  a  mechanical  robot.  In  that  case
 perhaps  some  ingenius  brain  might
 devise  some  kind  of  electric  appliances
 which  would  do  the  job  of  the  Speaker.
 What  we  want  is  that  the  occupant  of
 the  Chair  should  be  a  person  with  a
 sense  of  problems  which  come  before
 the  House,  who  could  make  a  human
 approach  to  the  problems  and  who  at
 the  same  time  can  see  that  these  pro-
 blems  of  national]  importance  which  are
 mooted  in  the  House  are  really  discus-
 sed  in  the  spirit  in  which  they  should
 be  discussed  and  it  is  exactly  there
 that  we  want  that  there  should  be
 certain  safeguards.

 As  far  as  the  present  position  is
 eoncerned,  I  Know  that  the  majority
 party  in  this  House  is  also  represented
 on  the  Chair.  Personally  speaking,  I
 do  not  grudge  it.  Personally,  I  do  not
 eavil  at  a  Congressman  being  in  the
 Chair.  Personally,  also  I  think  that  I
 can  concede  that  the  Speaker  might
 continue  to  ally  himself  ideologically
 and  politically  with  a  certain  school  of
 thought  and  of  action.  I  do  not  want
 the  Speaker  to  be  a  person  who  is  a
 mechanical  robot.  He  therefore  has
 human  interests  and  being  a  public  per
 sonality,  naturally  he  has  developed
 certain  emotional  links  with  certain
 movements.  Now  I  do  not  think  the
 Congress  today  has  much  of  an  ideo-
 logy.  It  has  the  usual  variety  of
 status  quo  conservatism  which  is  be-
 ing  doled  out  by  the  Congress  Govern-
 ment  and  the  Congress  Party,  but  I
 am  prepared  to  concede  that  many  in
 the  Congess  might  think  very  different-
 ly,  the  Chair  might  consider  that  there
 are  certain  basic  and  valuable  pre-
 suppositions  and  implications  of
 Congress  politics,  and  I  cannot  blame
 the  Chair,  I  cannot  blame  our  Speaker
 here  who  spoke  last  year  in  answer  to
 speeches  of  felicitations  on  his  —  elec-
 tion.  I  cannot  blame  the  Chair  if  it
 says,  I  hold  fast  to  the  views  which
 I  have  held  for  so  long”.  I  do  not
 blame  it  at  all  but  certain  misgivings
 arise  and  it  is  only  when  these  mis-
 givings  arise  that  they  have  got  to  be
 faced  and  those  misgivings  relate  to  the
 possibility,  if  even  there  is  any  remote
 possibility.  of  the  Chair’s  affiliation  to
 certain  political  strands  of  thought  and
 action  to  influence  his  conduct  in  the
 Chair.  A  Speaker  after  all  cannot  be
 a  perfect  instrument  and  therefore  we
 shold  try  and  see  to  it  that  as  far  as
 possible  any  likelihood  of  his  political
 and  ideological  affiliation  impinging
 upon  his  work  in  the  House  should  be

 avoided.  That  is  a  matter  to  which
 we  should  try  to  devote  our  attention.

 Now  in  the  British  set-up,  even  the
 Chairman  of  the  Ways  and  Means  who.
 discharges  the  work  of  the  Deputy-
 Speaker,  has  to  follow  the  same  tradi-
 tion’of  abstention  from  party  contro-
 versy  as  the  Speaker  does  and  the
 Chairman  of  Ways  and  Means  no
 longer  exercises  the  rights  of  the  ordi-
 nary  Member  to  participate  in  the
 debates  and  divisions  of  the  House.
 Now,  the  seat  of  the  Chairman  of  Ways
 and  Means  in  the  House  of  Commons  is
 liable  to  be  contested  unlike  the  seat
 of  the  Speaker  in  the  House  of
 Commons  according  to  the  usual  con-
 vention  but  in  spite  of  that  he  does  not
 exercise  the  rights  of  the  ordinary
 Member  to  participate  in  debates  and
 divisions  of  the  House.

 Now  in  this  connection  I  find  thaf  a
 former  Speaker,  a  very  reputed  man,
 of  the  House  of  Commons,  Mr.  Clifton
 Brown,  who  came  to  this  country  a
 little  while  ago,  gave  a  speech  before
 Members  of  Parliament  in  the  Central
 hall  and  he  referred  to  certain  practices
 in  England.  He  said,  for  example,  that
 the  “Speaker  does  not  even  mix  with
 Members  of  Parliament  at  all.  He  has
 his  own  house  in  the  Palace  of
 Westminster.  He  is  not  allowed  to  go
 into  the  smoking  room,  dining  room  or
 refreshment  room,  and  when  he  walks
 to  the  House,  he  is  always  preceded  by
 one  of  his  officials,  the  one  usually
 called  ‘the  train-bearer’:  He  is  con-
 sidered  in  circles  of  the  Court  as  about
 the  fifth  person  of  importance  in  the
 State.  So  he  holds  a  very  aloof  posi-
 tion  in  the  House  of  Commons  and  a
 very  high  position  in  the  State”.

 Now,  this  is  going  much  too  far.  This
 is  Anglo-Saxon  conventionalism  with  a
 vengeance.  This  sort  of  thing  we  do
 not  want.  But  then,  it  shows  an
 underlying  realisation  of  the  necessity
 of  taking  every  possible  precaution  to
 ensure  that  the  Speaker  is  absolutely
 impartial.  I  do  not  say  that  we  should
 go  that  far.  But,  let  us  try  to  see  that
 there  is  no  tincture  of  possible  suspi-
 cion  on  the  position  of  the  Chair.  This
 is  a  matter  on  which  we

 wor
 ld  like

 very  much  to  be  assured.  is  is  a
 matter  on  which  I  would  like  the
 attention  of  the  Government  to  be
 focussed  in  a  serious  fashion.

 Everybody  knows  the  importance  of
 the  Chair.  and  the  responsibilities  of
 the  Chair.  In  this  connection.  I  shall
 quote  what  was  said  by  Sir  Frederick
 Whyte  as  President  of  the  Legislative
 Assembly  under  the  Montagu
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 Chelmsford  Reforms  scheme,  to_  illus-
 trate  the  difficulties  of  the  Chair  and
 the  responsibilities  of  his  position.  He
 quoted  the  words  in  which  an  English
 statesman  described  the  task  of  the
 Speaker  many  years  ago.  He  said  this
 on  24th  August,  1925.  These  are  the
 words:

 “The  occasions  are  frequent  and
 occur  unexpectedly,  when  the
 Speaker  is  called  upon  un-aided,
 and,alone,  and  at  once,  to  decide
 upon  difficult  points  which  may
 have  supreme  consequences—
 points  which  require  not  only  ac-
 curate  knowledge  of  the  forms  and
 procedure  of  the  House,  but  which
 demand  the  greatest  courage  and
 firmness  to  apply  these  precedénts
 to  the  exigencies  of  the  moment.”

 Courage  and  firmness  is  wanted:  firm-
 ness  in  regard  to  the  regulation  of
 order  in  the  House  and  courage  in  re-
 gard  to  the  championing  of  the  rights,
 specially  of  the  minority  sections  in
 the  House.  This  ,is  the  reason  why  it
 is  very  important  that  the  detachment
 of  the  Speaker  from  all  political  affilia-
 tion  should  be  assured.  I  would  like
 to  quote  to  you  also  the  words  which
 were  used  by  a  very  illustrious  person,
 the  late  Vithalbhai  Patel  after  his  elec-
 tion  to  the  Chair  of  the  Legislative
 Assembly  on  the  24th  August,  1925.
 He  said  on  that  occasion:

 “From  this  moment,  J  cease  to  be
 a  Party  man,  I  belong  to  no  Party.
 I  belong  to  all  Parties.  I  belong

 to  all  of  you  and  I  hope  and  trust,
 my  hon.  friend,  the  Leader  of  the
 Swaraj  Party,  will  take  immediate
 steps  to  absolve  me  from  all  the
 obligations  of  a  Swarajist  Member
 of  this  House.”

 He  said  all  these  things  at  a  time  when
 there  was  a  fight  against  British  Im-
 perialism  in  this

 coun.
 He  said  this

 at  a  time  when  the  Legislative  Assem-
 bly  was  a  forum  for  that  fight,  when
 our  country  was  in  bondage,  when  the
 Swarajist  Party  had  gone  there  to  fight
 and  oppose  everything,  good,  bad  and
 indifferent.  It  was  at  that  time,  in  that
 context  of  things,  before  an  Assembly
 consisting  very  largely  of  Europeans
 and  officials,  he  said.  I  belong  to  all  of
 you,  I  am  completely:  detached  ftom
 the  party  in  power.  That  did  not  pre-
 vent  him  of  course,  from  using  his
 casting  vote  against  the  Public  Safety
 Bill.  That  is  a  very  good  thing  that  he
 did.  Actually  that  was  the  instance
 which  was  brought  back  as  a  reminder
 to  the  Chair  when,  on  our  behalf,
 felicitations  were  given  to  the  Speaker

 after  his  election  last  year.  He  did

 that;  at  the  same  time,  he  sald  that  ln
 his  work  he  was  completely  detached
 from  all  affiliation  with  the  Swarajist.
 party.

 This  becomes  necessary  becatise  the
 Speaker  is  not  only  the  regulator  of
 the  debate,  but  also  the  “recognised
 guardian  of  the  rights  of  minorities  in
 the  House.”  I  am  quoting  from  the
 report  of  the  House  of  Commons  Select
 Committee  on  the  Speaker’s  seat,  where
 it  is  said  that  he  is  the  recognised
 guardian  of  the  rights  of  the  minorities.
 I  do  not  need  to  refer  to  the  amplificas
 tion  of  the  powers  of  the  Speaker  in
 regard  to  so  many  other  things.  He
 can  certify  Bills  which  are  Money  Bills;
 he  can  determine  which  Party  consti-
 tutes  the  Opposition  and  who  is_  its
 leader;  he  appoints  Chairman  of  the
 Standing  Committees.  etc.  So,  the
 most  important  function  which  he  has
 is  the  duty  of  securing  a_  balance
 between  the  claims  of  debate  and  the
 progress  of  Government  business.  The
 claims  of  debates  require  that  the
 minority  groups  which  are  in  Opposi-
 tion  should  be  looked  after.  He  is
 therefore  the  recognised  guardian  of
 the  rights  of  the  minorities.

 I  heard  yesterday  Mr.  Gadgil  com-
 plaining  that  the  Chair  is  partial  to
 the  Opposition.  Mr.  Clifton  Brown.  who
 is  now  elevated  to  the  House  of  Lords
 with  a  title  which  I  better  forget,  when

 he  spoke
 before  us  some  time  ago,

 said:

 “The  Speaker,  once  he  becomes
 Speaker,  forgets  his  Party.  He
 becomes  a  non-Party  man.  ‘He  is

 put  in  a  particular  job  with  parti-
 cular  responsibilities  and  one  of  his
 responsibilities  must  be  to  see  fair-
 play  all  round.  He  must  sec  that
 the  minorities  have  their  fair  share
 and  very  often.  Government  su
 porters  say  that  the  Speaker  gives
 the

 minorities  too  much  say.”
 Government  supporters  everywhere  be-
 long,  it  appears.  to  the  same  tribe  and
 they  make  the  same  kind  of  complaint.
 and  it  is  the  job  of  the  Speaker  to  see
 to  it  that  the  minorities  in  particular
 are  allowed  to  have  their  say.  In
 regard  to  this  Mr.  Clifton  Brown  gives
 an  instance  when  he  permitted  Mr.
 Maxton,  who  was  the  leader  of  three
 Independent  Labour  Party  Members  to
 have  a  larger  share  of  the  time  of
 discussion  when  there  was  8  sort  cf
 trans-Atlantic  debate  with  the  US.A.
 He  says,  oo  we  do  regard  the  rights
 of  minorities  with  special  care,  how-
 éver  muck  one  may  disagree  with
 them”.  He  says,  Mr.  Maxton  was  being
 called  too  .ften.  Once,  he  said,  more
 or  less  apulogetically:
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 “I  have  been  called  far  too  often, but  you  see  that  is  the  way  in  the

 House  of  Commons’  where  those
 who  belong  to  the  smallest  party
 very  often  have  the  most  to  say.”

 Nt  also  ‘appears  ‘to  ‘us  that  those  who
 ‘happen  to  be  the  largest  party  have
 ‘so  little  to  say  that  legislative  pro-
 ‘grammes  collapse,  as  we  have  recently
 ‘seen  in  this  House,  It  ig  necessary
 ‘th  atthe  rights  of  the  minority  groups
 fin  the  House  are  respected  by  the
 hair.  I  do  not  say  that  the  Chair  does
 not  actually  respect  them.  I  do  not
 @ropose  to  cast  any  kind  of  aspersion
 even  remotely  upon  the  conduct  of  the
 Chair  as  far  as  we  are  concerned  in
 this  House.  But,  we  want  to  make
 sure  that  proper  attention  is  given  con-
 sistently  to  the  job  of  ensuring  that  the
 Soraker’s  functions  are  exercised  with
 xlue  regard  to  the  rights  of  minorities.
 Our  experience  in  this  House  has  been,
 unfortunately,  that  the  Leader  of  the
 hhouse—as  Thad  once  occasion  to  remark
 —forgets  that  he  is  the  Leader  of  the
 House  and  not  only  the  Leader  of  the
 Government  and  the  Majority  Party.
 Especially  in  this  House  where  there
 ts  a  minority  in  Opposition  which,  in
 spite  of  numerical  weakness  is  the  un-
 failing  target  of  attack  by  the  ruling
 warty,  the  Chair's  functions  become  ex-
 tremely  important,  and  the  expectation
 we  have  of  the  Chair  in  regard  to  its
 complete  impartiality  takes  on  a  very
 added  importance.  I  therefore  say,  I
 do  not-mind  their  retaining  aMliation
 to  that  ideology  which  the  Chair  choos-
 es  to  adhere  to.  But.  I  want  to  make
 sure  that  as  long  as  the  Chair  is  in  a
 position  to  regulate  the  debate,  as  long
 as  it  devolves  upon  the  Chair  to  see
 that  the  minorities  get  adequate  repre-
 sentation  in  the  debate,  as  long  as  it  is
 the  duty  of  the  Chair  to  see  that  the
 ruling  party  is  not  in  a  position  to  use
 its  steam-roller  majority

 to
 stifle

 adequate  discussion  of  national  issues,
 as  long  as  this  sort  of  guarantee  has
 to  come  from  the  Speaker,  the  Chair
 should  make  sure  to  see  that  no  loop-
 hole  is  left  and  that  no  avoidable  link
 with  a  political  party  is  continued.
 Remain  a  Congressman  by  all  means  if
 the  Chair  wishes  to  do  so.  But,  shed
 all  avoidable  links  with  the  party
 organisation.  We  respect  the  Chair
 even.  as  it  is,  because  we  know  the
 Chair  has  a  very  difficult  job.  We
 know  that  the  Chair  tries  to  do  its  best
 in  the  circumstances.  But,  we  shall
 respect  the  Chair  all  the  more  if  the
 appeararices—maybe  very  unreal
 appearances—of  a  link-up  with  the
 vuling  party  are  removed.  This  ts  a
 matter  to  which  I  hope  the  attention  of

 the’  House  will  be  given,  to  which  I
 hope  the  attention  of  the  ruling  party
 particularly  will  be  given,  to  which  I
 hope  also  the  attention  of  the  Chair
 would  be  given.  In  that  case  alone  can
 we  get  a  clarification  of  these  issues
 which  will  assist  not  only  us,  but  also
 the  Legislatures  in  the  different  parts
 of  the  country.

 Now,  I  come  to  the  question—I  will
 not  take  much  of  the  time  of  the
 House—of  salaries  and  allowances.  I
 will  not  say  very  much  about  it.  I
 would  merely  point  out  that  I  do  not
 wish  our  Chair  to  think  that  rank
 should  only  be  the  guinea’s  stamp.
 After  all,  it  does  not  matter  two  hoots
 how  much  money  the  Chair  gets,  how
 many  facilities  and  amenities  in  terms
 of  money  that  the  Chair  gets.  We  have
 been  told  that  there  should  be  a  sort
 of  equation  between  the  Ministers  and
 the  Speaker.  I  say,  Sir,  there  need  be
 no  equation  with  the  Ministers.  The
 Ministers  are  in  a  very  different  street
 from  the  Chair,  and  the  Chair  is  very
 much  better  off  without  the  company
 of  the  Ministers.  Why  do  they  put  for-
 ward  this  comparison  between  the
 standard  of  life  of  the  Chair  and  the
 ‘Ministers  and  that  sort  of  thing?  If  the
 Ministers  choose  to  have  a  certain  way
 of  life,  it  does  not  necessarily  follow
 that  for  the  sake  of  a  supposed  dignity
 we  should  try  also  to  see  that  those
 who  occupy  the  Chair  also  follow  the
 same  standard  of  life.  I  see  in  the  Bill
 before  us  provision  made  for  sumptu-
 ary  allowance  and  all  that  sort  of  thing.
 Now,  let  us  go  into  this,  matter  a  little
 more  carefully.  Let  us  consider  ft  a
 little  more  dispassionately.

 I  know  that  in  the,  British  days  every
 Executive  Councillor  would  complain
 that  he  could  not  carry  on  with  the
 very  little

 pittance
 which  he  got  as

 Executive  Councillor.  Even  today  we
 have  got  Ministers  and  others  com-
 plaining  that  this  is  a  very  difficult
 place  to  go  about  in,  and  you  cannot
 make  it  with  as  little  money  as  they
 get.  The  other  day  I  had  the  mortifica-
 tion  of  having  to  listen  to  a  very  high-
 up  member  of  the  Indian  Civil  Service
 who  was  complaining  regarding  his
 extremely  penurious  condition.  He
 was  giving  me  certain  facts  about  the
 amount  of  income-tax  which  he  has  to
 pay.  the  money  which  is  taken  away
 for  Provident  Fund  purposes,  the  money
 which  is  deducted  for  rent  and  his
 refrigerator  and  all  that  sort  of  thing.
 and  how  it  comes  down  to  a  very
 modest  sum  which,  he  said,  was  a
 modicum  of  money  with  which  he  had
 to  carry  on.  Now,  I  listened  very
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 politely  to  this  tale  of  woe,  but  surely
 we  cannot  be  expected  in  a_  serious
 Legislature  to  take  any  serious  note  of
 this  kind  of  complaint.  I  know  that
 there,  is  no  end  to  the  standard  of  life
 we  want  to  reach  and  we  should  like
 to  have  a  society  where  everybody  more
 or  less  has  an  access  to  the  highest
 standards  of  life,  and  the  position  being
 what  it  is,  there  is  no  end  to  the
 standard’  of  life  which  you  might  ex-
 pect  to  be  reasonable  for  a  Minister  or
 for  the  Speaker,  or  the  Deputy-Speaker
 or  for  Members  of  Parliament.  and  that
 sort  of  thing.  I  may  remind  of  what  a
 very  well  known’  writer  said  about
 envy.  He  said  that  Napoleon  used  to
 envy  Caesar  as  a  greater  General,  and
 Caesar  used  to  envy  Hannibal,  and
 Hannibal  used  to  envy  Alexander,  and
 Alexander  used  to  envy  Hercules,  who
 did  not  exist.  So,  there  is  no  end  to
 this  envy.  So,  if  I  think  that  the
 Minister  leads  to  better  life  than  I,  it
 leads  nowhere.  It  is  petty,  and  it  is
 not  necessary.  Then  this  criterion
 should  be  discarded.  Here  we  are  try-
 ing  to  legislate  for  a  country  in  the
 slough  of  despair  because  economic
 conditions  are  so  bad;—famine  rages  in
 Maharashtra.  in  Rajasthan,  in  the  dry
 areas  of  Madras,  in  Sunderbang  in
 West  Bengal;  all  over  the  place,  where-
 ever  you  look,  North,  South  East  or
 West,  famine  ranges  -verywhere—-and
 we  are  trying  to  do  something  for  the
 country  (whether  we  are  capable  of  it
 or  not  is  a  different  matter;  we  are  try-
 ing  to  do  it);  and  in  this  set-up,  in  this
 psychological  atmosphere,  we  talk
 about  the  standard  of  life  which  befits
 the  dignity  of  the  holder  of  the  Chair,
 the  Ministers,  the  Rashtrapati  and  all
 that  sort  of  thing.  I  know  every  time
 I  mention  China,  there  is  a  flutter  in
 certain  dovecotes,  but  in  China  things
 have  happened;—there  are  certain
 Members  of  this  House  who  have  been
 to  China  and  who  have  come  back  with

 Blowing  reports—Chairman  Mao  who
 is  venerated  ag  perhaps  no  other  per-
 son  is  venerated  in  the  world  today,
 what  kind  of  standard  does  he  follow?
 That  really  is  an  assurance  of  your
 link  with  the  people,  and  that,  really
 makes  you  deserve  the  confidence  and
 respect  df  the  people.  The  Chair,  I
 ‘am  sure,  can  do  without  many  of  the
 trappings  of  dignity—so-called  dignity
 —authority  and  luxury  which  seem  tu
 be  very  important  in  the  set-yp  thai
 we  have  in  this  country  today.  The
 Chair  belongs  to  the  House.  That  is
 why  I  have  been  speaking  in  this  way.

 I  say  the  Chair  is  responsible  to  the
 House  and  the  countrv.  The
 Chair  represents  the  majesty  of  the
 House.  It  is  to  the  Chair  we
 look  for  certain  gestures,  for  goodw?!l,
 for  a  real  understanding  of  the  live
 problems  of  nur  people.  If  that  is  done.

 if  the  Chair  makes  that  gesture,  it  will
 be  a  wonderful  thing.  it  will  heighten
 the  reputation  of  this  House,  but  that
 is  not  important;  it  will  really  show
 that  the  wind  has  begun  to  blow  in  a
 different  direction,  that  our  country  is
 perhaps  now  going  to  proceed  in  a
 different  way,  that  perhaps  now  the  as-
 pirations  of  the  people  and  the  achieve-
 ment  of  better  living  standards  for  the
 entirety  of  the  people  is  being  taken
 seriously  and  earnestly  by  the  Gov-
 ernment  of  our  country.  That  is  why
 I  want  that  we  should  reconsider  this
 matter.  We  should  go  into  this  matter
 more  carefully.  We  should  try  to  en-
 sure  that  the  position  of  the  Chair  is
 above  all  cavil,.  We  should  try  to  en-
 sure  that  no  suspicion—not  the  faintest
 tinge  of  suspicion—of  political  partial-
 ity  can  be  levelled  against  the  Chair.
 We  should  see  at  the  same  time  that
 the  emoluments  given  to  the  Chair  are
 such  as  are  in  conformity  with  the  in-
 terests  of  our  country  and  the  dignity  of
 our  country,  a  country  with  the  tradi-
 tions  of  the  life  of  the  Ashram,  a
 country  where—

 “कौपीनवस्त  :  खल  भागवत  :  a

 —those  who  put  on  the  loin  cloth  were
 looked  upon  as  the  really  fortunate
 people,  where  these  ideals  have  been
 propogated  for  good  or  ill.
 I  do  not  hold  with  this  idea  of  कौपीनवन्तन
 at  all,  but  that  is  the  context  in  which
 you  operate,  that  is  the  atmosphere
 which  is  part  of  the  feel  of  this  country
 where  we  have  to  operate.  In  this
 country,  if  we  have  a  kind  of  appara-
 tus  borrowed  wholesale  from  God
 knows  where,  surely  that  is  going
 against  everything  and  that  is  showing
 a  complete  insensitive  approach  to  the
 mounting  problems  regarding  the
 misery  of  the  people  today,  and  that  is
 something  against  which  we  wish  to
 register  our  protest  by  means  of  the
 discussion  which  has  been  initiated  on
 this  Bill.

 Mr,  Chairman:  Before  J  call  upon  an-
 other  hon.  Member  to  speak,  I  would
 like  to  make  some  suggestions.

 Yesterday  we  discussed  the  matter
 for  an  hour  and  a  half,  and  so  far  as  I
 can.  find,  very  interesting  information
 has  been  given  by  Members,  particular-
 ly  by  the  hon.  Member  who  has  just
 sat  down  with  reference  to  the  history
 of  the  institution  of  the  Speaker  in  the
 House  and  his  duties  and  functiohs.  I
 will  not  rule  that  tha’,  is  all  not  rele-
 vant,  but  the  fact  is  that  the  institu‘'on
 of.  Speaker  and  Deputy-Speaker  has
 been  recognized  in  our  Cons*‘itution:
 already.  There  is  also  further  provision
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 (Mr.  Chairman]
 that  under  article  97,  the  salaries  of  the
 Speaker  and  Deputy-Speaker  should  be
 fixed.  And  what  this  Bill  proposes  to
 do  mainly  is  to  fix  the  salaries  of  the
 officers.  I  do  not  propose  to  say  that
 the  discussion  is  irrelevant  as_  to
 whether  the  Speaker  should  be  a  party-
 man  or  should  not  be  a  party-man—
 people  may  have  different  opinions  on
 that  matter—but  I  think  it  will  be  more
 appropriate  if  hon,  Members  who  speak
 after  this  will  confine  themselves  to  the
 main  point  and  give  greater  attention
 to  the  provisions  of  the  Bill  rather  than
 treat  us  to  the  history  of  the  institution
 of  Speaker  because  that  we  have  al-
 ready  got.  I  would  be  most  reluctant
 on  a  measure  like  this  to  interfere  and
 stop  anyone.  That  is  why  I  avoid  any
 temptation  to  come  in  the  way  of  any-
 one,  but  if  Members  observe  this  rule,
 probably  we  might  be  able  to  look  at
 the  core  of  this  question  from  a  proper
 angle  of  view,  and  might  be  able  to
 finish  the  matter  early.  I  will  not  go
 beyond  this  suggestion  and  rule  out
 anything  which  refers  to  the  conven-
 tions  etc.,  but'if  we  go  into  greater
 details  regarding  the  history  of  the
 institution  of  the  Speaker,  naturally  the
 institution  of  the  Speaker  and  Deputy-
 Speaker  is  already  recognized  in  the
 Constitution  and  we  are  having  it.  The
 primary  question  now  is  what  should
 be  the  salaries  and  emoluments  that
 should  be  fixed  under  article  97  of  these
 officers.  I  find  that  there  has  been  a
 very  healthy  tone  so  far  as  this  debate

 “is  concerned,  and  as  far  as  possible  all
 references  to  personalities  are  avoided.
 Iam  very  happy  to  note  it.  But,  at  the
 same  time,  if  we  confine  our  discussion
 to  the  limits  I  have  indicated,  probably
 we  may  be  able  to  get  through  this
 measure  early.  However,  let  not  this
 be  interpreted  as  my  saying  that  I
 would  like  to  rule  out  any  discussion
 which  is  relevant  to  the  subject  matter
 of  the  Bill.

 I  will  now  call  upon  Mr.  Sharma.

 Prof.  9.  C.  Sharma  (Hoshiarpur):
 Sir,  I  thank  you  very.  much  for  giving
 Me  an  opportunity  to  speak  on  this
 very  interesting  subject.

 I  would  not  like  to  dilate  on  the  role
 of  the  Chair  in  a  House  like  this,  be-
 cause,  as  you  have  put  it  so  aptly,  it
 would  not  be  very  much  to  the  point.
 But.  I  was  very  happy  to  hear  one  of
 the  speakers  this  morning  referring  to
 England,  and  I  think  it  is  a  very  whole-
 some  departure  from  the  usual  practice
 followed  by  some  Members  in  _  this
 House.  Well,  the  English  precedent
 has  been  quoted,  but  I  may  say  that  I
 do  not  want  to  quote  the  English  prece-
 dent.  I  want  to  say  something  about

 the  practices  that  prevail  in  those
 countries  where  Parliamentary  demo-
 cracy  exists.  And  if  I  know  if  aright,
 Parliamentary  democracy  exists  in
 England,  France,  the  United  States  of
 América,  Australia,  New  Zealand  and  a
 few  other.countries.  I  must  say  that
 when  we  look  at  the  history  of  the
 evolution  of  the  institution  of  the
 Speaker,  we  comervto  the  conclusion  that:
 there  are  different  conceptions  that  pre-
 vail  in  different  countries.  I  agree
 with  the  hon,  Member  who  spoke  just
 now  that  in  England  the  Speaker  is
 thought  to  be  a  sort  of  aloofish  person,.
 who  keeps  out  of  all  kinds  of  party-
 politics.  But  when  we  come  to
 France,  we  find  that  the  Speaker  is
 generally  a  party  leader,  4nd  is  either
 an  ex-Minister  or  a  person  who  is  on
 his  way  to  become  a  Minister.  In  the
 same  way,  in  Australia  and  New
 Zealand  also,  we  have  different  concep-

 “tions.  In  the  United  States  of  America,
 we  find  that  the  Speaker  or  the  Presi-
 dent  is  generally  a  party  leader.  So,
 it  is  no  use  relying  upon  the  experience
 of  other  countries,  for  laying  down  the
 duties  and  functions  of  this  office.  I
 think  India  is  sufficiently  advanced,
 and  sufficiently  knowledgeable,  to  have
 a  conception  of  her  own  on  this  matter.
 I  think  that  the  conception  that  we
 have  so  far  adopted  is  very  good  in
 the  context  of  the  Parliamentary  life
 of  our  country.  That  conception  is
 this.  The  Speaker,  though  he  belongs
 to  the  majority  party,  is  yet  free  from
 all  party  bias  and  party  prejudices.
 When  he  takes  the  Chair  in  the  House,
 he  is  not  only  a  leader  to  us  but  also
 an  umpire.  He  is  not  only  a  member
 of  the  majority  party,  but  also  9
 moderator.  I  think  that  that  is  a  very
 difficult  conception  which  we  are  prac-
 tising,  but  I  believe  that  in  the  context
 of  our  life  today,  this  is  exactly  what
 has  happened,  and  what  should  happen.
 I  do  not  believe  that  the  healthy  prac-
 tice  which  used  to  prevail  in  England
 at  one  time,  when  the  Speaker  was
 taken  out  of  party  politics,  is  going  to
 be  eternal.  As  the  previous  speaker
 pointed  out,  there  have  been  certain
 lapses  even  there.  Therefore,  I  think
 that  if  the  Speaker  is  to  command  the
 respect,  loyalty  and  allegiance  of  the
 House,  he  should  belong  to  the  majority
 party,  because  after  all  it  is  in  their
 interests  to  have  the  proceedings  on
 an  even  keel,  and  make  them  run  along
 smooth  rails.  It  is  therefore  a  healthy
 practice  that  the  Speaker  should  belong
 to  the  majority  party.

 At  the  same  time.  I  feel,  as  the  pre-
 vious  speaker  has.  stated,  you  cannot
 expect  the  Speaker  to  be  a  person  who
 has  absolutely  no  ideology,  who  has
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 ceased  to  have  his  hand  on  the  pulse  of
 the  people,  or  who  is  like  the  Lady  of
 Shallot.  When  I  was  a  teacher,  occa-
 sionally  I  used  to  teach  a  poem  called
 ‘The  Lady  of  Shallot’.  She  used  to  be
 in  a  world  of  shadows,  and  used  to  see
 all  things  only  through  a  mirror.  She
 was  absolutely  out  of  touch  with  the
 realities  of  life,  and  with  the  conditions
 prevailing  in  the  world.  We  do  not
 want  that  our  Speaker  should  be  the
 male  counterpart  of  the  Lady  of
 Shallot.  We  do  not  want  that  our
 Speaker  should  be
 from  those  vital  currents  of  life,  which
 are  pulsating  in  the  whole  of  the  sub-
 centinent.

 Dr.  N.  B.  Khare  (Gwalior):  Suppos-
 ing  the  Speaker  is  a  female,  then  what
 happens  to  the  remarks  of  the  hon.
 Member?  1

 Prof.  0,  C.  Sharma:  I  am  very  sorry
 that  I  did  not  follow  the  very  amusing
 remark  made  by  this  amusing  gentle-
 man.

 Mr.  Chairman:  Let  the  hon.  Member
 go  on  in  his  own  way.

 Prof.  D.  C.  Sharma:  I  am  sorry  that
 I-am  deprived  of  the  witticlsm  of  this
 gentleman.

 Dr.  N.  B.  Khare:  I  said  that  suppos-
 ing  the  Speaker  happens  to  be  a  female,
 then  what  happens  to  the  remarks  of
 the  hon.  Member.

 0  A.M.

 Prof.  D.  0,  Sharma:  If  the  Speaker
 happens  to  be  a  female,  then  God  for-
 bid  that  she  should  follow  Dr.  Khare.

 I  was  just  now  saying  that  by  the
 standards  and  tests  which  have  been
 laid  down  by  the  hon.  Speaker,  I  should
 say  that  the  Speaker  should  be  a
 person,  who  belongs  to  the  majority
 party,  which  is  responsible  for  adminis-
 tering  the  country,  and  also  for  build-
 ing  and  consolidating  the  position  of
 the  country.  That  is  what  should
 happen.  At  the  same  time,  he  should
 not  be  partial  in  any  way.  So,  our  con-
 ception  that  the  Speaker  should  be  a
 majority  leader,  an  umpire  and  a
 moderator  is  the  conception  that  is  best
 suited  to  our  country,  and  I  hope  the
 other  nations  also  will  follow  this.

 It  has  been  stated  that  the  two
 primary  functions  of  the  Speaker  are
 to  regulate  the  debate,  and  also  to  be
 the  champion  of  the  rfghts  of  the
 minority.  I  think  these  are  truisms,
 and  do  not  need  any  kind  of  elabora-
 tion.  But  if  you  would  forgive  me  for
 referring  to  my  own  experience,  though
 limited  and  short,  I  would  say  that  so
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 far  as  the  regulation  of  the  debate  in
 this  House  is  concerned,  I  think  no-
 body,  whether  he  belongs  to  the-
 majority  party  or  the  Opposition,
 should  have  any  grousé.  I  am  not  the-
 person  to  repeat  the  charges  or  state-
 ments  which  have  been  made  by  some:
 of  my  friends,  that  the  Opposition  gets
 more  share  than  is  necessary.  I  do  not
 want  to  say  that.  I  think  the  Opposi--
 tion  should  get  as  much  share  as  it  can.

 The  hon.  Speaker  has  had  to  deal’
 ,with  some  very  critical  situations  in:
 the  House,  in  regard  to  the  regulation
 of  debate.  and  at  the  time  of  questions.
 and  also  at  other  times.  He  has
 handled  the  situation  with  the  utmost
 firmness  and  guts,  and  I  would  add,
 gentlemanliness.  You  have  said  that
 we  should  not  make  a  reference  to  the
 Speaker  or  the  Deputy-Speaker  in:
 person,  but  I  must  say  that  while  the: hon.  Speaker  should  be  a  person  of  the
 majority  party,  should  be  an  umpire: ‘and  also  a  moderator,  I  should  say  that the  Speaker  or  the  Deputy-Speaker: should  be  more  than  anything  else.  a
 gentleman,  in  the  real  sense  of  the
 word.  If  you  would  forgive  me  for
 saying  that,  |  would  say  that  the
 Speaker  and  Deputy-Speaker  that  we
 have  here  are  gentleman  of  the  finest
 kind,  and  we  are  really  lucky  in  having them.  So  far  I  have  said  something about  the  role  of  the  Speaker  and  the
 Deputy-Speaker.  ry

 Now  I  come  to  the  salary  and  allow-- ance  part  of  the  Speaker.  Yesterday  I’ was  listening  to  the  speech  of  one  hon. Member  who  said  that  the  salary  of  the
 Speaker  should  be  viewed  in  the  con- text  of  the  refugees  who  are  on  the.
 platforms  of  Sealdah,  or  in  the  context of  the  persons  who  are  rotting  in  some of  the  refugee  camps.  I  think  that  is the  expression  which  the  hon.  Member
 used.  I  would  not  use  that  word
 rotting’,  because  I  know  these  refugees are  being  very  well  looked  after,  in

 those  refugee  camps.

 As  a  teacher.  I  had  often  had  the
 privilege  of  putting  one  question  on  the
 question-papers,  ‘Explain  with  refer-
 ence  to  the  context’,  especially  on
 English.  There  we  have  to  view  a
 particular  passage  with  reference  to  a
 particular  context.  I  think  when  the hon.  Member  tells  me  that  the  salary  of the  Speaker  should  be  viewed  in  the

 context  of  the  refugees  or  in  the  con- ‘text  of  those  lying  on  the  platforms  of
 Sealdah  station  or  of  something  which is  happening  in  the  Sunderbans,  I would  say  that  he  is  not  looking  at
 it  properly  and  is  not  locating  the
 passage  rightly,  or  viewing  the  problem from  the  real  context.
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 Sbri  B.  S.  Murthy  (Eluru):  What
 about  his  comparing  the  driver  and  the
 Speaker?

 Prof.  D.  C.  Sharma:  I  think  the
 salary  of  the  Speaker  or  the  Deputy-
 Speaker  has  to  be  viewed  in  the  con-
 text  of  the  pay-structure  that  prevails
 in  our  country.  Well,  if  you  want  to
 reduce  the  salary  of  every  person,  I
 fave  no  complaint  to  make  and  I  have
 no  grouse.  But  so  long  as.  the  pay-
 structure  of  our  country  is  what  it  is,
 ~we  have  to  look  it  in  that  way.  Some-
 one  referred  to  some  I.C.S.  man.  An-
 other  speaker  referred  to  some  remarks
 which  Dr.  Katju  had  made.  But,  I
 think  the  whole  question  of  this  salary
 has  to  be  viewed  in  the  light  of  the
 pay-structure  that  prevails  in  our
 country.  If  you  judge  it  on  that  basis,
 you  will  see  that  the  salary  we  are
 giving  to  the  Speaker,  the  allowances
 that  we  are  giving  to  the  Speaker,  the
 salary  that  we  are  giving  to  the  Deputy-
 Speaker  and  the  allowances  which  we
 are  giving  to  the  Deputy-Speaker  are
 not  out  of  proportion  to  the  work  that
 they  do,  the  onerous:  duties  which  they

 erform  and  the  burdens  which  they
 ave  to  carry.  You  will  then  affirma-

 tively  say  that  it  is  only  in  the  fitness
 of  things  that  we  should  give  this  kind
 of  salaries  and  allowances  .to  the
 Speaker  and  Deputy-Speaker.

 I.  remember  a  remark  which  Mr.
 Jaipal  Singh  made  at  one  time  when
 we  were  discussing  the  salaries  of  the
 army  officers.  Somebody  said  the
 salaries  of  the  army  officers  should  be
 reduced  and  the  hon.  Mr.  Jaipal  Singh
 ‘at  that  time  asked:  ‘Do  you  want  that
 our  army  officers  should  live  like
 coolies??  That  is  the  question  which
 the  hon.  Mr.  Jaipal  Singh  asked.  I  too
 would  like  to  ask:  Should  not  our
 Speaker  and  Deputy-Speaker  live  in
 conformity  with  those  standards  of  liv-
 ing  which,  I  think,  they  are  entitled  to
 on  account  of  their  august  office?

 I  would  say’  this  question  of  salaries
 is  a  very  difficult  question.  But  I
 would  also  say  that  all  salaries  that
 our  officers  get  are  a  kind  of  national
 investment  and  they  put  back  most  of
 what  they  get  into  the  national  fund.
 For  instance.  an  officer  gets  his  salary.
 He  has  to  educate  his  children,  he  has
 to  have  insurance  and  provident  fund.
 All  those  things  come  back.  Therefore,
 I  think  the  salaries  that  we  give  to  our
 officers  and  to  other  persons  are  a  kind
 of  national  investment.  They  are
 ploughed  back  into  the  funds  of  the
 country.  So  I  do  not  think  that  this
 kind  of  carping  criticism  should  be
 made  about  the  salaries  and  the  allow-
 ances  of  the  Speaker  and  Deputy-
 Speaker.  Of  course,  if  you  change  the
 whole  pay  structure,  the  thing  is  differ-

 x

 .  ill
 ent.  But  as  long  as  the  pay  structure
 remains  what  it  is,  I  think  we  are  not
 giving  an  anna  more  to  the  Speaker
 or  Deputy-Speaker  and  a  pie  more  to
 the  Speaker  or  Deputy-Speaker  than
 what  they  should  get.

 So  far  as  the  duties  of  these  august
 offices  are  concerned,  they  have  been
 done  with  the  utmost  care  and  utmost
 finish  by  these  two  persons.  I  must
 say  that  they  have  regulated  the  debate
 in  the  most  impartial  manner,  they
 have  been  impartial  to  all  sections  of
 this  House  and  they  have  poured  oil
 on  troubled  waters  when  there  have
 been  very  unseemly  scenes.  Only
 persons  with  experience  have  been
 able  to  handle  them  and  they  have
 done  it.  Therefore,  I  give  my  whole-
 hearted  support  to  the  Bill  which  has
 been  brought  forward  and  I  should  say
 that  this  Bill  should  be  passed  as  it  is.
 It  is  very  unfortunate  that  there  should
 have  been  any  debate  on  this  Bill.
 After  all,  as  a  gesture  of  goodwill  and
 as  a  gesture  of  friendliness,  we  should
 have  tried  to  pass  this  Bill  without  any
 debate,  because  the  Speaker  and  the’
 Deputy-Speaker  have  done  well  by  this
 House.  they  have  done  well  by  all  the
 parties  here.  the  minority  and  _  the
 majority,  and  they  have  held  the  scales
 even  between  all  of  them.

 Mr.  Chairman:  Before  I  cal]  upon  any
 other  Member,  this  small  Bill  which
 invulves  only  a  few  points,  as  I  said
 sometime  ago,  was  discussed  about  an
 thhour  and  a  quarter  yesterday  and  an
 hour  today.  And  I  find  that  it  is  very
 difficult  for  any  hon.  Member  to  avoid
 saying  probably  what  has  already  been
 said  by  some  other  Members.  There-
 fore,  there  is  confusion.  I  do  not  want
 to  apply  closure  to  this  debate  for
 reasons  which,  I  think,  would  be
 obvious  to  any  one.  But  under  rule
 257,  I  would  like  to  take  the  sense  of
 the  House  as  to  when  they  would  like
 the  debate  on  this  particular  motion  to
 conclude,  as  I  do  not  want  any  confu-
 sion  to  be  created  by  Members  saying
 that  they  did  not  understand  it.  We
 are  at  the  consideration  stage  and  I
 want  that  this  motion  for  consideration
 shauld  conclude  at  some  reasonable
 time  today  so  that  we  can  devote  the

 —
 of  the  time  for  the  amendments

 ete.
 /

 Dr.  N.  B.  Khare:  1-30.
 Hon.  Members:  No,  no.
 An  Hon.  Member:  12-30.
 Mr.  Chairman:  If  it  is  concluded  at

 490,
 the  whole  Bill  will  be  passed  to-

 ay.
 Shri  S.  8,  More  (Sholapur):  General

 discussion?
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 Mr.  Chairman:  We  may  finish  gener-
 al  discussion  by  l.  As  I  said,  there  is

 mo  question  about  the  importance  of
 this  discussion.  But  looking  to  the  fact
 that  certain  questions  only  are  involv-
 ed,  it  may  not  be  possible  fpr  _  hon.
 Members  to  avoid  repeating  it,  though
 I  may  not  have  any  desire  to  stop  it.
 That  is  what  I  find  even  now.  If  we
 can  conclude  at  ll  o’clock......

 Hon.  Members:  No,  no.

 Mr.  Chairman:  Then  I  decide  under
 rule  257  that  at  11-30  the  debate  on
 this  particular  motion  will  conclude,  if
 that  is  acceptable  to  all

 Hon.  Members:  No,  no.
 Pandit  D,  N.  Tiwary  (Saran  South):

 ‘Last  time  I  caught  your  eye  first.
 Shri  B.  8.  Murthy:  Since  yesterday,

 ~we  have  been  standing  and  sitting  and
 sitting  and  standing.

 Mr.  Chairman:  I  think  the  hon.
 Member,  Mr.  Tiwary,  may  speak  a  little
 later  because  there  is  some  arrange-
 ‘ment  by  which  I  have  to  call  Members
 from  this  side  or  the  other.  That  also
 has  to  be  regulated.

 An  Hon.  Member:  A  chance  to  the
 ‘Opposition,  Sir.

 Shri  K.  K.  Basu  «(Diamond  Harbour):
 Individuals  and  parties......

 Mr.  Chairman:  There  is  no  question
 of  party.  I  have  to  regulate  without
 looking  to  the  party.  Dr.  Khare.

 डा०  एन०  बी०  खरे  :  सभापति  जी,
 में  आप  का  ज्यादा  समय  नहीं  लंगा  ।  आज

 जब  में  ने  अपने  मित्र  श्री  वीरेन्द्र  मुकर्जी  का

 रूम्बर  चौड़ा  भाषण  सुना  तो  मुझे  बड़ा  आनन्द

 हुआ  कि  एक  बार  तो  उन्होंने  जो  कोटेशन्स

 स्पीकर के  बारे  में  दिये  वह  ब्रिटिश  पार्लियामेन्ट

 के  इतिहास  से  दिये।  इस  से  मुझ  को  बड़ा
 आनन्द  हुआ  |  उन  के  मत  में  परिवर्तन  हुआ

 हो  या  नहीं  किन्तु  मुझे  इस  को  सुत  कर  आनन्द

 अवश्य  हुआ।  शायद  यह  उदाहरण  भी  उन्होंने
 इस  लिए  दिया  कि  सम्भवतः  रूस  के  इतिहास
 में  ऐसी  परिपाटी  नहीं  होगी,  और  हो  तो  मुझे

 *

 कम  से  कम  मालूम  नहीं  1

 दूसरे  उन्होंने  स्पीकर  के  वेतन  के  निस्बत

 भी  कहा  कि  'कौपीनवन्त:  फ्लू  भाग्यवती।

 इस  को  सुन  कर  तो  मुझे  बहुत  ही  आएगा

 हुआ  ।  अगर  उन  की  यही  फिलासफी  है
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 तो  मेरे  ख्याल  में  जल्द  से  जल्द  उन  को  अपने

 मत  में  परिवर्तन  करना  चाहिए।

 Shri  8,  S.  More:  And  join  the  Hindu
 Mahasabha?

 Blo  एन०  बी०  खरे  :  नहीं  नहीं,  हिन्दू
 महा  सभा  की  यह  फिलासफी  नहीं  है  ।  हमारा
 आदर्श  अभ्युदय  का  है  ।  पतन  की  ओर  याने

 भीख  मांगना  और  सन्यास को  ओर  हम  नहीं
 जाते  ।  में  यह  समझता  हूं  कि  न्याय  और

 अधि  कार  स्पीकर  को  उचित  वेतन  देने  से  ही
 मिल  सकता  है  'कौपीनवन्त:  फ्लू  भाग्यवती'

 कहने  का  अधिकार  उन  को  तभी  आ  सकता

 हूँ  जब  श्री  मुखर्जी  कौपीन  पहन  कर  सभा

 गृह  में  आये।  इस  से  पहिले  नहीं  I  ऐसा  मेरा
 नम्र  निवेदन  है

 अब  विधान  पर  बात  आई  तो  में  यह
 कहना  चाहता  हूं  कि  इस  बिल  में  स्पीकर,
 डिप्टी  स्पीकर  और  चेयरमैन  और  डिप्टी
 चेयरमैन  साफ  दि  कौंसिल  आफ  स्टेटस
 के  बारे  में  प्रबन्ध  हैँ।  में  चाहता  हूं  कि

 इस  में  डिप्टी  चेयरमैन  आफ  दि  कौंसिल

 आफ  स्टेट्स  के  बारे  में  और  विचार  किया
 जाये  क्‍योंकि  कौंसिल  आफ  स्टेट्स  में  कोई
 खास  काम  नहीं  रहता।  और  वहां  पर  पैनेल
 आफ  चेयरमैन  भी  है  इस  से  वहां  पर  आसानी
 से  काम  हो  सकता  है  मेरा  मतलब  यह  है
 कि  वहां  पर  आप  को  एक  कौर  वेतन  आदमी

 नियुक्त  करने  की  गरज  नहीं  है  ।  बाकी  और

 जो  विधान के  प्रबन्ध  हें  उन  के  बारे  में  मुझ
 को  बहुत  नहीं  कहना  है।  सिर्फ  इतना  ही  कहना

 है  कि  जिन  को  हम  वेतन  देना  चाहेंगे  या

 देना  चाहते  हैं  इस  विधेयक  को  पास  करके

 वहू  कैसे  होने  चाहिएं,  उन  को  कैसे  काम

 करना  चाहिए,  इस  के  बारे  में  अपने  ख्यालात

 का  जाहिर  करना  हमारा  हक  है,  ऐसी में
 मानता  हूं  ।

 बात  यह  है  कि  इंगलैंड का  इतिहास  यहीं
 दिया  गया  हूँ  लेकिन  यहां  पर  इंगलैंड  की  सारी
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 [डा०  एन०  बी०  खेर]
 बातों  की  सकल  नहीं  की  जा  सकती  |  अब

 देखिये  कि  स्पीकर  का  इलेक्शन  हुआ  तो  अवि-

 रोध  नहीं  हुआ  उनको  पार्टी  की  तरफ  से  खड़ा

 होना  पड़ा  और  वह  लड़कर  आये  मैजारिटी

 पार्टी  ने  उनको  स्पीकर  बना  दिया  ।  जो  *

 पार्टी  मैजारिटी  में हो  वह  ऐसा  कर  सकती  है  ।

 में  यह  मानता  हूं  कि  चुनाव  होने  के  बाद

 स्पीकर  या  डिप्टी  स्पीकर  को  अपने  हित  के

 वास्ते  यह  घोषित  कर  देना  चाहिए  कि  आयन्दा

 में  किसी  पार्टी  से  ताल्लुक  रखने  वाला  नहीं

 हूं  ।  अगर  इतना  घोषित  किया  जाये  तो  मेरे

 स्थल  में  काम  हो  सकता  है  1  लेकिन  मुझे
 “अफसोस  के  साथ  कहना  पड़ता  है  कि  फिर

 जी  कोई  को  स्पष्ट  यह  घोषणा  करते  हैं

 कि  हम  पार्टी  के  मेम्बर  हें  मेरा  ख्याल  है

 कि  यह  अनुचित  है  ।  अगर  वह  दस्ता  घोषित
 करें  तो  यह  परम्परा  बहुत  हितकारी  होगी

 लेकिन  उन  को  ऐसा  करने  के  लिए  मजबूर

 नहीं  किया  जा  सकता  ।  अगर  उन  की  ऐसी

 ख्वाहिश  है  कि  इस  सभा  गृह  में  जितन  पक्ष

 हैं,  उन  सब  का  बहू  विश्वास  हासिल  करें  हो

 उनको  यह  ख्वाहिश  पूरी  करने  के  लिए  यह
 घोषित  करना  चाहिए  कि  अब  वह  किसी  पक्ष

 के  मेम्बर  नहीं  रहे  हैं।  आखिर  उनकी  जो

 पोलिटिकल  आइडियालाजी  है  वह  तो  उनकी

 हड्डी  में  समाई  हुई  हैँ  उस  को  तो  वह  नहीं

 भूल  सकते,  लेकिन  अगर  वहू  फारमली  यह

 घोषित  कर  दें  कि  हम  निष्पक्ष  हें  तो  इससे

 हाउस  का  समाधान  हो  जाना  चाहिए,  कम

 से  कम  मेरा  तो  समाधान  हो  जायगा  |

 अब  दूसरी  बात  यह  रही  कि  आप

 निष्पक्ष  रहते  हें  या  नहीं  या  इन्साफ  से  हाउस

 में  अपना  काम  चलाते  हैं  या  नहीं  ।  इस  बारे

 में  भें  समझता  हूं  कि  किसी  को  प्री वांस

 नहीं  होना  चाहिए  |  उन  का  जो  आज  तक  का

 बरताव  है  उससे  ग्रीवांस  नहीं  होना  चाहिए  |

 हां  कभी  कभी  दिल  में  मलाल  हो  जाता  है
 लेकिन  वह  क्षणिक  होता  है

 'एक  बात  और  है  इस  पार्लियामेंटरी

 डेमॉक्रैसी  में  जो  मिनिस्टर  होता  है  वह  भी

 पार्टी  का  मेम्बर  होता  है  और  वह  मंत्री  देश

 का  इतना  बड़ा  कारोबार  करता  है,  और

 उनसे  हम  उम्मीद  करते  हैं,  चाहे  वह  उम्मीद

 फलीभत  हो  या.न  हो,  कि  बहू  अपना  काम

 पार्टीबाजी  से  नहीं  करेंगे  ।  तो  जितना  बड़ा
 कारोबार  एक  मंत्री  के  हाथ  में  होता  है  उसके

 सामने  स्पीकर  कोई  चीज़  नहीं  है।  वह
 क्या  कर  सकता  है।  जब  यह'  हाउस  एक  बड़े

 भारी  ऊंट  को  निगल  जा  सकता  है  तो  मेरे

 ख्याल  में  एक  मच्छर  के  लिए  थ्‌  थू  करना

 बेकार  है  1  इस  वास्ते  में  समझता  हूं  कि  यह
 कोई  बड़ी  भारी  दलील  की  बात  नहीं  है  ।

 यह  डेमॉक्रैसी  का  तवील  है  ।  आज  दुनिया
 में  पालियामेंटरी  डेमॉक्रैसी  चल  रही  है  और

 बहुत  फंशनेबिल  समझी  जाती  हूँ  ।  यह  बुरी

 है  यह  तो  में  नहीं  कह  सकता,  यह  तो  भविष्य

 काल  ही  बतलायेगा  |  लेकिन  हम  को  उसका

 यहां  पर  अच्छा  अनुभव  नहीं  हुआ  है  और

 आगे  भी  होने  की  उम्मेद  नहीं  है  ।  तो  फिर

 ऐसी  हालत  में  जब  कि  मिनिस्टर  लोग

 पार्टी  के  मेम्बर  हो  सकते  हे  तो  स्पीकर  की

 तो  कोई  बात  ही  नहीं  है।  तो  इस

 धर  कोई  बहुत  नाक  भौं  चढ़ाने  का

 कारण  नहीं  है  -  ऐसा  मेरा  कहना  है  ।

 अगर  स्पीकर  अपनी  खुशी  से  यह  घोषणा  कर

 दे  कि  वह  निष्पक्ष  है  तो  यह  उसकी  भिन्न-

 साहब  है।  इस  परिपाटी  का  उसे  अवलम्बन

 करना  चाहिए  ।

 मुझे  ज्यादा  बोलने  की  ज़रूरत  नहीं  है
 क्योंकि  थोड़ी  बात  में  ही  माना  रहता  है  |

 Mr.  Chairman:  We  have  decided  that
 we  should  close  this  debate  at  11-30.
 I  find  a  large.number  of  Members  are
 handing  in  notes  or  standing  up  and  I
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 would  like  to  fix  a  time  limit  because
 the  scope  of  the  discussion  is  very
 limited.

 Shri  S.  S.  More:  Many  Memberg  are
 anxious  to  express  their  opinions.  It
 is  a  very  important  Bill.  Otherwise  we
 snall  not  be  able  to  ventilate  our  own
 bitter  experience  if  sufficient  time  is  not
 given.  There  are  procedures  and  pro-
 cedures;  some  other  method  will  have
 to  be  adopted.  *

 Mr.  Chairman:  Let  not  the  hon.
 Member  misunderstand  me.  I  thought
 that  as  so  many  people  are  anxious  to
 speak,  we  might  fix  a  time  limit  as  far
 as  possible.  I  will  now  call  upon  Dr.
 S.  P.  Mookerjee  to  speak  and  let  us
 decide  it  later  on.

 Dr.  S.  P.  Mookerjee  (Calcutta  South-
 East):  I  am  glad  to  find  that  while  dis-
 cussing  this  measure  there  is  a  general
 non-party  approach  to  the  problem.  In
 fact,  that  is  what  it  should  be.  There
 may  be  differences  of  opinion  with  re-
 gard  to  the  question  of  salary  but  with
 regard  to  the  other  question  of  princi-
 ple  which  has  been  raised  and  which
 you,  Sir,  have  allowed  to  be  raised.  we
 should  be  able  to  come  to  certain  con-
 clusions  which  would  be  _  consistent
 with  the  dignity  of  this  House  and  also
 the  history  and  traditions  of  the  Chair
 of  the  Speaker.

 Reference  has  been  made  to  the  con-
 ditions  obtaining  in  the’  House  of
 Commons  in  England.  Undoubtedly,
 we  should  be  able  to  draw  some  lessons
 out  of  the  experiences  in  that  House.
 But,  there  was  8  certain  historical
 background  which  explained  the  deve-
 ‘lopment  of  the  powers  of  the  Speaker
 in  that  country  and  which  we  cannot
 for  obvious  reasons  expect  to  see  re-
 peated  in  this  country.  Till  the  7th
 century,  in  England.  the  Speaker,  as
 he  was  called.  was  the  King’s  man.
 He  was  the  nominee  of  the  King  and
 he  functioned  as  such.  Now.  there:  was
 a  struggle  for  the  vindication  of  the
 rights  of  the  people  between  the  Mem-
 bers  of  Parliament  on  the  one  hand  and
 the  King  on  the  other.  Well.  obvious-
 ly,  in  our  country  at  this-stage,  there  is
 no  possibility  of  this  House  struggling
 with  the  Executive  for  the  supremacy
 of  power.  This  is  an  elected  Parlia-
 ment  and  the  Government  will  remain
 in  office  so  long  as  it  enjoys  the  con-
 fidence  of  the  majority  of  the  House.
 The  Speaker.  therefore.  ‘will  have  no
 occasion  to  decide  between  the  contest-
 ing  claims  of  the  House,  on  the  one
 hand.  and  the  Executive  on  the  other,
 unless  a  situation  arises  when  the
 Executive  chooses  to  remain  in  office
 even  though  it  hag  ceased  to  enjoy  the

 .

 confidence  of  the  majority  of  the  House
 and  refuses  to  call  a  meeting  of  the
 House  of  the  People;  even  for  that
 remedies  are  provided  in  our  Constitu-
 tion.  Therefore.  in  our  case,  the
 Speaker  will  function  as  the  custodian
 of  the  dignities  and  rights  of  the
 House—and.  when  I  say  the  House,  I
 mean  the  Members  belonging  to  all  the
 parties  in  the  House.—and  will  be  able
 to  see  that  the  work  of  the  House  is
 being  carried  on  in  accordance  with  the
 best  of  Parliamentary  traditions.

 Now,  If  we  refer  to  the  practice  ob-
 taining  in  England  we  can  get  an
 answer  to  the  question  ~vhich  has  been
 raised.  One  of  the  speakers  who
 spoke  a  few  minutes  ago  said  that  the
 Speaker  should  be  8  party  man,  he,
 should  represent  the  majority  party,
 and  he  tried  to  justify  it  by  referring
 to  some  practice  which  is  still  obtain-
 ing  in  France.  If  we  refer  to  the  prac-
 tice  obtaining  in  England,  till  the  7th
 century,  as  I  said,  the  Speaker  was  the
 King’s  man.  After  that.  as  is  written
 in  an  article  by  Lord  Campion,  who  is
 one  of  the  acknowledged  authorities  in
 the  United  Kingdom  on  this  subject......

 Shri  Gadgil  (Poona  Central):  Noth-
 ing  like  common  sense,  the  best  au-
 thority:

 Dr.  5.  P.  Mookerjee:  And  this  is  based
 on  common  sense  naturally,  but  un-
 fortunately  Mr.  Gadgil  does  not  follow
 common  sense.  “After  ceasing  to  be  a
 courtier,  the  Speaker  in  England  came
 to  be  a  party  leader.”

 I  am  referring  to  this  for  this  reason
 that  there  is  a  tendency  on  the  part  of
 some  Members  that  in  our  country  also
 the  Speaker  may  continue  to  be  a  mem-
 ber  of  the  majority  political  party.
 England  also  passed  through  that  stage.
 After  the  battle  was  won  in  favour  of
 Parliament  and  the  Speaker  became  the
 man  of  the  House  of  Commons  repre-
 senting  the  people,  the  second  stage
 was  from  679  to  the  period  between
 832  and  1867,  that  is  to  say,  about  90
 years,  the  Speaker  continued  to  be  a
 party  man.  This  is  what  Lord  Campion
 says  in  two  sentences:

 “After  ceasing  to  be  a  courtier,
 the  Speaker  came  to  be  regarded
 as  a  party  leader.  The  City  of
 London  thought  it  worth  while  to
 secure  Speaker  Trevor’s  support  for
 a  Bill  by  a  bribe  of  000  guineas,
 and  the  aid  of  8  century
 Speakers  was  solicited  by  what
 came  to  be  known  as  the  ‘more  om respectable  method  of  deputation’.

 Then,  Arthur  Onslow  was  the  first
 Speaker  towards  the  beginning  of  the
 8th  century  who  took  the  decision  that
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 the  Speaker  should  act  with  complete
 independence  and  try  to  uphold  the
 dignity  of  the  House  and  the  rights  of
 all  Members,  including  the  minorities.
 He  put  this  idea  in  two  or  three  sen-
 tences,  in  the  course  of  a  minute.  He
 observed:

 “Ministers  seldom  love  Parlih-
 ment;  never  bring  business  there
 for  counsel,  but  to  carry  points  that
 must  have  the  authority  of  the
 Legislature.”

 As  Lord  Campion  says,—
 “It  was  against  the  Government

 that  he  (Arthur  Onslow)  consistent-
 ly  upheld  the  ancient  rules  and
 forms  of  proceeding  as  ‘a  protec-

 Then,  Campion  summarises  in  four  or
 five  sentences  the  practice  in  the  U.K.
 today.  I  would  like  to  read  these  out
 to  the  House,  because  I  believe  there will  be—in  fact,  there  should  be—
 general  agreement  with  regard  to  this basic  principle.  Campion  says:

 “After  the  election  of  Shaw
 Lefevre,  Speaker  from  839  to  ‘1857, the  principle  has  been  observed
 that  the  Speaker  is  not  only  impar-
 tial  but  abstains  from  anything which  could  cause  the  slightest
 suspicion  of  partisanship.  He  does
 not  intervene  in  committee  or
 make  political  speeches  outside
 Parliament;  he  keeps  aloof  from
 party  contacts,  does  not  even  enter
 a  political  club.  After  resigning
 from  the  Chair,  he  also  retires  from
 the  House,  being  rewarded  by  the
 Crown  with  a  peerage.  He  is  not
 opposed  on  re-election  in  the
 House  as  long  as  he  wishes  to
 serve,  nor  in  his  constituency
 during  a  general  election.”

 This  matter  was  touched  upon  by  our
 own  Speaker  when  we  offered  him  our
 felicitations  on  his  election  as  Speaker on  the  l5th  May,  ‘1952,  and  it  would  be
 only  fair  to  our  Speaker  to  refer  to  the
 comments  which  he  made,  because  he
 also  had  in  his  mind  the  background  of
 the  British  methods  and  he  put  forward
 his  views  as  to  the  circumstances  under
 whicn  the  same  principles  might  be
 made  applicable  in  India.  This  is
 what  he  said:

 “The  position  is  undoubtedly  an
 ideal  one....”

 He  was  referring  to  the  position  in  the

 provided  it  is  accompanied |  by  the  other  essential  corollaries
 of  democracy.”

 “I  would  undeline  these  words.  I  do  not
 certainly  share  the  view  of  my  _  hon..
 friend  Shri  Hiren  Mukerjee  when  he
 said  that  we  can  adopt  only  one  portion
 of  the  British  practice,  but  need  not
 necessarily  follow  the  other  practice.
 That  will  not  do.  If  we  wish  to  pro-
 ceed  on  the  British  principle—I  am  not

 ‘saying  that  we  should  follow  every

 s

 minute  detail:  we  can  certainly  make
 some  exceptions  in  relation  to  the  con-
 ditions  obtainitg  in  our  country—but
 if  we  wish  to  follow  the  British  model,
 then  by  and  large  the  .basic  principles
 of  the  British  approach  must  be  ac-
 cepted  in  order  to  arrive  at  the  conclu-
 sion  that  the  Speaker  should  not  have
 anything  to  do  with  any  political  party
 whatsoever.  If  we  want  to  accept  that
 basic  conclusion,  then  the  conditions
 precedent  to  that  must  also  be  accept-
 ed  as  has  been  done  in  the  I
 shall  presently  say  what  those  general
 conditions  are.  Now,  let  me  come  back
 to  our  Speaker’s  speech.  He  con-
 tinued:  /  _

 “While,  therefore,  I  shall  always
 strive  for  the  establishment  of  that
 ideal.  it  is  obviously  not  possible,
 in  the  present  conditions  of  our
 political  and  parliamentary  life,
 to  remain  as  insular  as  the  eis

 Tye Speaker,  so  far  as  political  life
 goes.  But  the  Indian  Speaker  act-
 ing  as  such  will  be  absolutely  a
 non-party  man..........

 This  is  the  declaration  which  our
 Speaker  made.  and  we  would  certainly
 expect  that  he  would  adhere  to  it  so
 long  as  he  remains.in  office—

 eh  meaning  thereby  that  he
 keeps  aloof  from  party  delibera-
 tions  and  controversies;  he  does  not
 cease  to  be  a  politiclan  merely  by
 the  fact  of  his  being  a  Speaker.
 We  have  yet  to  evolve  political
 parties  and  healthy  conventions
 about  Speakership.  the  principle  of
 which  is:  that.  once  a  Speaker  he
 is  not  opposed  by  any  party  in  the
 matter  of  his  election.  whether  in
 the  Constituency  or  in  the  House,
 so  long  as  he  wishes  to  continue  as
 Speaker.  To  expect  the  Speaker  to
 be  out  of  politics  altogether  with-
 out  the  corresponding  convention
 is  perhaps  .entertaining  contradic-
 tory  expectations.”

 In  regard  to  this  noint  of  view.  I  for
 myself  am  in  complete  agreement  with
 it,  and  I  should  like  to  suggest  to  the
 House  the  basic  conditions  which  we
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 should  accept—when  I  say  “We”,  I
 mean  rot  merely  this  House,  because
 this  is  a  matter  which  affects  the
 Speakers  in  all  our  Legislatures.  This
 ig  a  major  decision  which  has  to  be
 taken  by  all  the  political  parties  in  the
 country.  You  cannot  pass  a  legislation
 and  lay  down  the  traditions  or  rules
 whic  Speakers  are  to  follow  in  this
 country.  They  must  be  the  natural
 growth  of  conventions  which  must
 operate  in  this  country  with  the  general
 concurrence  of  all  political  parties  who
 may  differ  from  each  other  on  various
 matters,  but  who  must  agree  to  keep
 the  Speaker,  whether  in  the  Parliament
 at  the  Centre  or  in  any  of  the  Legisla-
 tures  in  the  States.  completely  indepen-
 dent  and  impartial.

 Now,  what  are  the  conditions  which
 are  in  vogue  in  the  U.K,  which  I  would
 like  to  see  applied  to  our  country?
 First  comes  the  selection  of  the  Speaker.
 When  we  put  this  question  to  Mr.
 Clifton  Brown  the  other  day,  he  pointed
 cut  the  method  which  was  obtaining
 there  while  a  Speaker  was_  selected.
 He  said  that  the  Speaker  was  the  nomi-
 nee  of  the  back-benchers  belonging  to
 all  the  political  parties  in  the  House  of
 Commons.  It  is  the  duty  of  the  whips
 to  ascertain  the  viewroints  of  the  back-
 benchers  and  find  out  who  was  the
 man  who  in  the  opinion  of  the  large
 mass  of  Members  was  best  fitted  to
 occupy  the  Chair  as  Speaker.  It  is
 only  after  that  that  an  agreement  is
 arrived  at  and  the  name  is  proposed,
 and  the  nominee  is  elected  without  a
 contest.  There  was  a  breach  of  this
 convention  by  Mr.  Churchill  last  time.
 Mr.  Brown  referred  to  it‘in  his  speech.

 He  personally  expressed  disapproval
 of  this  breach  having  occurred  in  the
 U.K.  aftér  several  centuries.  but  tM@re
 were  special  reasons,  according  to  Mr.
 Churchill,  why  this  breach  took  place
 this  time,  and  he  expressed  the  hope that  in  future  this  would  not  be  regard-
 ed  as  a  precedent.  Once  the  Speaker
 is  elected,  the  question  arises:  what
 about  his  future?  Let  us  look  at  the
 matter  from  two  points  of  view.  One
 is,  whether  he  continues  to  be  a  mem-
 ber  of  a  political  party  or  not,  when  he
 is  in  the  Chair  he  must  scrupulously  be
 impartial  and  independent.  I  believe
 there  is  no  Member  on  the  other  side
 who  would  maintain  that  a  Speaker,  be-
 cause  he  is  a  party-man,  should  give
 more  favoured  treatment  to  the  Gov-
 ernment  party.

 Shri  S.  S.  More:  That  is  what  Mr.
 Gadgil  said.

 Dr.  Ss.  P.  Mookerjee:  I  do  not  think
 even  he  said  that.  He  has  got  at  least
 that  much  common  sense.  Now,  as  has
 been  said  by  Campion,  “what  is  neces-
 sary  is  not  only  to  ensure  the  impartia-

 lity  of  the  Speaker,  but  to  ensure  that
 his  impartiality  is  generally  recognised”.
 Two  more  conditions  must  be  fulfilled,
 and  my  hon.  friend  Shri  Hiren  Mukerjee.
 was  perfectly  right  when  he  said  that
 the  task  of  maintaining  the  rights  of  the.
 minorities  is  a  major  responsibility  of
 any  Speaker,  because  unless  the
 Opposition  functions  properly—and
 the  Opposition  can  be  voted.
 down  by.  the  majority—there  is  an
 end  of  Parliamentary  democracy.  But.
 that  is  not  the.  point  at  issue.  If  the
 Speaker  is  partial  when  he  is  in  the
 Chair,  then  you  may  bring  a  motion  of
 no-confidence  and  remove  him  or
 attack  him  openly,  but  the  question  is
 this.  If  he  continues  to  be  a  member
 of  a  political  party  or  the  majority
 party,  what  is  the  mental  reaction  that
 can  be  produced  in  him  with  regard  to.
 the  discharge  of  his  duties,  or  what  is
 the  reaction  which  can  be  produced  in
 the  mind  of  the  public,  and  now  can
 we  make  him  completely  free  from
 even  the  shadow  of  a  doubt  with  re-
 gard  to  that  matter?  What  are  the
 conditions  they  have  accepted  in  U.K.
 for  this  purpose?  The  first  is  that  he
 must  not  be  contested  at  the  time  of
 election.  If  he  chooses  to  remain  a
 Speaker  he  has  only  to  signify  his  in-
 tention  and  there  will  be  no  contest
 whatsoever.  I  consider  this  to  be  of
 fundamental  importance  if  we  expect
 that  in  our  country  the  Speaker  should:
 be  a  really  non-party  man.

 My  hon.  friend  Prof.  Mukerjee  just
 slipped  over  this  point.  He  said  that
 does  not  matter;  in  our  country  for
 various  reasons  we  may  have  to  set  up
 a  man  in  opposition  to  the  Speaker.
 But  then  what  happens?  The  Speaker
 after  functioning  as  an  impartial  and
 independent  Speaker  for  say  five  years
 or  seven  years  suddenly  pecomes  a@
 strong  party-man  and  is  thrown  into
 the  controversy  of  election.  Naturally,
 if  he  is  contested  by  other  political
 parties  he  has  to  justify  not  his  stand
 as  a  Speaker,  but  the  stand  of  the  poli-
 tical  party  which  he  represents.  There-
 fore,  the  very  purpose  of  the  principle
 which  we  want  to  see  established,
 that  the  Speaker  should  be  completely
 devoid  of  any  party  bias,  is  defeated.
 You  encourage  the  Speaker  to  become
 a  party-man,  So,  two  conditions  have
 got  to  be  accepted:  that  he  continues
 in  office  uninterrupted:  so  long  as  he
 does  his  duty  well  there  is  no  question
 of  ousting  him,—he  remains  the
 Speaker.  He  remains  as  the  Speaker
 and  as  a  Member  of  Parliament  with-
 out  any  opposition  whatsoever.  I  have
 got  here  a  number  of  precedents  where:
 this  salutary  convention  has  not  been:
 observed  in  the  United  Kingdom.,  I
 do  not,  however.  wish  to  bother  the
 House  with  those  details.  I  am  aware
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 of  that.  But  at  the  same  time  every-

 “one  who  has  considered  this  question
 impartially  or  historically  has  recorded
 that  the  cases  in  which  this  convention
 had  not  been  observed  must  be  regard-

 -ed  as  exceptions  and  not  the  rule.  So,
 let  us  make  up  our  mind  on.  this
 fundamental  issue.  Are  we,  who  rep-
 resent  the’  political  parties  in  the
 country,  really  serious  about  it?  Do
 we  want  that  the  Speaker  should  be
 selected,  should  be  kept  in  office,  and
 should  be  re-elected  to  the  House  in
 the  same  manner  and  in  accordance
 with  the  same  conditions  as  obtain  in
 ‘the  United  Kingdom?  These  will  not
 be  matters  of  legislation.  No  Act  of
 Parliament  can  compel  a  political  party
 not  to  set  up  a  candidate.  It  will  be
 a  gentleman's  agreement.  It  will  be  an
 ‘announcement  of  national  policy  which
 ‘will  guide  the  activities  of.  different
 ‘political  parties.  Even  then  some  in-
 ‘dividuals  may  stand—that  you  cannot
 avoid.  But,  of  course,  it  will  not  mat-
 ter  much  if  he  is  not  opposed  by  a
 party  as  such.

 Shri  Joachim  Alva  (Kanara):  Why
 ‘was  not  that  convention  observed  in  the
 case  of  Shri  Mavalankar,  the  Speaker.

 Dr.  S.  P.  Mookerjee:  I  was  not  referr-
 ing  to  any  individual.  Shri  Mavalan-
 ‘kar  himself  was  opposed:  he  had  _  to
 fight  his  election.

 Shri  Joachim  Alva:  Our  democracy
 should  have  started-with  right  conven-
 tions  both  at  the  polls  and  in  this
 House  when  Shri  Mavalankar  was  a
 candidate.

 Dr.  S.  P.  Mookerjee:  Even  so  far  as
 the  provinces  are  concerned,  as  you
 know—I  do  not  wish  to  go  into  details
 —there  were  a  number  of  cases  where
 the  Speakers  had  to  fight.  I  know
 at  least  of  one  case  where  the  Speaker,
 ‘because  he  did  his  work  independently
 ‘was  ousted  by  the  majority’  political

 a
 itself.  He  was  not  allowed  to

 stand.

 An  Hon.  Member:  Shri  Ganshyam
 Singh  Gupta  of  Madhya  Pradesh.

 Dr.  S.  P.  Mookerjee:  ]  did  not  want
 to  refer  to  names.

 Shri  Gadgil;  That  is  an  exception  to
 the  rule.

 Dr.  S.  P.  Mookerjee:  If  we  generally
 desire  that  certain  healthy  conventions
 should  be  established  in  our  country
 more  or  less  on  the  British  pattern—
 ‘because  I  believe  that  pattern  has  work-
 ved  well—with  such  alterations  as  we
 -choase  to  make,  then  these  are  the  fun-
 ‘damefita]  things  which  we  must  accept,
 ‘and  not  pass  an  amendment  to  this  Bill
 and  say  that  the  Speaker  after  being

 \

 elected  must  not  belong  to  any  political
 party.  That  will  not  serve  our  purpose
 at  all.  On  the  other  hand,  it  would
 defeat  the  very  object  we  have  in
 view.

 Then,  another  thing  they  have  done
 in  the  United  Kingdom  is  that  the  Spea-
 ker  gets  a  salary  of  £  5,000.  He  has  his
 official  residence.  And  when  he  re-
 tires  he  not  only  gets  a  peerage  (of
 course,  we  cannot  make  anyone  a  peer.
 here)  but  also  a  life  oension  of  £4,000.
 Here  is  a  man  who  is  outstanding,  who
 is  placed  in  that  highest  position  by
 the  elected  representatives  of  the  coun-
 try,  who  so  long  as  he  discharges  his
 duty  well  is'not  touched  and  so  long
 as  he  is  physically  in  a  position  to
 serve  his  country  is  kept  in  office.
 Later  on  the  State  sees  to  it  that  he  does
 not  move  about  in  the  corridors  of  the
 Secretariat  for  a  job,  but  gets  a  life
 pension  and  is  free  fram  any  worries
 whatsoever.  That  is  the  point  which
 I  want  to  place  before  the  House.

 My  hon.  friend  Prof.  Sharma  asked
 why  we  snould  follow  the  United  King-
 dom.  He  said  let  us  follow  the  other
 countries.  So  far  as  the  other  coun-
 tries  are  concerned  the  position  in
 America  is  quite  different.  because
 there  the  Executive  is  constitutionally
 excluded  from  membership  of  the
 House  of  Representatives  and  there  is
 no  question  of  a  Speaker.  The
 Speaker  is  the  Leader  of  the  House  in
 America.  That  is  a  different  consti-
 tution  which  does  not  apply  here.

 In  France,  undoubtedly,  as  the  hon.
 Member  said.  the  President  of  the

 Cham
 ber  has  been  a  prominent  party

 politician.  But  this  is  the  latest  work
 which  has  come  out  reviewing  parlia-
 méntary  practice  and  here  Lord  Cam-
 pion  observes:

 “The  long  tenure  of  the  Chair  by
 several  presidents  of  the  former
 Chamber  and  now  by  Mons.
 Auriol  has  tended  to  place  the
 office  above  party......  ce

 and  there  is  a  definite  trend  of  opinion
 in  France  that  the  Speaker  of  the
 House  should  not  be  a  party-man.

 In  so  far  as  the  Commonwealth
 countries  are  concerned.  they  still,  as
 he  puts  it.  make  a  brave  struggle  for
 the  survival  of  the  conventions  inheri-
 ted  from  the  House  of  Commons,  but
 they  find  difficulties  in  view  of  the
 political  pressure  put  upon  those  count-
 ries.  We  need  not  go  into  these  details.
 But  that  is  the  viewpoint  which  I
 would  like  to  place  before  the  House.
 This  is  a  very  serious  matter.  We
 must  be  able  to  consider  it  at  some



 5265  Salaries  and  Allowances  28  APRIL  953  of  Officers
 of  Parlianient

 $266
 u

 other  time  leisurely  and  in  a  manner
 which  will  be  applicable  not  only  to
 this  House  but  also  to  the  _  entire
 country.

 As  regards  the  salary,  I  personally
 do  not  think  that  it  will  be  desirable
 for  us  to  have  a  lower  salary  for  our
 Speaker  than  that  of  our  Ministers.
 This  is  what  has  happened  up  till  now.
 The  Speaker  was  getting  Rs.  3,000,  but
 as  soon  as  the  Minister’s  salary  was
 reduced,  he  has  voluntarily  accepted  a
 reduction  to  Rs.  2,250  which  he  was  not
 bound  to  do.  And  certainly  we  should
 express  our  appreciation  of  this  act  of
 sacrifice  done  by  the  Speaker  without
 any  pressure  from  anybody,  but  acting
 on  his  own  behalf.

 My  hon.  friend  Prof.  Mukerjee  asked:
 “Why  should  we  think  of  the  Minister’s
 salary?”.  But  we  must  have  some  sort
 of  co-ordinated  scale  of  salary.  Of
 course  I  agree  with  Mr.  Mukerjee  that
 the  question  of  high  salary  should  be
 examined.  Let  us  examine  it.  If  we
 want  to  fix  a  maximum,  let  us_  say
 that  no  one  should  get  say  more  than
 15,  20  or  25  times  the  minimum  salary.
 If  the  minimum  salary  flxed  is  say
 hundred  rupees  no  one  should  get  more
 than  2,000.  Let  us  apply  it  to  all.  You
 cannot  suddenly  pick  out  the  Speaker
 or  the  Deputy-Speaker  and  say  that  the
 loin  cloth  principle  will  apply  with
 reference  to  him.  We  do  not  want  the
 Speaker  to  come  in  loin  cloth—not
 physically.  This  matter  has  to  be  con-
 sidered  from  a  wider  point  of  view.
 For  the  matter  of  that,’so  far  as  our
 own  allowances  are  concerned,  we  have
 been  pretty  generous  to  ourselves.  I
 believe,  without  a  division  we  passed
 two  days  ago  a  Bill  which  provides
 that  our  daily  allowance  of  Rs.  40  shall
 not  be  subject  to  income-tax.  We  all
 accepted  it,  maybe  with  protest  un-
 expressed.  But  there  must  be  some
 sort  of  co-ordinated  approach  with  re-
 gard  to  salaries  paid  to  important
 servants  of  the  people.  Well,  let  us
 have  one  common  structure  and  in  that
 structure  certainly  put  the  Speaker  in
 his  proper  place.  But  let  us  not  pick
 him  out  separately  and  try  to  introduce
 this  principle  of  reduction  in  salary  in
 his  case.

 So  far’as  the  Deputy-Speaker  is  con-
 cerned,  in  the  United  Kingdom,  as  Mr.
 Mukerjee  read  out,  the  practice  now  is
 that  the  Chairman  of  Ways  and  Means,
 who  is  the  Deputy-Speaker,  is  a  party-
 man.  This  is  clear.  He  is  elected  by the  majority  party  and  there  Is  little
 chance  of  his  being  re-elected,  if  that
 party  is  not  in  power;  there  is  no
 possibility  of  his  coming  uncontested.
 All  those  principles  are  accepted.  But
 still  he  also  obseves  certain  conventions
 and  he  does  not  participate  in  the
 l2  PSD

 debates  in  the  House  of  Commons.
 He  does  not  go  to  the  Division
 Lobbies.  That  convention  has  been  ac-
 cepted.  We  found  the  other  day  our
 worthy  Deputy-Speaker  heaving  a  sigh
 of  relief  when  the  Speaker  came  and
 occupied  the  Chair  and  he  was  most
 anxious  to  speak  and  entertain  the
 House  with  his  observations.  Now  this
 is  a  matter  which  cannot  be  governed
 by  law:  it  can  only  be  done  by  con-
 vention.

 Shri  Gadgil:  He  has  a_  constituency
 to  represent.  Therefore.  to  be  fair  to

 this  constituency  he  must  speak.
 Dr.  S.  P.  Mookerjee:  The  same  thing

 holds  good  in  the  U.K.  The  Chairman
 of  Ways  and  Means  also  represents  his
 constituency.  I  am  not  saying  that  we
 should  follow  it  But  that  is  a  princi-
 ple  that  you  may  consider.

 Yesterday  somebody  asked  about  the
 Panel  of  Chairmen.  In  the  Touse  of
 Commons  you  have  the  Speaker,  at  the
 top,  then  the  Chairman  of  Ways  and
 Means  who  is  the  Deputy-Speaker.  He
 presides  in  the  absence  of  the  Speaker.
 Then  there  is  the  Deputy-Chairman  of
 Ways  and  Means  who  also  steps  into
 the  shoes  of  the  Deputy-Speaker  in  case
 of  need.  Then  you  have  a  panel  of
 Chairmen  of  not  less  than  ten  Members
 who  are  ordinarily  expected  to  preside
 over  committees  and  do  such  other
 things,  but  they  do  not  come  and  take
 the  Chair  in  the  open  House  of  Com-
 mons.  That  is  a_  different  pattern.
 But  in  our  case  we  have  done  it  in  a
 different  way.  We  have  the  Speaker.
 the  Deputy-Speaker  and  a  Panel  of
 Chairmen  who  can  even  come  and
 occupy  the  Chair.  Opportunity  may  be
 given  here  to  Shrimati  Renu  Chakra-
 vartty  to  admit  an  adjournment  motion
 if  she  is  allowed  to  occupy  the  Chair
 at  a  time  when  an  adjournment  motion
 is  moved.  But  such  a  possibility  is  not
 there  in  the  House  of  Commons.  These
 are  details  which  we  can  consider  at  a
 later  stage.

 With  regard  to  the  salary  of  the.
 Deputy-Speaker,  there  also  I  find  that
 the  Deputy-Speaker  now  gets  Rs.  1,500.
 which  Is  subject  to  Income-tax.  and  he
 gets  it  only  when  the  House  is  in
 session.  In  addition.  he  now  gets  his
 daily  allowance.  It  is  proposed  here  to
 give  him  a_  consolidated  salary  of
 Rs.  2.000  on  which  Income-tax  will  be
 charged.  He  has  been  paying  Rs.  00
 or  Rs.  50  for  his  house.  The  only  net
 advantage  will  be  a  free  house.  You
 have  not  done  anything  special  for  the
 Deputy-Speaker.  If  you  calculate  it  in
 relation  to  what  he  is  now  gettting,
 namely  Rs.  .500  during  the  seven  or
 eight  months  of  the  sitting  of  the  House,
 plus  daily  allowance,  I  believe  it  will
 come  more  or  less  to  the  same  figure.
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 The  Minister  of:  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 And  he  will  now  be  2  whole-time
 officer.

 Dr.  S.  P.  Mookerjee:  Yes,  he  will  be
 a’  whole-time  officer.  Our  Deputy-
 Speaker  is  a  distinguished  legal  practi-
 tioner.  After  this  he  will  be  deprived
 of  the  opportunity  of  practising  in  a
 court  of  law.  That  is  an  _  additional
 penalty  you  have  imposed  on  _  him.
 From  that  point  of  view  I  think  you
 have  been  rather  ungenerous  to  the
 Deputy-Speaker  who  did  his  work  with
 such  ability  and  distinction  during  the
 period  of  absence  of  the  Speaker.

 As  I  said  at  the  beginning,  I  will  con-
 clude  by  saying  that  these  are  all
 matters  where  we  should  be  able  to
 look  at  and  settle  dispassionately  and
 arrive  at  conclusions  which  may  em-
 body  certain  wholesome  principles,
 traditions  and  conventions  which  we
 can  hand  over  to  the  country  without
 any  hesitation  whatsoever.

 पंडित  डो०  एन०  तिवारी  :  सभापति

 महोदय,  कल  से  हस  विधेयक  पर  बहस  चल

 रही  हैँ  ।  मुझे  बोलने  की  कतई  इच्छा  नहीं
 थी  लेकिन  बहस  में  कुछ  ऐसी  बातें  घुसेड़  दी

 गईं  बाहर  से  लाई  गईं  जिस  के  कारण  बोलना

 मेने  ज़रूरी  समझा।  उचित  तो  यह  था  कि

 यह  बिल  कल  ही  पास  हो  जाता  ।  लेकिन

 हम  लोगों  ने  जब  ड्रैग  आन  किया  तो  मेँ  कुछ
 बातों  का  जवाब  दे  देना  ज़रूरी  समझता  हूं
 जो  हमारे  उबर  के  भाइयों  की  तरफ  से  कही

 गई  हैं  -  इस  बिल  में  दो  पहलुओं  पर  विचार

 किया  गया  हैँ  एक  तो  वेतन  के  औचित्य  का

 अर्थात्‌  कितना  रुपया  महीना  मिलता  चाहिये

 और  दूसरा  स्पीकर  कसा  होता  चाहिये  |

 पार्टी-मैन  होना  चाहिये  या  नान-पार्टी-मैन

 होना  चाहिये।  या  कोई  फरिश्ता  होना  चाहिये।

 जहां  तक  मासिक  वेतन  का  सम्बन्ध  हैँ  में

 अनरेवल  डा०  थामा  प्रसाद  मुकर्जी  से  प्रो

 करता  हूं।  हम  लोगों  के  देश  में  जो  प्रचलित

 महीने  की  प्रथा  है  उत्तर  कं टेक्स्ट  में  हम  को

 'भी  वेतन  निर्धारित  करना  होगा।  यह  नहीं  कि

 किसी,  पद  के  लिये  या  किसी  पद  के  अकूट
 को  एक  खास  मासिक  वेतन  दिया  जाये  और

 दूसरे  लोगों  को  छोड़  दिया  जाय।  यदि  ।आप  को

 पे  ठीक  करनी  है  तो  जो  सारे  देश  के  सरकारी

 नौकरी  करने  वाले  लोग  हैं  या  सरकार  के

 महकमों  म॑  काम  करने  वाले  लोग  है  उन  सब

 के  मासिक  वेतन  को  ठीक  कर  दीजिये  और

 उस  कं टेक्स्ट  में  आप  जितना  वेतन  स्पीकर

 को  देना  चाहते  हों  उतना  दें।  उसे  दस

 रुपये  कम  दें  या  दस  रुपये  ज्यादा

 दें।  लेकिन  हिन्दुस्तान  क ेऔर  लोगों  की

 पे  को  आप  ज्यों  का  त्यों  रहने  दें  और  स्पीकर

 की  पे  कम  कर  दें  यह  उचित  न  होगा।  साथ

 ही  में  नहीं  समझता  कि  जो  पे  आज  उन  को

 मिल  रही  है  वह  ज्यादा  मिल  रही  है।  यदि

 सन्‌  १९३८  के  अनुपात  से  देखा  जाय  तो  उस

 वक्‍त  जो  ५००  या  ६००  रुपये  की  कीमत  थी

 वही  आज  २०००  या  २२००  रुपये  की  कीमत

 है।  दरअसल  जो  पे  हम  दे  रहे  हें  अगर  उस  का

 मुकाबला  पहले  की  पे  से  किया  जाय  तो

 स्पीकर  को  हम  ५००  या  ६००  रुपये

 मासिक  ही  दे  रहे  हे  अधिक  नहीं  ।  आज

 रुपये  की  वैल्यू  बहुत  कम  हो  गई  है  ।  हम  को

 इस  कं टेक्स्ट  में  भी  देखना  होगा  साथ

 ही  हमें  इस  बात  को  भी  देखता  होगा  कि  जो

 लोग  बराबर  यह  चिल्लाते  हें  कि  स्पीकर

 का  मासिक  वेतन  कम  कर  दिया  जाय  या

 दूसरों  का  वेतन  कम  कर  दिया  जाय  वह  स्वयं

 क्या  करते  हैं।  अगर  वह  खुद  रास्ता  बता  कर

 उस  पर  चलते  अपने  ऐलाऊंस  को  कम  कर

 देते,  ४०  रुपये  के वजाय  ३०  रुपये  लेते  तब  तो

 हम  समझते  कि  हां  एक  आएगी  तो  हं  जो

 उदाहरण  स्वरूप  है  -  लेकिन  हम  लोग  बोलते

 बहुत  हैं  करते  कुछ  नहीं  हें।  ऐसे  क्रिटीसिज्म

 का  बहुत  महत्व  नहीं  होता  t

 अब  रही  बात  यह  कि  स्पीकर  कैसा

 होना  चाहिए  ।  इस  के  पहिले  जब  पुरानी

 ऐसेम्बलियां  थीं  उन  में  और  प्राविन्शल

 ऐसेंबिलयां  थीं  उन  में  कांग्रेस  के  बहुत  से

 चेअरमैन  थे,  कौंसिलों  के  प्रेज़िडेन्ट  थे  लेकिन

 कभी  भी  कोई  ऐसा  उदाहरण  नहीं  बाया



 5269  Saluries  and  Allowances  28  APRIL  953  of  Officers
 of  Fontament

 $270
 i

 कि  उन्होंने  पाशियेलिटी  के  साथ  काम  किया

 हो  ।  यह  तो  हम  को  जो  आदमी  स्पीकर  या

 डिप्टी  स्पीकर  हो  उस  पर  छोड़  देना  चाहिये
 कि  वह  पार्टी-मैन  रहना  चाहता  है  या  नान-

 पार्टी-मैन  रहना  चाहता  है  उस  को  अपने

 उपर  इतना  कॉन्फिडेंस  है  या  नहों  कि  वह
 पार्टी  मैन  रहते  हुए  भी  इम्पाशियल  रह
 सकता  है  ।  आज  जो  हमारे  स्पीकर  हैं  या

 डिप्टी  स्पीकर  हे  वह  सारी  उम्र  कांग्रेस मैन

 रहे  और  आज  अपने  को  उस  से  अलग  नहीं
 रख  सकते  साथ  ही  उनमें  अगर  अपने  उपर

 इतना  कॉन्फिडेंस  है  कि  वह  कांग्रेंस  का  काम

 करते  हुए  भी  इम्पा शियल  रह  सकते  हे  तो

 में  नहीं  समझता  कि  जिन  लोगों  को  अपने  में

 इतना  आत्मविश्वास  नहीं  है  वह  क्‍यों  इस  पर
 आपत्ति  करने  लगे  1  कोई  भी  ऐसा  उदाहरण
 नहीं  पेश  कर  सकता  कि  जो  हमारे  स्पीकर

 है  वह  कांग्रेस  मेन  रहते  हुए  भी  हम्पाशियल

 नहीं  हें  या  उन्होंने  कभी  किसी  के  साथ  पाशिय-
 सिटी  की  हो  ।

 साथ  ही  इस  सिलसिले  में  मं  एक  बात

 और  कहना  चाहता  था  कि  जो  कांग्रेस  के

 लोग  नहीं  हें  या  जो  कांग्रेस  पार्टी  के  विरुद्ध  हैं
 उन  के  राइट्स  को  सेफगार्ड  करने  वाला  कांग्रेस

 मैन  से  बढ़  कर  कोई  दूसरा  नहीं  मिल  सकता

 है  ।  एक  कां ग्रेम मेन  जो  सब  चीज़ों  को  हर

 दृष्टि  से  इम्पा शियल  थे  में  देखता  है  अगर  बहू
 स्पीकर  होता  हैं  तो  वह  दूसरे  के.  वर निस्बत

 विरोधी  लोगों  के  राइट्स  को  ज्यादा  सुरक्षित
 रख  सकेगा  ।  इस  सिलसिले  में  कल  एक
 आनरेबल  मेम्बर  तो  परन्तु  ने  हमारे  स्पीकर

 साहब  के  चुनाव  के  बाद  के  भाषण  को  कोट

 किया  था  और  कहा  था  कि  स्पीकर  ने  कहा
 है  कि  में  कांग्रेस  मैन  रहूंगा  और  इस  बात  पर

 उन्होंने  नुकता  चीनी  की  थी।  में  नहीं  समझता
 कि  उन  के  सब  कुछ  कहने  के  बाद  इतना
 कॉन्फिडेंस  दिखलाने  के  बाद  कि  वह  एक
 कांग्रेस मैन  रह  कर  भी  इम्पा शियल  रहेंगे

 श्री  पुन्नू  को  उन  के  भाषण  को  कोट  करने

 को  क्या  मतलब  था  1  ठीक  है  हमारे  स्पीकर

 साहब  ने  अपने  आचरण  से  दिखला  दिया  कि

 एक  कांग्रेसमैन  कितना  इम्पाशियल  हो  सकता
 है  to

 इस  आचरण  के  बाद  शायद  कोई  नुक्ता-
 '

 चीनी  नहों  की  जा  सकती  है  |  यदि  प्रान्तीय

 असेम्बलियों  में  देखा  जाय  तो  यू०  पी०  में  हमारे
 टंडन  जी  जब  वहां  पर  स्पीकर  थे  तो  कांग्रेस

 के  मेम्बर  भी  रहे  लेकिन  कभी  भी  किसी

 ने  यू०  पी०  असेम्बली  में  यह  बात  नहीं  कही
 कि  उन्होंने  पारशियेलिटी  की  हो  ।  इसलिए
 में  फिर  हाउस  से  यह  अपील  करूंगा  कि  वह
 इस  बात  को  जो  व्यक्ति  स्पीकर  या  डिप्टी
 स्पीकर  होता  है  उसी  पर  निर्भर  रहने  दें  कि

 वह  पार्टी  मैन  रहेगा  या  नहीं  रहेगा।  हमारे
 स्पीकर  साहब  कांग्रेस  मैन  हें  लेकिन  वह
 पार्टी  के  कामों  में  कोई  दिलचस्पी  नहीं  लेते

 और  जहां  तक  डिप्टी  स्पीकर  का  ताल्लुक  है
 उन  को  भी  हम  लोगों  ने  देखा  है  कि  जब  वह

 कुर्सी  पर  होते  हे  तो  इस  तरफ  से  शिकायत

 होती  हैं  कि  वह  उधर  के  लोगों  को  ज्यादा

 समय  देते  हें  और  उनकी  ज्यादा  बात  सुनते
 हूँ  ।  जब  हम  लोगों  ने  यह  दोनों  उदाहरण
 देख  लिए  तो  कोई  उज्र  करने  की  बात  नहीं
 रहती  क्योंकि  हमने  देख  लिया  कि  वह  इनकार-
 शियल  हो  कर  काम  करते  हे  ।  तो  में  फिर

 कहूंगा  कि  हमको  यह  स्पीकर  और  डिप्टी

 स्पीकर  पर  छोड़  देना  चाहिए  कि  अपने  को

 क्या  करते  है  और  कहां  तक  इम्पारशियल

 रहते  हैं  ।

 पंडित  ठाकर  दास  भार्गव  (गुड़गाव)  :

 जनाब  चेयर  मेन  साहब  जब  यह  बिल  हाउस
 में  पेश  हुआ  था  और  मेरे  दोस्त  पुन्नू  साहब
 इस  पर  तकरीर  फरमा  रहे  थे  तो  मैंने  एक

 ऐतराज़  किया  था  कि  यह  बड़ा  सवाल  जिसका
 हम  हाउस  में  जिक्र  देखते  हें  वह  इस  बात  पैदा

 नहीं  होता  और  इस  बिड  मर  सेलरी  और
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 पंडित  ठाक्रदास  भागने]

 इमाल्यूमेंट्स  के  मुताल्लिक  ही  बहस  होनी

 चाहिये  ।

 कछ  सुनील  सदस्य  :  अंग्रेजी  में  बोलिए

 Mr.  Chairman:  A_  section  of  the
 House  wants  you  to  speak  in  English.

 पंडित  ठाकुर  दास  भागने::  में  अंग्रेज़ी

 में  बोलता  अगर  मेरे  दोस्त  मुझे  यह  बात

 अंग्रेज़ी  में  कहते  ।  लेकिन  उन्होंने  मुझ  से

 हिन्दी  में  यह  बात  कही  इसलिए  में  उनसे  सबक

 लेता  हुं  और  हिन्दी  में  ही  बोलना  उदारता

 हूं

 Shri  Punnoose  (Alleppey):  We  would
 be  very  much  obliged  if  you  could
 speak  in  English.

 पंडित  ठाक्र  बात  भागंव  :  तो  में  आप

 से  यह  अरे  कर  रहा  था  कि  यह  जो  सवाल

 इस  बिल  में  आया  हँ  यह  दरअसल

 इस  बिल  में  पैदा  नहों  होता  ।  लेकिन

 चूंकि  जब  डिप्टी  स्पीकर  साहब  चेयर  में

 रहे  तो  उन्होंने  इसं  सवाल  को  बन्द  करना

 मुनासिब  नहीं  समझा  और  इस  पर  कोई

 रूलिंग  नहों  दी  और  हमारे  चेयर]  मेन  साहब

 ने  भी  जिनको  इस  बारे  में  कोई  इन हि विशन

 नहीं  था  उन्होंने  भी  इस  बारे  में  सिफ  एक

 सजेशन  ही  दिया|  कोई  रूलिंग  नहों  दी|  इस

 लिए  जब  यह  सवाल  खुल  गया  है  तो  में  भी

 आपकी  इज़ाज़त  से  इसके  बारे  में  कुछ  अज़

 करना  चाहता  हूं  ।

 इस  हाउस  में  जब  हम  सदर  दरवाजे  से

 आते  है  तो  हम  अपने  सिरों  पर  एक  फोटो

 देखते  है ंऔर  आज  मुझे  खद  है  कि  में  इस

 फोटो  के  मालिक  को  अपना  ट्रिब्यूट  अदा

 करूं  ।  आज  से  अच्छा  मौका  मुझे  इसके

 लिए  कभी  नहीं  मिलेगा  कि  जिनके  ज़माने

 में  मे  ने  एक  मेम्बर  की  हैसियत  से  काम  किया

 और  जिन्होंने  एक  बहुत  बड़ा  प्रिसिडेंट  कायम

 किया  उनको  अपना  ट्र्ब्यूट  पेश  करू  ।  अगर

 में  उन  के  बारे  में  इस  हाउस  में  कुछ  अर्ज  करूंगा

 तो  यह  नामुनासिब  नहीं  होगा  ।  हमारे  यह

 पुराने  स्पीकर  साहब  जब  स्पीकर  से  हट  गये

 और  जेल  में  गये  और  उनके  साथ  सख्तियां  की

 गई  तो  उन्होंने  कहा  कि  Here  I  have

 got  my  peerage  अभी  हमारे
 डाक्टर  साहब  ने  फरमाया  था  कि  जब  स्पीकर

 रिटायर  हों  तो  उनको  पियरे  विलायत  में

 मिलती  है  ।  इस  देश  के  अन्दर  हमारे  एक
 स्पीकर  साहब  को  जेल  पियरेज  के  एवज

 मिली  थी  ।  उन्होंने  उत  ज़माने  में  बतौर

 स्पीकर  वह  फरायज  अदा  किये  और  इस

 खूबी  से  अदा  किये  कि  उन्होंने  स्पीकर शिप

 को  चार  चांद  लगा  दिये  |  जब  स्वराज्य

 पार्टी  इन  मैचों  स ेउठकर  चली  गयी  तो  हमारे
 स्पीकर  साहब  को  तकलीफ  हुई  और  उन्होंने

 कहा  कि  यह  सारी  की  सारी  पार्टी  गबनंमेंट

 के  रवैये  से  नाराज़  होकर  जा  रही  है।  इस
 पर  गर्वनमेंट  की  तरफ  से  आबजैक्शन  किया

 गया  था  कि  वह  अपनी  पार्टी  के  लिये  इस  तरह
 की  राय  का  इज़हार  कर  रहे  हे  ।  अगले  ही
 दिन  उन्होंने  हाउस  में  आकर  यह  बयान  दिया
 कि  दरअसल  यह  मेरी  गलती  थी  और  में

 बिल्कुल  पार्टी मिन  नहीं  हूं  जबतक  कि  में  स्पीकर

 हूं  और  मुझे  इस  तरह  का  इज़हार  ख्याल

 नहीं  करना  चाहिये  था  ।
 गा  8.  M.

 अगर  मेरे  दोस्त  उन  रिकॉर्ड्स  को  देखेंगे

 तो  मालूम  होगा  कि  इस  देश  के  अन्दर  जो  प्रथा

 रही  है  और  हमारे  स्पीकर  साहिबान  ने  प्रेसिडेंट

 कायम  किये  हैं  उनमें  हमने  फ्रांस  के  प्रेसिडेंट

 को  नहीं  माना  है  बल्कि  हमने  ब्रिटिश  हाउस
 आफ  कॉमन्स  के  प्रेसिडेंट  को  माना  है  हमारे

 विदृठल  भाई  पटेल  ने  जब  वह  २४  अगस्त

 सन्‌  १९२५  को  स्पीकर  बने  तो  यह  ऐलान
 किया  कि  में  पार्ट मैन  नहीं  रहा  -  इसी  तरह
 से  जब  हमारे  मौजूदा  स्पीकर  साहब  का:

 इलेक्शन  हो  चुका  तो  जो  कुछ  उन्होंने  कहा
 उसको  हमारे  डाक्टर  श्यामा  प्रसाद  मुखर्जी
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 साहब  ने  हाउस  को  पढ़कर  सुनाया  है  ।  में

 यह  मानने  को  तैयार:  हूं  कि  बहुत  से  कांग्रेस

 मैन  और  नानकांग्रेस  मेन  आज  हिन्दुस्तान

 में  मौजूद  हैं  जो  पार्टी मेन  होते  हुए  भी  अपने

 फर्ज  को  ईमानदारी  के  साथ  अदा  कर  सकते  .

 हैं  ।  थोड़ी  देर  के  रास्ते  अगर  देखा  जाय

 तो  चेयरमन  को  भी  वही  हक  है  जो  कि

 स्पीकर  की  ।  गो  वह  बिल्कुल  स्पीकर  के

 बराबर  नहीं.  हैँ  लेकिन  जब  तक  वह  कुर्सी  पर

 हैं  उस  वक्‍त  तक  उस  को  कांस्टोट्यूशन  के

 मुताबिक  वही  हक  है  जो  कि  स्पीकर  को  हूँ

 में  अदब  से  पूछना  चाहता  हूं  कि  क्‍या  हमारी

 बहिन  श्रीमती  रेणु  चक्रवर्ती  या  सरदार  हुकुम
 सिह  जिन  का  नाम  कि  चेयरमन  के  पैनल  में

 रखा  हुआ  हूँ  इस  बात  के  लिए  तैयार  हें  कि

 बहू  पार्टी  की  मेम्बरशिप  छोड़  दें  ।  क्योंकि

 यह  चीज़  उनको  भी  अल्लाहो  होती  है  कि

 जब  तक  वह  चेयर  में  रहें  तब  तक  इम्पारशियल

 रहें।  लेकिन  में  इस  बात  को  मानने  को  तैयार

 हूं  कि  हम  में  से  कितने  ही  आदमी  ऐसे  हें  कि

 जो  हाउस  के  अन्दर  पार्टीबाज़ी  से  काम  नहीं
 लेंगे  और  जो  उस  कुर्सी  पर  बैठ  कर  इम्पार-
 शियलिटी  से  काम  करेंगे  और  उन्हीं  प्रिसिडेंट्स
 को  कायम  रखेंगे  जिनको  कि  उन्होंने
 कायम  किया  था  जिनकी  यहां  तस्वीर  है
 या  जिनको  हमारे  मौजूदा  स्पीकर  मावलंकर

 साहब  ने  कायम  किया  है  कौर  दूसरे  स्पीकरों

 ने  कायम  किया  है।  में  यह  मानने  के  लिये

 तैयार  हूं  कि  किसी  पार्टी  से  ताल्लुक  रखते

 गये  भी  हाउस  में  झपने  फ़रायज़  को  इम्पाशि-
 चली  सदा  किया  जा  सकता  है।  में  यह  भी

 मानता  हूं  कि  जिस  भ्रामक  ने  सारी  जिन्दगी

 कांग्रेस  का  काम  किया  है  कौर  जिसके  रेशे

 रेशे  में  कांग्रेस  के उसूल  घुसे  हुये  हे,  उसका

 यह  कहना:  कि  ब  में  कांग्रेस  के  उसूलों  को

 नहीं  मानता  कौर  में  काँग्रेस  मन  नहीं  हूं
 यह  गलत  होगा  ।  में  ने  इस  चीज  को  टंडन

 जी  के  इतिहास  से  देखा  है  कौर  दूसरे  स्पीकरों

 के  इतिहास  से  देखा
 है,  किस

 कांग्रेस  मेन  रहते

 हुये  भी  अपने  फर्मों  को  इस  तरह  से  सदा

 कर  सके  कि  किसी  ने  उनकी  नुक्ता  चीनी

 नहीं  की,  यही  नहीं  बल्कि  जो  मुखालिफ

 पार्टी  वाले  थे  उन्होंने  उन  को  ट्रिब्यूट  दिये

 कि  उन्होंने  कांग्रेस  मेन  रहते  हुये  भी  प्र पने

 फ़र्ज़ों  को  हाउस  में  भ्रमणी  तरह  से  सदा  किया

 लेकिन  में  एक  और  नुकक्‍्तेख्याल  से  भ्रम  करना

 चाहता.  हुं  a  मेरे  दोस्त  पुरनूर  साहब  ने

 कल  हाउस  में  बजे  किया  था  कि  हमारे
 डिप्टी  स्पीकर  साहब  अरब  कांग्रेस  पार्टी  की

 एग्जीक्यूटिव  के  भ्रमर  चुने  गये  हें  और  उन्होंने

 यह  ख्याल  जाहिर  किया  कि  एग्जीक्यूटिव
 के  सामने  सब  किस्म  के  सवालात  जायेंगे,

 ऐड जनर मेंट  मोशन  के  सवालात  करायेंगे  और

 दूसरी  चीजें  करायेंगी  श्रौर  वहां  पर  जो  कुछ
 पार्टी  हुक्म  देगी  उससे  बहू  कोसे  दूर  हो
 सकेंगे  ।  में  भ्र दब  से  श्रेय  करना  चाहता

 हूं  कि  में  इन  दोनो  यानी  स्पीकर  व  डिप्टी

 स्पीकर  साहिबान  को  जानता  हूं  कौर  में

 जानता  हूं  कि  वह  दोनों  के  दोनों  अपने

 फर्जो  कों  बड़ी  भ्रच्छी  तरह  सदा  कर  सकेंगे

 गो  वह  पार्टी  के  मेंम्बर  रहें  ।  में  ने  देखा  है  कि

 पार्टी  के  मेम्बर  रहने  से  उन  के  इस  हाउस
 के  काम  पर  असर  नहीं  पड़ता  लेकिन  ताहम

 मुझे  यह  कहने  में  जरा  भी  ताम्मुल  नहीं  कि

 हमें  देश  में  भ्रच्छे  भ्रच्छे  कनवेंशन  कायम  करने

 चाहिये  कनवेंशन  कोई  कानून  से  नहीं
 कायम  होते  1  कनवेंशन  वह  चीज  है  जो

 कि  भ्रनरिटिन  होती  है  और  में  चाहता  हूं  कि

 इस  हाउस  के  भ्रन्दर  यह  कनवेंशन  कायम  हो
 कि-जो  स्पीकर  हो  या  डिप्टी  स्पीकर  हो  वह

 चाहे  किसी  भी  पार्टी  का  हो,  लेकिन  हाउस
 के  किसी  भी  मेंम्बर  के  दिल  में  उनकी  तरफ

 से  यह  शुबहा  नहीं  होना  चाहिये  कि  इन्साफ

 नहीं  होगा  यह  सही  है  कि  जो  हमारा
 स्पीकर  हो  उस  को  माइनोरिटीज़  व  दर  असल

 हर  एक  मेम्बर  के  राइट्स  का  कस्टोडियन



 ($275  Salaries  and  Allowances  28  APRIL  953  of  Officers
 oF  Fanaa

 5276
 t

 [पंडित  ठाकर  दास-भागी]

 होना  चाहिये  और  उस  को  अपने  को  इस

 तरह  चलाना  चाहिये  कि  जिससे  कि  माइ-

 नोरिटी  के  मेम्बरों  को  भी  उस  पर  पूरा  वि-

 वास  हो  जाय  ।  चन्द  रोज  हुये  में  ने

 हाउस  में  भ््जं  किया  था  कि  सिर्फ  यही  जरूरी

 नहीं  है  कि  इन्साफ  किया  जाय,  बल्कि  उस

 से  ज्यादा  जरूरी  यह  है  कि  यह  महसूस
 किया  जाय  कि  इन्साफ  किया  जा  रहा  है  ।

 It  must  be  made  to  appear  that

 justice  is  being  done,  इस  वास्ते  में

 अदब  से  दर्ज  करना  चाहता  हूं  कि  गो  मेरी

 राय  है  कि  हमारे  मौजूदा  स्पीकर  कौर  डिप्टी

 स्पीकर  पार्टी  में  रहते  हुये  भी  ईमानदारी
 से  अपने  फरायज  को  अदा  कर  सकते  हैं

 ताहम  में  बिल्कुल  सहमत  हुं  अपने  उन  दोस्तों

 से  जिन्होंने  यह  राय  जाहिर  की  है  कि  उनके

 पार्टी  में  ऐक्टिव  पारटिसिपेशन  से  लोगों

 को  यह  गुमान  और  ख्याल  पैदा  हो  सकता

 है  कि  साहब  हमारी  तरफ  वह  पूरा  इन्साफ

 नहीं  कर  सकेंगे  ।

 इस  वासते  मेरी  जाती  राय  यह  है  कि  जहां
 तक  पार्टी  में  ऐक्टिव  पार्टिसिपेशन  का  ताल्लुक

 है  उस  को  हमें  चाहिये  कि  कनवेशन्स  के  ज़रिए

 ऐसा  न  रहने  दें  कि  जिस  से  लोगों  को  ज़रा

 भी  ख्याल  हो  या  शुबह  हो  ।  लेकिन  जैसा  कि

 डाक्टर  मुकर्जी  साहब  ने  फ़रमाया  यह  चीज़

 हमेशा  टू  वे  ट्रैफिक  है।  मगर  श्राप  चाहते  हें
 कि  कनवेंदन्स  इस  तरह  की  कायम  हों  तो  सारे

 केंद्र  में  इस  तरह  की  कनवेंदान्स  कायम  करनी

 होंगी  कौर  इस  पर  सब  पार्टीज  को  ऐलीमेंट

 करना  होगा  1  प्रभी  थोड़ा  रसा  हुआ  कि  में

 ने  एक  नोट  में  लिखा  था  कि  इस  देश  के  प्रकार

 .हम  को  पार्टी  सिस्टम  को  सिर्फ़  बड़ी  बड़ी

 भ्रसेम्बलीज,  प्रोविंशियल  अ्रसेंबलीज  कौर

 कारपोरेशन  तक  ही  रखना  चाहिये  ।  डिस्ट्रिक्ट

 बोर्ड,  म्यूनिसिपैलिटी  भ्र ौर  पंचायत  वगैरा

 में  हम  को  पार्टी बाज़ी  के  उसूल  से  काम  नहीं

 लेना  चाहिये।  औैर  में  खुश  हूं  कि  हमारे  पंजाब

 की  कांग्रेस  पार्टी  ने  फ़ैसला  किया  कि  वह

 म्यूनिसिपल  इलंक्शन्स  में  हिस्सा  नहीं  लेगी

 ,कौर  हम  को  यह  करना  चाहिये  ।  हम  देखते

 हैं  कि  हायर  ऐटमासफ़ीयर  में  तो  हम  पर्सनल

 बातों  पर  नहीं  उतरे,  लेकिन,  छोटी  जगहों

 में,  म्यूनिसिपैलिटी  में,  पंचायतों  में

 लोग  पार्टीज  को  भूल  जाते  हैं  कौर

 पसेनैलिटीज'  को  याद  रखते  हैं  ।  नतीजा

 यह  होता  हैं  कि  कि  अगर  किसी  का  चबूतरा

 तोड़ना  होता  है  या कोई  और  छोटा  सा  भी  काम

 करना  हो  वो  मैजारिटी  पार्टी  जो  चाहें  कर

 सकती  है।  इसलिये  में  ने  यह  रखाथा  कि

 सारी  पार्टीज  सारे  कंट्री  में  यह  कनवेंशन  क़ायम

 करें  कि  डिस्ट्रिक्ट  बोर्ड  में,  म्यूनिसिपैलिटी
 में  और  पंचायतों  में  पार्टी  लाइन्स  पर  काम  न

 हो  t  लेकिन  यह  सब  पार्टीज  को  क़बूल  करना

 होगा  ।  फर्जे  कीजिए  कि  कांग्रेस  आज  इस  को

 क़बूल  करती  है  लेकिन  शौर  पार्टीज  इसको

 नहीं  मानती  तो  नतीजा  कुछ  नहीं  निकलेगा  ।

 यहां  पर  में  एक  बात  बतौर  ताने  के  नहीं  कहता
 बल्कि  में  खुश  हूं  कि  राज  हमारे  कम्युनिस्ट
 मैम्बस  हाउस  श्राफ  कॉमन्स  की  ट्रैडीशन्स  की

 याद  दिलाने  के  लिये  यहां  इसरार  कर  रहे  हैं
 झौर  हमें  बड़े  ज़ोर  से  याद  दिलाते  हें  |  यहां  पर

 में  बतौर  क्रिटीसिज्म  के  नहीं  कहना  चाहता,
 लेकिन  अदब  से  भर  करना  चाहता  हूं  कि  जब

 यहां  पर  खड़े  हो  कर  वे  क़सम  खाते  हें  कि  हम
 इस  कांस्टीट्यूशनल  पर  क़ायम  हूँ,  हम  भी  खड़े

 होकर  कांस्टीट्यूशनल  की  वफ़ादारी  की  क़सम

 खाते  हें  और  वह  भी  कांस्टीट्यूशनल  की  क़सम

 खाते  हैं  तो  आज  हिरेन  मुकर्जी  साहब  का  यह्‌
 फ़रमाना  कि  We  will  act  up  to  the

 Constitution  for  whatever  it  is

 worth  जिस  को  उन्होंने  अप होल्ड  करने  की

 क़सम  खाई  क्‍या  वह  उस  को  सैवोटेज  करेंगे  ।

 Shri  Ss.  More:  What  did  you  do  in
 19377,
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 Pandit  Taakur  Das  Bhargava:  I  do
 ,0t  understand  the  objection.  What
 iappened  in  1937?

 Shri  S.  S.  More:  Did  you  not  swear
 ry  the  Act  then?

 पंडित  ठाकुर  दास  भागे  :  मेरे  लायक़

 दोस्त  क्या  इस  उसूल  के  हें  भ्रमर  यहां  पर  यह

 असूल  लागू  होता  हो  कि  मेरा  लैप्स  बतलाते  हैं
 कि  अगर  एक  लैप्स  मेरा  हो  गया  तो  दूसरा  भी

 लैप्स  होना  चाहिये  ।  मेरे  लायक़  दोस्त  को  याद

 रखना  चाहिये  Two  wrongs  do  not
 make  one  right.

 इसलिये  में  अदब  से  भ्रम  करना  चाहता  हूं  कि

 इस  हाउस  में  श्राप  कनवेंशन  चाहते  हें  कि  जो

 दास  स्पीकर  या  डिप्टी  स्पीकर  बने  वह  सब  से

 ऊपर  हो,  किसी  पार्टी  से  उस  का  ताल्लुक  न

 हो  तो  इस  के  लिये  जो  दौर  ज़रूरी  बातें  हैं

 यह  भी  होनी  चाहियें  ।  में  इस  बात  के  हक़  में

 हूं  कि  यह  कनवेंशन  जो  हाउस  आफ़  कॉमन्स

 में  है  यहां  भी  होनी  चाहिये,  क्योंकि  यह  एक

 हल्दी  कनवेंशन  है  ।  लेकिन  जैसा  डाक्टर

 मुकर्जी  साहब  ने  फ़रमाया  बावजूद  इस  के

 हमारे  यहां  पर  स्पीकर  का  इलैक्शन  करवाया

 गया  ।  सिर्फ़  यह  यहां  पर  ही  नहीं,  सारे

 हिन्दुस्तान  में  स्पीकर  के  इलैक्शन  में.  मुकाबला
 करवाया  गया  ।  लेकिन  अरब  भी  कुछ  नहीं

 बिगड़ा  है।  भ्र भी  हमारे  यहां  शुरुआत  ही  है
 और  जो  हाउस  प्राफ़  कॉमन्स  में  कनवेंशन  है
 उस  को  हम  यहां  भी  भ्रडाप्ट  कर  लें  +  में  नहीं

 चाहता  कि  उस  पर  हम  बिल्कुल  चस्पां  ही  हो

 जावें,  लेकिन  में  चाहता  हूं  कि  देश  में  एक

 हैल्दी  कनवेंशन  बने  ।  लेकिन  यह  तमाम  पोली-

 टिकल  पार्टीज  के  ऐक्स  से  बनेगी,  महज  उन

 के  कहने से  नहीं  ।  'इसलिये  मैंने  करना

 चाहता  हूं  कि  जहां  तक  स्पीकर  का  सवाल  है
 में  चाहूंगा  कि  हमारी  दूसरी  पार्टीज  जो  हाउस
 में  हें  वे  इस  प्रकार  का  कनवेंशन  कांग्रेस  के

 सामने  लावें  शौर  कांग्रेस  इस  चीज़  पर  ज़रूर

 गौर  करेगी  ry

 में  ज़रूर  चाहता  हूं  कि  जो  शख्स  इस

 कुर्सी  पर  बैठे  बहू  इंसाफ  ही  न  करे,  बल्कि  हर

 शख्स  को  यह  भ्रहसास  होना  चाहिये  कि  उस  के

 साथ  इन्साफ  होगा  ।  तो  जहां  तक  इस  बिल

 का  ताल्लुक़  है  में  इस  से  मुआफिक  हूं  |  में  इस

 को  नापसन्द  करता  हूं  कि  यह  रखा  जाय  कि

 तनख्वाह  उस  को  जब  मिलेगी  जब  कि  वह
 अपनी  पोलिटिकल  पार्टी  को  रिलायंस  कर

 देगा  ।  हम  ने  कांस्टीट्यूशनल  में  रखा  है  कि

 किसी  भी  मेम्बर  को  स्पीकर  मुक़र्रर  किया

 जा  सकता  है  ।  वहां  पर  कोई  डिसक्वालो-

 फ़िकेशन  नहीं  है  कौर  में  इसके  सख्त
 मुख़ालिफ़

 हूं  कि  जो  कोई  स्पीकर  हो  उस  को  श्राप  चाहेंगे
 कि  वह  अपना  कनेक्शन  रिनाऊंस  कर  दे  ।

 पिस्तौल  की  नोक  पर  कनवेंशन  नहीं  बन  सकते

 कनवेंशन  एक  हैल्दी  ग्रोथ  है  जो  शआ्राहिस्ता

 आहिस्ता  पार्टी  ग्रोथ  से  पैदा  होती  है  ।  जो

 शख्स  इस  कनवेंशन  को  चाहता  है  वह  अपने

 रवैये  से  साबित  करे  कि  वह  खुद  इस  कनवदधन

 पर  क़ायम  है  कौर  कायम  रहना  चाहता  |

 इसलिये  इस  कनवेंशन  को  क़ायम  करना  है
 तो  सब  पार्टीज  मिलकर  इस  को  कायम

 करें  ।

 इस  के  भ्र लावा  जो  दूसरा  सवाल  रियल्टी

 इस  हाउस  के  सामने  है  वह  संलैरीज  का  हे  t

 में  अदब  से  अर  करना  चाहता  हूं  कि  किसी

 भी  हाउस  में,  किसी  भी  लैजिस्लेचर  में  जो

 ज़रूरी  काम  वहां  के  स्पीकर  साहब  करते  हैं

 वह  एक  तरह  से  देश  में  सब  से  बड़ा  काम  होता

 है  कौर  वह  खुद  देश  में  इनसानियत  का  नमूना

 होते  हैं,  जैसा  कि  हिरेन  मुकर्जी  ने  पढ़  कर

 सुनाया  a  मैं  भज  करना  चाहता  हूं  कि  वह  हमारे
 में  से  बेस्ट  भ्रादमी  होता  है,  इस  वास्ते  उस

 प्राप्ति  को  जो  कुछ  भी  दिया  जाये  थोड़ा  है  ।

 में  भर  करूंगा  कि  जो  खिदमत  स्पीकर  और

 डिप्टी  स्पीकर  अंजाम  देते  हें  उस  के  लिये  जो

 यह  तनख्वाह  यहां  भाप  दे  रहे  हें  वह  कोफ़ी

 मुझावज़ा  नहीं  है  ।  लेकिन  यही  बात  मिनी-

 स्टर  के  लिये  भी  है  हर  एक  मिनिस्टर  के
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 [पंडित  ठाकुर  दास  भागने]
 लिये  यह  बात  कही  जा  सकती  है  कि  अपने
 डिपार्टमेंट  में  वह  कितना  ज़रूरी  काम  करता

 है  भोर  इस  कदर  ज्यादा  काम  करता  है  कि

 जिसका  हम  अन्दाज़ा  नहीं  लगा  सकते  ।  एक

 एक  मिनिस्टर  हमारी  ज़िन्दगी  को  बना  बिगाड़
 सकता  है  करोड़ों  रुपये  पर  क़लम  उस  की

 चलती  है  और  तनख्वाह  आप  उन  को  क्‍या

 देत ेहें।  यह  जो  तनख्वाह  हम  दे  रहे  हैं
 यह  तो  एक  तरह  का  सोलेशियम  है  जो  हम
 उन  को दे  रहे  हैं।  झगर  यह  तनख्वाह  ज्यादती

 की  तरफ़  होती  तो  उस  के  लिये  हमारे  पास

 पैसा  नहीं  है  ।  यह  तो  एक  कसम  का  सोते-

 शियम  (तसल्ली)  हैँ  जो,  हम  उन  कोने

 रहे  हैं।  अगर  श्राप  इन्साफ़  से  देखेंगे  तो  यह

 नहीं  कहेंगे  कि  यह  किसी  भी  मिनिस्टर  के

 वेतन  से  ईक्वेटेड  न  होनी  चाहिये।  यह  तो

 उसूल  के  लिये  बयान  किया  गया  है  ।  इन  के

 फ़र्ज़ों  में  रात  दिन  का  फ़र्क है  इसलिये  कम  से

 कम  रकम  हम  मुक़र्रर  कर  रहे  हें।  यही  रकम

 हम  स्पीकर  साहिब  शौर  डिप्टी  स्पीकर  साहब
 के  लिये  भी  मुक़र्रर  करते  हैं  ।  में  जानता  हूं  कि

 प्राइवेट  लाइफ़  में  अगर  वह  होते  और  जैसा  काम

 वह  अरब  तक  करते  रहे  हें  और  कर  रहें  हे,  करते

 तो  बतौर  वकील  के  वह  इस  से  कहीं  ज्यादा  कमा

 सकते  थे।  यही  बात  हमारे  मिनिस्टर  साहबान
 क  लिये  भी  है।  प्राइवेट  लाइफ़  में  वह  इस  से

 बहुत  ज्यादा  कमा  सकते  थे।  लेकिन

 हम  को  यह  देखना  है  कि  उन  को  कम  से  कम

 इतनी  तनख्वाह  दी  जाय  कि  जिस  से  आख़िरी

 कम्फर्ट  में  कोई  आदमी  रह  सके  |

 श्री  सारंग धर  बास  (ढेंकानाल---परचम

 कटक  )  :  क्या  आपको  मालूम  है  कि  मिनिस्टर

 साहिबान  में  कुछ  ऐसे  भी  हें  कि  जो  कुछ  भी

 नहीं  कमा  सकते  ?

 *  भंडित  ठाकर  दास  भार्गव  :  चूंकि  यह

 सवाल  मिनिस्टर्स  की  सैलेरी  का  नहीं  है  भौर

 मेरे  लायक  दोस्त  को.अ्रख्तियार  है  कि  प्रगति

 राय  कुछ  ही  रखें  ,  में  अ्रदव से  भ्रम  करना  चाहता

 हूँ  कि  हमारे  कई  मिनिस्टर  तो  ऐसे  रहे  हें
 कि  जो  एक  पैसा  भो  आप  से  तनख्वाह  नहीं
 लेते  जो  तनख्वाह  जाती  है  वह  सारी  इनकम-

 टैक्स  में  चली  जाती  है
 Shri  S.  S.  More:  Very  good  logic.

 श्री  पो०  एन०  राजाभोज  (शोलापुर--

 रक्षित--भ्रनुसूचित  जातियां)  :  ज़रा  इनका-
 शायरी  तो  करो  श्राप  को  मालूम  हो  जायगा  t

 पंडित  ठाक्र  दास  भागे व  :  खैर,  इस  को

 छोड़िए  1  यहां  पर  मुझे  मिनिस्टर  साहबान  के

 इमौल्युमेंट्स  a  जस्टीफाई  करने  का  कोई

 सवाल  नहीं  है  में  भ्रम  करना  चाहता  हूं  कि

 मेरे  लायक़  दोस्त  कम  से  कम  स्पीकर  शौर

 डिप्टी  स्पीकर  साहबान  के  बारे  में  ऐसा  नहीं

 कह  रहे  हैं,  इस  वास्ते  में  दूसरी  तरफ  नहीं
 जाना  चाहता  और  उस  पर  बहस  नहीं  करना

 चाहता  ।

 क  आखिर  में  में  भ्र दब  से  भज  करूंगा  कि

 इस  निम्न  में  जो  और  बातें  बिल  में

 दर्ज  हैं  वे  इतनी  छोटी  हैँ  कि  हर  एक  गवर्नमेंट

 सर बेंट  को  वह  एमैनिटी  हासिल  है,  मेडिकल

 अटेंडेंस,  टूर  अलाउंस  बारह  के  बारे  में  ।

 में  समझता  हूं  कि  उन  के  बारे  में  कोई  शख्स

 ऐसा  नहीं  है  जो  यह  सोचे  कि  वह  कोई  हम  गैर

 वाजिब  चीज  कर  रहे  हें।  इस  वास्ते  जनाब-

 वाला  इस  बिल  के  जितने  क्लासेज  हैं  उन  में

 से  एक  एक  की  में  ताईद  करता  हूं  शौर  इस

 में  कोई  ऐसी  बात  नहीं  है  कि  जिस  पर  कोई

 आबजैक्शन  किया  जा  सकता  हो  ।  इसलिये  में

 इसको  पूरी  तरह  सपोर्ट  करता  हूं  ।

 Shri  S.  S.  More:  I  propose  to  be  as
 brief  as  possible  as  I  always  bear  in
 mind  what  you  have  said.

 I  must  say  that  this  Bill  is  good  in
 parts  and  bad  in  parts.  As  far  as  the
 salary  of  the  Speaker  is  concerned,  he
 has  been  brought  down  from  Rs.  3,000
 to  Rs.  2,250,  on  par  with  the  Ministers
 of  Cabinet  rank.’  But,  as  far  as  the
 Deputy-Speaker  is  concerned,  I  be-
 lieve  that  he  has  got  a  rise  in  his
 salary.  I  must  say  at  the  same  time



 ,

 that  the  Government  ought  to  have
 placed  at  the  disposal  of  this  House
 detailed  figures  as  to  what  the  Deputy-
 Speaker  was  getting  during  the  last
 one  year  by  way  of  ‘Rs.  1,500  per
 month  during  the  period  of  work,  and
 also  by  way  of  allowance,  and  what
 would  be  the  net  gain  or  loss  that
 will  accrue  to  him  if  this  particular
 measure  is  passed.  If  these  figures
 were  made  available,  then  there  would
 be  no  ground  for  any  one  to  _  raise.
 suspicion  or  advance  some  critical
 arguments.  But,  unfortunately,
 though  a  financial  statement  has  been
 appended  to  this  measure,  no  such
 detailed  figures  have  been  vouchsafed
 to  the  House,  and  therefore  we  are
 left  wondering  whether  the  Deputy-
 Speaker—I  am  not  speaking  in  a
 personal  manner,  but  I  am  speaking
 in  an  impersonal,  objective  manner—
 ‘whether  the  incumbent  of  the  office,
 is  going  to  be  a  gainer  or  loser.

 Then  let  us  look  to  our  past.  Just  as
 the  House  of  Commons  has  developed
 certain  traditions—what  the  House  of
 Commons  is  at  present  practising  is
 the  product  of  so  many  centuries  of
 revolutionary  struggles—so  also,  what
 is  the  yardstick  by  which  we  can  judge
 the  present  performance  of  the
 Congress?  My  submission  to  this
 House  is  that  the  Congress  during  the
 period,  the  long  period,  the  glorious
 period  of  our  struggle  has  laid  down
 certain  canons  for  our  _  observance.
 They  have  laid  down  certain  principles,
 and  one  of  the  principles  is  that  when
 Congress  people  are  called  upon  to
 serve  the  country,  they  will  not  look
 to  the  monetary  aspect,  they  will  not
 look  to  the  financial  aspect  of  the  partj-
 cular  job  wnich  they  are  called  upon  to
 perform.  I  may  quote  Congress  decla-
 rations  in  this  respect,  and  it  is  perfect-
 ly  legitimate  for  me  to  quote  them.
 Sardar  Patel,  when  presiding  over  the
 Karachi  Conference  of  93i,  said  that
 India  is  not  poor  in  the  spirit  of  sacri-
 fice.  You  could  have  men  of  the
 greatest  merit  who  will  be  ready  and
 willing  to  offer  their  services  for  the
 country’s  cause  for  a  pittance,  or  for  no
 remuneration.  And  that  is  the  argu-
 ment  that  I  want  to  rely  on  when  we
 are  judging  whether  the  present
 salaries  are  enough  or  not.

 Now,  arguments  have  been  advanced
 that  the  Speaker  and  the  Deputy-
 Speaker.  whosoever  is  called  upon  to
 discharge  some  duty  to  this  country,
 must  have  some  reasonable  amenities.
 some  comforts.  I  do  concede  that
 point,  but  what  is  the  quantum  of  the
 comfort.  what  are  the  amenities  that
 we  are  going  to  give  them.  These
 amenities  and  these  comforts  cannot  be
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 discussed  or  considered  in  isolation  or
 in  complete  divorcement  of  the  condi-
 tions  prevailing  in  the  country.  My
 submission  is  that  we  are  going  beyond,
 we  are  flouting  the  different  announce-
 ments,  the  declaration,  the  principles
 that  we  have  enunciated  during  the
 period  of  struggle.  I  will  give  a  very
 pertinent  instance.  :  The  Deputy-
 President  of  the  former  Legislative
 Assembly  under  the  Montague-Chelms-
 ford  plan  from  92i  to  946  or  947  was
 getting  only  Rs.  .000  during  the  period
 of  work,  and  if  we  look  into  the  past
 Budgets.  we  will  find  Rs.  4,000  have

 ‘been  allotted  in  the  Budget  estimate  all
 along  as  the  remuneration  for  the
 Deputy-President.  Now.  the  Deputy-
 President  wag  the  counterpart  of  the
 Deputy-Speaker  of  the  present  House,
 and  this  Deputy-Speaker,  according  to
 the  present  Bill,  will  be  getting  not
 Rs.  4,000  per  year,  but  much  more.  If
 my  calculation  is  correct,  it  will  be
 something  like  Rs.  24.000.  Is  there  any
 significance  in  these  figures?  My  sub-
 mission  is  that  it  is  for  the  Congress:
 people  to  think  about  their  own  past
 declarations  and  see  whether  their
 present  performance  is  in  complete  ac-
 cord  with  their  past  declarations.

 Leave  aside  the  salary  question.
 Clause  4  of  this  Bill,  reads:

 “Residence  for  officers  of  Parlia-
 ment.—Each  officer  of  Parliament
 shall  be  entitled  without  payment
 of  rent  to  the  use  of  a  furnished’
 residence  throughout  his  term  of
 office  and  for  a  period  of  fifteen
 days  immediately  thereafter,  and
 no  charge  shall  fall  on  the  officer
 personally  in  respect  of  the  mainte-
 nance  of  such  residence.”

 So.  what  is  the  cost  of  maintenance?
 What  is  the  rent  for  the  residences  pro-
 vided?  I  am  referring  to  the  answer
 which  the  Minister  in  charge  of  P.W.D.
 was  pleased  to  give  in  reply  to  Un-
 starred  Question  No.  250  on  the  26th
 November,  1952.  Thirty-two  bungalows.
 were  enumerated  by  him.  I  have
 made  some  calculations.  The  monthly
 rent  of  Panditii’s  house  is  Rs.  3.800.
 Monthly  rent  for  furniture  is  Rs.  ‘1.750.
 I  need  not  give  the  details  of  all  the
 32  bungalows.  but  I  have  made  some’
 calculations.  The  rent  of  these  32
 bungalows  comes  to  Rs.  .954  per
 month.  For  furniture.  it  comes  to
 Rs.  7.408  plus  maintenance  charges.
 Building  maintenance,  furniture  main-
 tenance.  electric  and  _  horticultural
 charges—all  these  amounts  put  together:
 come  to  Rs.  2.18,956  per  annum.
 we  divide  it  by  twelve.  it  comes  to
 Rs.  18.246.  All  these  charges  must  be
 put  to  the  credit  of  the  Ministers  con-
 cerned.  Now.  these  are  figures  given
 in  November.  1952.  After  that,  many
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 [Shri  S.  S.  More]
 more  Ministers  have  come  into  exist-
 ence.  If  we  are  prolific  in  anything,
 at  least  this  Government  is  prolific  in
 producing  Ministers  and  Deputy  Minis-
 ters.  So  many  additions  have  been
 made.  If  we  take  all  this  into  account,
 J  can  say  broadly  without  meticulous
 calculation,  that  our  Ministers  are  real-
 ly  getting  much  more  than  what  they
 pretend  to  show.  The  former
 Britisher  was  honest  enough  and  was

 prepared
 to  receive  Rs.  6,600  per  month,

 ut  he  was  paying  income-tax  on  it  at
 the  highest  slab  level  and  paying  rent
 of  the  buildings  and  furniture.  Here
 we  are  reducing  our  salaries  ostensibly,
 but  getting  these  amenities—bungalows
 free.  no  furniture  charges.  no  electric
 charges,  medica)  aid  free.  everything
 free.  The  monetary  value  of  all  these
 things  ought  to  be  calculated.  If  the
 eost  to  the  country  is  to  be  calculated
 on  that  basis,  if  we  put  all  these  things
 together  and  try  to  find  out  what  is
 the  real  remuneration  the  Ministers,
 the  Speaker  or  the  Deputy-Speaker  are
 getting,  I  think  it  will  be  at  a  fairly
 higher  level.  That  is  my  submission.
 Some  actuary,  some  accounts-experts
 of  the  Audit  Department  of  the  Govern-
 ment  must  spent  some  time  in  arriving
 at  these  figures.

 Then,  about  the  impartiality  of  the
 Speaker.  Some  of  us  feel  and  fear  that
 a  Speaker  and  a  Deputy-Speaker  open-
 ly  parading  their  party  loyalties  will
 not  be  impartial  when  in  Chair.  Mr.
 Gadgil  was  yesterday  pleased  to  say:
 “We  are  in  a  majority  and  naturally
 from  this  fact  of  majority  some  conse-
 quences  will  flow,  and  all  these  jobs
 which  can  be  secured  by  a_  majority
 will  necessarily  go  to  Congress  people.”
 I  may  remind  him  of  what  Dryden  has
 said,  “None  but  the  brave  deserve  the
 fair”,  said  Dryden.  If  I  have  to  adapt
 it.  Mr.  Gadgil’s  slogan  is:  “None  but
 Congressman  deserves  any  office”.  No-
 body  else  wiil  be  given  any  post,
 because  they  are  in  a  majority.  I  may
 remind  hon,  friends  that  in  the  House
 of  Commons  on  many  occasions  the
 party  in  power  makes  a  gesture  to  the
 party  in  opposition  and  the  post  of
 Deputy-Speaker  or  some  other  post
 goes  to  the  party  in  opposition.  I  may
 remind  also  that  during  the  period  of
 the  Britisher,  some  of  the  offices  were
 given  by  the  Britisher  to  the  parties  in
 opposition.  Not  only  that.  Even  in
 1937,  ‘after  the  Congress  first  came  to
 power,  some  offices  were  given  to  the
 minority  party.  I  have  not  time  to
 quote  names  and  figures,  but  that  was
 a  convention  which  was  followed  by
 the  Congress  in  1937,  but  since  then  the
 Congress  has  become  greedy  and

 grabbing.  They  want  everything  for
 themselves.

 Shri  Gadgil:  You  are  probably  not
 well  aware  of  the  facts,  as  to  how  the

 congress
 party,  when  in  Opposition,

 acted.
 Shri  S.  S.  More:  I  am  prepared  to

 substantiate  my  proposition  by  facts
 and  figures  for  the  satisfaction  of  the
 House  and  the  Congress  Members  if
 they  choose  to  have  it.

 My  submission  is  that  in  this  matter
 we  must  set  some  example  to  the
 people.  Everybody  is  talking  about
 conventions.  Mr.  Gadgil  was  very
 eloquent  in  saying  that  the  parties  in
 Opposition  did  not  observe  the  con-
 vention  when  they  put  up  a  candidate
 against  Mr.  Mavalankar.  But  why
 Mr.  Mavalankar  was  ,put  up  as  a
 “Congress  candidate”  if  he  was  enter-
 ing  the  election  arena  as  the  Speaker?
 He  could  have  very  well  afforded  to
 stand  as  belonging  to  no  party,  and  if
 he  had  done  it,  possibly  the  Opposition
 parties  too  would  have  shown  —  sense
 enough  not  to  oppose  him.  Not  only
 that.  When  Mr.  Mavalankar’  was
 proposed  for  the  post  of  Speaker-
 ship,  he  was  proposed  as  3  party-
 nominee  by  the  Prime  Minister.  The
 proposal  was  seconded  by  the  great
 Satya  Narain  Sinha.  Are  they  back-
 benchers?  Everybody  was  very  elo-
 quent  on  reminding  us  of  Parliament-
 ary  conventions.  But  the  House  of
 Commons  has  developed  a  convention
 that  the  Speaker’s  name  _  should  be
 proposed  by  the  backbenchers.  It  is
 the  backbenchers  who  get  the  chance
 to  open  their  lips,  and  it  is  they
 who  propose  and  second  and  not  the
 top  man  from  the  party  in  power,
 who  is  the  Leader  of  the  House.
 Last  year  when  I  spoke  on  the  l5th
 May,  I  had  mentioned  this  healthy
 convention.  The  Congress  people  are
 talking  about  following  healthy  con-
 ventions  of  the  House  of  Commons,
 but  they  are  making  a  beginning  by
 flouting  those  conventions.

 Shri  Gadgil:  Mr.  Mavalankar  sought
 re-election.  but  was  opposed  by  the
 other  parties.

 Shri  5.  More:  I  do  believe  that
 Mr.  Gadgil  can  understand  plain
 English.

 Mr.  Chairman:  Let  the  hon.  Mem-
 ber  proceed.

 Shri  S.  S.  More:  If  they  are  out  to
 interrupt  me,  I  cannot  help  it.  I  am
 trying  to  make  a  point  according  to
 my  own  line.  I  believe  the  Congress
 people  quote  Parliamentary  convention
 when  it  is  convenient  for  them  to  do
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 so.  But  they  flout  a  Parliamentary
 convention  or  deviate  from  the  Parlia-
 mentary  practice,  when  it  is  to  the  ad-
 vantage  of  the  Opposition  Members,
 and  they  rely  on  those  conventions
 only  when  it  suits  their  purpose.
 Tney  are  blowing  hot  and  cold  in  the
 same  breath,  That  sort  of  blowing
 hot  and  cold  will  not  do.  I  say  that
 we  are  also  interested—some  of  us
 may  not  have  faith  in  Parliamentary
 democracy—and  that  we  are  sincere-
 ly  out  to  build  up  Parliamentary
 democracy,  if  we  could  successfully  do
 it.  But  for  that  the  whole-hearted
 generous  and  tolerant  co-operation  of
 the  party:  in  power  is  necessary.  As
 long  as  that  co-operation  is  not  made
 available  to  us,  simply  asking  the
 Opposition  party  to  look  to  the  Parlia-
 mentary  conventions  and’  traditions  is
 not  enough.

 The  time  at  my  disposal  being  short,
 I  want  to  say  that  unless  those  figures
 are  made  available  by  Government,
 that  the  Deputy-Speaker  particularly

 is  not  going  to  be  the  gainer  by  those
 proposals,  |  personally  feel  according
 to  my  humble  calculation  tha.  he  will
 be  getting  a  larger  loaf  than  he  used
 to  get  earlier.

 Pandit  Thakur  Das  Bhargava:  He
 was  allowed  private  practice  before.  '

 Mr.  Chairman:  ‘It  is  now  almost
 11-30  a.m.  There  are  only  two
 minutes  more  left.  Ig  there  any  one
 who  can  finish  his  speech  within  two
 minutes?

 Shri  Sarangadhar  Das:  Sir,  I  am  a
 member  of  the  Business  Advisory
 Committee,  where  we  decided  that
 such  and  such  a  length  of  time  should
 be  allotted  to  such  and  such  8  Bi!l.  But
 I  find  that  the  Chair,  whether  it  is
 occupied  by  the  Speaker  or  any  other
 person,  is  partial  to  the  leaders  of  the
 parties.  The  time  is  taken  up  by
 them,  and  the  backbenchers  have  been
 complaining  that  they  are  not  getting
 any  chance  to  speak.  I  am  one  of
 them.  I  want  that  this  discussion
 should  continue  for  some  time  longer,
 in  order  to  give  us  a  chance.

 Shri  B.  ‘§  1  Murthy:  I  entirely  agree
 with  him.

 Shri  M.  8.  Gurupadaswamy
 (Mysore):  There  are  so  many  others
 who  want  to  speak.

 Mr.  Chairman:  Order,  order.  I  do  not
 regard  Mr.  Sarangadhar  Des  88  a  back-
 bencher  in  the-first  place.  In  the  next
 place.  when  we  are  discussing  this  very
 question.  I  do  not  know  what  will  be
 the  justification  for  the  hon.  Member  to
 say  that  the  Chair  has  been  partial  to

 -

 the  leaders  of  the  groups.  As  a  matter
 of  fact,  as  I  understand  it,—if  I  proper-
 ly  understand  it—the  purpose  of  the
 Chair  is  to  see  that  not  only  justice  is
 done,  but  also  to  see  that  the  debate  is
 well  regulated.  It  does  not  mean  that
 we  should  call  only  a  particular  num-
 ber  of  Members  on  this  side  and  a
 particular  number  of  Members  on  that
 side.  Whether  the  Member  be  _  the
 leader  of  a  party  or  not,  the  Chair  has
 to  see  that  the  debate  on  the  particular
 matter  which  is  under  discussion  is
 carried  on  in  the  proper  manner.  With
 respect  to  that,  at  least  so  far  as  I  am
 concerned.  with  regard  to  the  progress
 of  this  Bill,  I  may  declare—I  am  not
 an

 wer

 whether  it  should  be  finished
 now’or  later.  that  is  a  different  matter—
 that  have  been  taking  care  to  see  that
 the  sense  of  the  House  was  ascertained
 as  to  the  time  within  which  we  would
 like  to  have  the  consideration  stage  to
 be  finished.  That  was  unanimously  put
 forth  even  by  the  leaders  of  the  differ-
 ent  parties,  and  the  backbenchers  never
 raised  any  objection.

 Shri  M.  S.  Gurupadaswamy:  There
 was  an  objection.

 Mr.  Chairman:  Therefore  I  would
 suggest  that  once  we  have  decided  to
 finish  the  consideration  stage  debate  by
 11-30,  let  us  stick  to  it.  This  time  was
 fixed  after  consulting  and  taking  into
 consideration  the  sense  of  the  various
 sections  of  the  House.

 Dr.  Ram  Subhag  Singh  (Shahabad
 South):  Leaders  should  not  be  given more  time.

 Shri  Vallatharas  (Pudukkottai):  May I  make  a  submission?  Only  the  first
 three  benches  get  some  chance  to  speak. The  others  in  the  backbenches  are  left
 out  of  consideration.  Those  who  are
 sitting  far  behind  in  the  other  twelve
 benches  out  of  the  fifteen  on  this  side,
 go  without  any  chance.  I  would  re-
 quest  the  Chair  to  look  ahead  at  these
 backbenches  also.

 Mr.  Chairman:  I  look  at  all  sides.
 Shri  Vallatharas:  If  the  time  is  limit-

 ed  for  any  Bill.  say  for  two  hours  or
 three  hours.  the  time  of  the  speakers
 should  be  limited  from  the  very
 beginning.

 Mr.  Chairman:  =I  sincerely  deplore
 that  in  this  House  there  should  have
 been  not  only  parties,  but  there
 should  have  been  dissension  be-
 tween  the  leaders  and  their  fol-
 lowers.  Whatever  that  might  be,
 I  realise  that  quite  a  good  «num-
 ber  of  people  want  to  speak.  But
 there  might  be  some  who  might  not
 have  a  chance  to  do  so,  while  there  are
 some  who  get  more’  chance.  But
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 (Mr.  Chairman]

 when  once  we  have  come  to  a  conclu-
 sion  that  we  shall  conclude  the  debate
 at  l-30  a.m.  we  should  stick  to  it.
 But  as  I  said  earlier,  I  have  no  desire
 personally  that  it  should  end  now  or
 Jater.  But  since  there  is  so  much  of
 vociferous  demand,  I  shall  extend  the
 debate  by  another  half  an  hour.  But
 even  if  I  extend  it,  it  is  not  possible  to
 give  all  the  people  who  want  to  speak
 a  chance  to  speak.  Whoever  is  left
 out.  will  always  say  that  he  has  been
 dealt  with  unfairly.  That  is  an  un-
 fortunate  thing  that  the  Chair  cannot
 but  face.  That  has  also  been  my  ex-
 perience.

 However,  in  order  to  cut  short  the
 discussion,  dnd  at  the  same  time  have
 a  few  more  Members,  I  shall  give
 everybody  five  minutes,  and  in  the  next
 half  an  hour,  we  shall  have  six  more
 speakers.  Even  then  there  may  be  a
 few  others  left  out,  but  I  am  helpless
 in  the  matter.

 Dr.  Ram  Subhag  Singh:  Leaders
 should  not  be  given  more  time  in  the
 future.

 Shri  S.  C.  Samanta  (Tamluk):  On  a
 point  of  order,  Sir.  May  I

 ४
 know

 whether  an  hon,  Member  is  entitled  to
 call  the  Chair  partial?  I  would  beg  to
 substantiate  my  remarks.

 Shri  B.  S.  Murthy:  What  is  the  point
 of  order?  I  want  to  know.

 Shri  8.  C.  Samanta:  The  Chair  was
 good  enough  to  consult  the  leaders  of
 all  the  parties.  in  order  to  allow  the
 Members  of  this  House  to  participate
 in  discussions.  This  is  the  procedure
 that  is  being  followed,  and  has  been  ac-
 ‘cepted  by  all  the  Members  of  this
 House.  But  now  I  find  that  a  Member
 stands  up  and  says  that  the  Chair  is
 partial.  I  pray,  Sir,  that  he  should
 first  call  his  leader  partial.  I  am  very
 mortified  to  hear  that  the  Chair  has
 been  called  partial.

 Mr.  Chairman:  I  do  realise  there  was
 a  point  of  order,  but  certainly  I  did
 not  enforce  it.  because  the  hon.  Mem-
 ber  who  was  responsible  for  this  is  one
 of  my  old  colleagues.  and  in  the  heat
 of  the  moment  he  used  that  expression.
 It  is  rather  unfortunate.  I  thought  it
 was  a  gentleman’s  agreement  to  close
 at  11-30  a.m.  i

 Now  I  shall  call  upon  him  to  speak.

 Shri,  Borooah  (Nowgong):  On  a  point
 of  order,  Sir.  I  would  like  to  know
 whether  the  Deputy  leader  of  a  party
 and  a  former  leader  of  a  party  is  en-
 titled  to  call  himself  a  backbencher?

 .  Mr.  Chairman:  That  J  have  already
 stated.

 Shri  Sarangadhar  Das:  I  want  to  ex-
 plain  myself.  I  did  not  question  the
 impartiality  of  the  Chair.

 We,  agreed  that  such  and  such  a  Bill
 should  take  such  and’  such  a  length  of
 time  etc.  But  what  happens  here.  is.
 that—I  have  said  it  many  a  time  before,
 and  I  still  repeat  it  now  also—certain
 Members  of  tne  House  are  called  at
 first,  and  they  take  up  all  the  time,
 thereby  leaving  no  time  for  the  others,
 whether  they  are  front-benchers  or
 backbenchers.  This  is  a  fact,  and  I
 stand  by  it.  (Interruptions).

 Mr.  Chairman:  Let  the  hon.  Member
 proceed  with  his  speech.

 Shri  Sarangadhar  Das:  Before  I  speak
 I  must  explain  myself.  Whether  I  am
 the  leader  or  not  is  not  the  point.  The
 point  is  that  many  backbenchers  have
 told  me  that  I  have  been  to  the  Busi-
 ness  Advisory  Committee  meeting  and
 agreed  to  certain  things  as  a  result  of
 which  they  could  not  get  a  chance  to
 speak.

 The  Minister  of  Parliamentary  Affairs
 (Shri  Satya  Narayan  Sinha):  This
 should  not  extend  beyond  2  O'clock
 in  any  case.

 Shri  Sarangadhar  Das:  I  do  not  want
 to  take  very  much  time.  I  did  not
 hear  Mr.  Hiren  Mukerjee  speak,  but  J
 heard  later  that  he  quoted:

 कोपीन  वस्त्र  खल  भाग्यवन्तम्‌  |
 It  is  all  right  to  quote  things  from  our
 Scriptures,  but  none  of  us  live  up  to
 them.  The  point  is  whether  in  the
 modern  times  you  can  really  rely  on
 a  G  string.  Can  anyone  come  here
 with  a  kaupeen?  No,  I  say.  You  have
 to  wear  clothes.

 Then  I  come  to  the  saldry  that  has
 oeen  given  particularly  to  the  Deputy-.
 Speaker.  I  do  not  know  about  the
 official  duties  of  the  Deputy-Chairman
 of  the  Council  of  States  and  I  do  not
 want  to  go  into  that.  That  amount  of
 work  that  the  Deputy-Speaker  does—
 not  necessarily  the  present  one  but  the
 future  ones  also—as  to  be  considered.
 The  convention  is  that  in  every  Com-
 mittee  with  the  Deputy-Speaker’s  name
 among  the  members,  he  automatically
 becomes  the  Chairman.  I  know  the
 present  Deputy-Speaker  is  busy  from
 morning  till  midnight.  Consequently,
 the  salary  that  is  being  arranged  for
 him  is,  I  do  not  think.  too  much  and
 he  will  be  on  a  par  with  a  Minister.

 An  Hon.  Member:  No,  no.  .
 Shri  8,  8,  More:  Not  on  a  par  but  at

 a  higher  level.
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 Shri  Sarangadhar  Das:  But  I  do  not
 agree  to  a  free  house  and  free  main-
 tenance  allowance  which  my  friend,
 Mr.  More  has  calculated  to  come’  up
 somewhere  to  Rs.  i800  a  month.
 (Interruptions).  This  was  from  the
 replies  that  were  given  by  the  Works

 Banister
 to  some  question  last  Novem-

 |

 Shri  Jhunjhunwala  (Bhagalpur
 Central):  1,800  rupees  for  house?

 Shri  Sarangadhar  Das:  Maintenance

 pide
 house,  garden.  furniture—every-

 thing.

 Pandit  Thakur  Das  Bhargava:  1,800
 aupees  a  month?  ह

 Shri  Sarangadhar  Das:  If  the  Deputy-
 speaker  were  here,  as  a  member  of  the
 Estimates  Committee  of  which  he  is  the
 Chairman,  I  would  have  requested  him
 not  to  take  this  maintenance  allow-

 cance.  The  maintenance  allowance  of
 the  Prime  Minister’s  residence  is

 several  thousands  of  rupees.
 An  Hon.  Member  10,000  rupees.
 Shri  Sarangadhar  Das:  I  do  not  know

 very  much  about  figures.  I  am  not  a
 Finance  Minister.

 If  you  give  a  Minister  or  the  Speaker
 a  house  with  free  maintenance.  then
 why  can  you  not  give  the  same  to  the
 subordinate—Assistant  Secretary  or  the
 Superintendent  of  the  office  and  every
 one  else?  That  is  why  you  come  up
 against  the  distinction’  between  the
 high-ups  and  the  low-downs.  When
 the  salary  is  big  enough,  the  man  who
 gets  the  salary  should  maintain  his
 ‘bungalow,  should  pay  for  his  furniture
 and  pay  his  rent—the  same  as  the
 Members  of  Parliament  are  doing.
 Therefore,  I  disagree  in  that  respect.

 Then  the  Speaker  and  the  Deputy-
 Speaker.  as  Dr.  Syama_  Prasad
 Mookerjee  had  said—he  lucidly  point-
 ed  out  what  the  conventions  in  the
 House  of  Commons  are—should  not
 belong  to  the  party.  They  may  come,
 they  will  come,  as  members  of  a  party
 to  Parliament  elected  from  their  con-
 stituencies.-  but  once  they  are  elected
 as  Speaker  or  Deputy-Speaker,  they
 should  have  no  connection  with  the
 party.

 I  do  not  wish  to  give  the  name,  but
 I  know  of  a  case  when  the  Deputy-
 Speaker  as  Chairman  of  the  Estimates
 Committee  had  gone  into  a  _  very
 scandalous  affajr  of  this  Government
 and  he  was  supposed  to  present  a  re-
 port  to  Parliament.  Instead  of  doing
 that.  he  went  to  the  party  and  when
 the  report  was  presented  in  the  party

 meeting  it  was  resented  by  the  mem-
 bers.  Then  it  was  hushed  up.  Be-
 cause  he  belonged  to  the  party—the
 ruling  party—although  he  was  the
 Deputy-Speaker,  it  happened  that  way.
 It  would  not  happen  if  he  were  not  in
 the  party  itself.

 Mr.  Chairman:  The  hon.  Member  has
 already  taken  five  minutes.  Will  he
 kindly  conclude?

 Pandit  Thakur  Das  Bhargava:  Which
 was  that  report?

 Shri  Sarangadhar  Das:  I  900  not
 want  to  mention  the  name.

 Mr.  Chairman:  It  is  better  to  avoid
 all  personal  references.

 Shri  Sarangadhar  Das:  Therefore,  I
 appeal  to  the  Government  to  so  make
 it  that  the  Speaker  and  the  Deputy-
 Speaker  should  be  outside  the  varty
 after  they  are  elected  to  their  offices.

 Mr.  Chairman:  Dr.  Ram  _  Subhag
 Singh.  Does  he  want  to  speak?

 Dr.  Ram  Subhag  Singh:  No,  Sir.

 Mr.  Chairman:  Mr.  Rajabhoj.

 शौ  पी०  एन०  राजभोज  :  मेरे  भाई  ने

 जो  कहा  में  उसको  वैलकम  नहीं  करता  हूं  ।

 में  इस  हाउस  में  माइनॉरिटी  में  हूं  श्रौर  हम
 को  चांस  मिलना  चाहिये  ।  जो  डिप्टी  स्पीकर

 की  तनख्वाह  का  सवाल  है  उसकी  तो  में'

 पोज़ीशन  नहीं  करना  चाहता  ।  मेरी  तो

 यहा  प्रार्थना  हैं  कि स्पीकर  कौर  डिप्टी  स्पीकर

 को  इम्पारशल  होना  चाहिये  क्योंकि  जो  स्पीकर

 शौर  डिप्टी  स्पीकर  होते  हें  वह  तो  किसी  पार्टी

 के  नहीं  हें  ।  जो  परम्परा  ब्रिटिश  पार्लियामेंट

 में  कायम  की  गई  है  वही  यहां  भी  की  जानी

 चाहिये  ।  हिन्दुस्तान  में  वहीं  परम्परा  रखनी

 चाहिये  शौर  जो  दलित  जाति  के  हैं  उनको

 'विद्वेष  सहूलियतें  मिलनी  चाहिएं,  उनको

 संरक्षण  मिलना  चाहिए  7  जब  कल  चेयरमैन

 का  पैनल  हुआ  तो  उसमें  हुकुम  सिह  जी  राय

 लेकिन  इस  हाउस  के  ७२  शिड्यूल्डकास्ट  वालों

 में  स ेकोई  नहीं  लिया  गया  ।  हम  लोगों  को

 चांस  मिलना  चाहिए  भ्र ौर  हमको  भी,  भागे

 बढ़ाना  चाहिए  |  यहां  जो  चेयरमैन  का  पैनल

 बना  है  उस  में  पांच  भाई  लिये  गये  हें  उनमें  से
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 [st  do  एन०  राजभोज]
 एक  शिड्यूल्डकास्ट  का  हमारा  भाई  भी

 होना  चाहिए  t  यही  हमारी  प्रार्थना

 है।  हम  लोगों  पर  ऐस।  अन्याय  नहीं

 होन,  चाहिए  यह  लोकतंत्र  राज्य  है  श्रौर  जब

 तक  दलित  वर्ग  को  ऊंचा  नहीं  किया  जायगा
 तब  तक  समाज  की  उन्नति  नहीं  हो  सकेगी  ।

 इसलिए  इस  वर्ग  को  सरकार  ने  विशेष  प्राधिकार
 दिये  हे  ।  चेयरमैन  के  पैनल  में

 अन्य  पायों  के  आदमी  लिय  गय  हैं
 पर  हमारे  आ्रादमी  नहों  लिये  गये  हैं  ।  जो,
 ब्रिटेन  का  ट्रेडिशन  हैं  उसको  निष्पक्ष  रीति
 से  यहां  चलाना  चाहिये  ।  शौर  माइनॉरिटी

 पार्टी  के  मैन डेट  से  ही  स्पीकर  को  अपना
 निर्णय  करना  चाहिए  i  मेरी  यही  प्रार्थना  हैं
 स्पीकर  महोदय  से  कि  हम  लोग  जो  कि  यहां
 पर  माइनॉरिटी  में  हें  उनके  साथ  भ्र न्याय  नहीं

 होना  चाहिए  |  मुझे  यही  कहना  है।  में  हाउस
 का  ज्यादा  समय  नहीं  लेना  चाहता  ।  लेकिन

 दूसरी  जो  पार्टी  है,  यहां  पर  हमारी  माइनॉरिटी
 पार्टी  है,  उन  को  भी  समय  देने  के  लिये  स्पीकर

 महोदय  पक्षपातरहित  दृष्टि  से  काम  करेंगे  और

 उन  पर  भी  कृपा  करेंगे,  ऐसी  मेरी  प्रार्थना  हूँ  ।

 Shr  M.  S.  Gurupadaswamy:  The
 other  day  when  Mr.  Gadgil  was  speak-
 ing  on  this  Bill,  he  said  that  the
 Deputy-Speaker  is  only  a_  part-time
 officer  and  so  he  must  be  allowed  to
 take  part  in  his  party  affairs.  But,
 today,  there  is  a  clarification  by  Mr.
 T.  T.  Krishnamachari  that  the  Deputy
 Speaker  would  be  a  full-time  officer.
 So  We  are  in  doubt  whether  the
 Deputy-Speaker  will  be  a  _  part-time
 officer  or  a  full-time  officer.  We  want
 to  know  whether  he  is  going  to  be  a
 full-time  officer  after  the  passage  of
 the  Bill.  Everybody  was_  speaking
 about  the  Parliamentary  conventions
 to  be  observed  regarding  the  election
 of  the  Speaker  and  the  Deputy-Speaker.
 One  Member  on  the  other  side  said  that
 when  Mr,  Mavalankar  was  contesting
 for  election,  the  other  parties  put  up
 candidates  against  him.  Mr.  More
 tried  to  reply  that  Mr.  Mavalankar  did
 not  stand  on  a  non-party  ticket  but
 took  a  party  ticket.  I  want  to  go  stil!
 further  and  point  out  that  in  this
 country,  unfortunately,  we  do  not
 know  in  advance  who  are  going  to  be

 the  Speakers  and  Deputy-Speakers  of
 thegAssemblies  in  the  various  States
 or  even  including  this  House  for  that
 matter.  For  example,  take  the  case  of
 Mysore.  Till  the  Speaker  and_  the
 Deputy-Speaker  were  elected  on  the
 floor  ९०  the  House,  we  could  not  anti-
 cipate  who  would  be  the  Speaker  or
 the  Deputy-Speaker  of  the  House.  Un-
 fortunately,  a  practice  has  developed
 in  this  country.  That  is,  suppose  a
 man  who  was  occupying  a  place  in  the
 previous  Ministry  could  not  get  that
 place  in  the  new  Ministry.  then  the
 tendency  of  the  ruling  party  is  to  put
 him  for  the  place  of  the  Speaker  or
 the  Deputy-Speaker.  That  thing  is
 going  on  in  various  States.  What  I
 am  trying  to  point  out  is  that  the  rul-
 ing  party  in  the  country  is  not  anxious
 or  interested  in  establishing  proper
 Parliamentary  conventions.  If  such
 conventions  are  established,  there  will
 be  no  difficulty  for  the  ruling  party  to
 hold  consultations  with  the  leaders  of
 the  other  parties  and  come  to  an  agree-
 ment  with  them.  Till  today  the
 majority  party  has  failed  in  its  major
 duty.  Consequently  find  that.  all  sorts
 of  anomalies  have  crept  in.  If  we
 say  that  the  Speaker  should  not  be
 contested  in  the  election.  then  it  may
 go  against  their  own  interests.  They
 want  to  put  up  their  own  candidates;
 somehow  they  want  to  find  places  for
 them.  So,  with  this  attitude  of  the
 majority  party  it  is  very  difficult  in
 this  country  to  establish  fair  Parlia-
 mentary  conventions.  Hereafter  at
 least,  I  want  that  such  conventions
 should  grow.  In  this  connection,  we
 might  all  agree  that  the  Speakers
 snould  not  be  contested  in  the  elec-
 tions  and  the  Speakers,  as  far  as  possi-

 oe
 should  not  take  a  party  ticket  at

 Now  there  is  a  question  of  Deputy-
 Speaker.  He  is  expected  to  be  an  im-
 partial  man  so  long  as  he  is  in  the
 Chair.  According  to  the  Bill,  he  is
 expected  to  be  a  permanent  officer.
 Recently  our  Deputy-Speaker  has  been
 elected  to  the  Executive  Council  of
 the  Congress  party.  After  becoming
 a  permanent  officer  of  the  Parliament.
 he  should  not  function  as  a  member  of
 the  Executive  Council  of  the  party.
 He  has  to  resign  from  tne  Executive
 Council.  We  want  an  assurance  from
 the  Leader  of  the  House  regarding  this
 matter.

 In  England  the  Deputy-Speaker,  the
 Chairman  of  the  Ways  and  Means
 Committee,  though  he  belongs  to  the
 majority  party.  so  long  as  he  is  there
 in  the  Chair,  will  be  most  impartial.
 There  he  has  not  got  any  salary.
 Here  he  is  getting  a  salary.  So,  we
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 have  to  draw  a  distinction  and  he  must
 be  on  a  different  footing  altogether.
 So,  I  appeal  to  the  hon.  Members  to
 consider  this  fairly  and  equitably.

 Shri  Vallatharas:  Sir,  I  am  remind-
 ed  of......

 Shri  N.  M.  Lingam  (Coimbatore):
 Has  the  hon.  Chairman  taken  for  grant-
 ed  that  nobody  on  this  side  of  the
 House  is  going  to  speak?

 Mr.  Chairman:  I  have  taken  nothing for  granted.

 Shri  Vallatharas:  I  am  reminded  of
 what  Churchill  had  once  said,  “He  did
 not  assume  the  office  of  the  Prime
 Minister  sirnply  to  dissolve  the  British
 Empire.”  I  can  apply  those  words  to
 this  case.  The  Speaker  or  the  Deputy-
 Speaker  or  the  Deputy-Chairman  would
 not  be  elected  to  that  post  with  the
 expectation  that  he  would  dissolve  the
 Congress  party  itself.  But  the  inevit-
 able  must  happen.  The  British  Empire
 was  not  only  dissolved  and  diluted  but
 must  collapse  in  the  end.  So,  also,
 the  party  must  necessarily  get  weaken-
 ed  in  course  of  time  and  I  do  not  want
 to  say  the  further  consequences,  but  I
 do  not  wish  that  fate  for  any  party  in
 this  country.  When  one  of  the  mem-
 bers  of  the  majority  party  happens  to
 be  elected  under  the  Constitution  to
 these  posts,  we  cannot  seriously  dispute
 it.  I  loathe  to  imitate.  We  need  not
 go  on  imitating  others.  Incidentally,  in
 certain  matters,  we  can  adopt  certain
 principles,  because  there  is  no  other
 alternative,  but  when  there  is  an  alter-
 native  why  should  we  ‘imitate  the
 U.K.  or  other  countries.  The  legal
 maxim  is  this:  Not.  only  that  justice
 should  be  done  but  justice  must  appear
 to  be  done.  In  this  case,  whether  the
 Speaker  or  the  Deputy-Speaker  does
 justice  or  not—that  is  a  totally  differ-
 ent  thing—he  must  appear  to  do
 justice.  What  is  his  position?  For
 election  to  the  House,  he  must  depend
 upon  the  party:  for  election  to  the
 Chair  he  must  depend  upon  the  party
 members,  and  to  escape  a  no-confidence
 motion  and  a  collapse  he  must  depend
 upon  the  party  members.  After  he
 gets  out,  for  further  election  and  to
 spend  his  life  till  he  goes  to  the  grave,
 he  must  be  a  member  of  the  political
 party,  870 -  १07  all  these  there  is  a  great
 interest  which  makes  him  bound  to  the
 party  to  which  he  belongs.  So,  it  will
 be  unjust  on  -our  part  to  expect  that
 the  party  should  cut  that  link  or  that
 he  should  cut  himself  away  from  that
 party.  When  the  Constitution  was
 made  in  1950,  there  were  many  mature,
 able  and  discreet  members  who  took
 part  in  the  discussions.  I  have  seen
 the  proceedings.  There  should  have
 been  made  some  provision  for  this.
 But  there  is  no  use  in  blaming  now.

 \-thing  to  do  with  him.  So,

 We  have  got  the  best  traditions  es-
 tablished  in  the  judiciary.  A  relation
 cannot  go  and  appear  before  a  judge.
 A  relative  of  a  Judge  cannot  have  any--

 in  that
 way,  we  can  follow  certain  principles
 of  the  judiciary,  which  are  lamentably
 omitted  in  respect  of  the  Constitution
 of  India.  An  independent  gentleman
 must  be  appointed  by  the  President.
 He  should  be  treated  like  the  Supreme
 Court  Judge  or  the  Chairman  of  the
 Public  Service  Commission  or  the  Elec-
 tion  Commissioner  or  of  that  type,
 Then  alone  he  will  be  _  independent;.
 and  his  removal  from  office  shall  only
 be  for  certain  proved  misbehaviour  on.
 the  vote  of  the  two  Houses.  Unless
 that  happens,  we  cannot  expect  that
 any  representative  from  any  party  can
 strive  to  do  justice.  This  is  my  appre-
 hension,

 There  is  a  rule  that  an  adjournment
 motion  can  be  moved  in  this  House.
 For  the  last  ten  months  no  motion  has
 been  admitted.  I  can  positively  say
 three  or  four.  motions  were  highly
 necessary  for  example,  when  people
 lost  their  lives,  or  when  5  or  20  lakhs
 of  people  starved  for  months  together.
 Are  these  not  considered  essential  for
 an  adjournment  motion?  What  else
 is  an  adjournment  motion  for?  Is  it

 for  adjournment  of  the  House  sine  die?
 So,  if  we  have  an  independent  officer
 as  Speaker,  we  can  preserve  demo-
 cracy.

 Shri  Mohanlal  Sakseng  (Lucknow
 Distt.  cum  Bara  Banki  Distt.):  On  a
 point  of  order,  Sir.  Can  the’  hon.
 Member  refer  to  the  rulings  of  the
 Speaker  or  the  Deputy-Speaker  in  that
 fashion?

 Shri  Vallatharas:  I  was  only  referring
 to  it  hypothetically.

 Shri  Mohanlal  Saksena:  No.  He
 said  that  several  motions  came  up  be-
 fore  the  House  and  the  Chair  did  not
 allow  them.  He  said  that  they  should’
 have  been  allowed.

 Shri  Vallatharas:  I  do  not  think  T
 said  so.  I  know  my  limits.  If  the
 Chair  rules  it  out  of  order,  I  wil!  obey.
 but  I  know  my  limits  very-well.

 Mr.  Chairman:  Did  the  hon.  Member
 refer  to  any  particular  instance?

 Shri  Vallatharas:  No,  Sir.  It  is  not
 as  if  any  reference  at  all  to  this  matter
 at  once  takes  away  the  chastity  of  our
 existence,  I  did  not  refer  to  anything
 particularly.

 Mr.  Chairman:  Only  hypothetically
 he  was  speaking,  then.  .

 Shri  Taanu  Pillai  (Tirunelveli):  He
 said  that  a  number  of  adjournment
 motions  had  been  disallowed.
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 Dr.  Gangadaara  Siva  (Chittoor—Re-
 served—Sch.  Castes):  On  a  point  of  in-
 formation,  am  I  to  understand  that
 simply  because  some  adjournment
 motions  were  not  admitted.  therefore
 this  has  been  raised  by  the  Opposition?

 Mr.  Chairman:  I  do  not  know,  but  I
 think  the  hon.  Member,  Mr.  Vallatha-
 ras,  will  not  be  in  order  in  referring
 to  the  adjournment  motions  which  have
 een  disallowed.

 Shri  Vallatharas:  I  am  not  referring
 to  any  one  motion  that  had  not  heen
 allowed.  I  am  speaking  generally.

 Shri  Thanu  Pillai:  He  referred  to
 more  than  one.

 Mr,  Chairman:  Let  him  speak  on  the
 Bill.  His  time  is  up.

 Shri  Vallatharas:  Yes,  Sir.  These
 are  things  which  are  a  prelude  to  a
 major  development  at  8  subsequent
 period.  That  is  how  my  _  reference
 ‘ears  relevancy  to  the  discussion.

 As  I  pointed  out;  this  House  may  be
 pleased  to  consider  that  an  independent
 officer  of  the  statutory  type  should  be
 provided  for  occupying  the  Chair  in
 both  the  Houses.

 Another  point  I  wish  to  submit  is....
 Mr.  Chairman:  He  has  already  ex-

 ceeded  his  time.

 Shri  Vallatharas:  Very  well.  Sir.
 With  these  words,  I  resume  my  seat.

 Shri  G.  H.  Deshpande  (Nasik—
 Central):  I  rise  to  support  the  Bill.
 Yesterday,  at  the  very  beginning  of  the
 debate.  the  hon.  lady  Member  of  the
 Communist  Party  attacked  the  Bill  and
 ‘spoke  with  vehemence.  Today.  I  was
 surprised  to  find  a  different  tone  in
 the  speech  of  the  Deputy  Leader  of  the
 Communist  Party  who  started  the
 debate  this  morning.  A_  friend  of
 mine  remarked  on  seeing  this,  that  a
 tigress  is  generally  more  ferocious  than
 a  tiger.  I  find  that  this  opinion  is
 true  of  the  human  species  also.

 Now,  there  were  two  very  reason-
 able  speeches  delivered  from  the  other
 side  this  morning.  Not  that  I  agree
 with  everything  that  they  have  said.
 Dut  I  must  say  that  they  had  taken  a
 very  reasonable  line.  But  my  _  hon.
 friend  from  Sholapur  reminded  us  of
 the  Karachi  resolution.  Another  hon.
 Member,  who  is  not  here  at  the
 moment,  also  reminded  us  yesterday  of
 the  same  resolution.  Now,  my  hon.
 friend  from  Sholapur  is  said  to  be  the
 oldést  man  in  this  House.  but  the  old-
 est  are  not  necessarily  the  wisest.
 He  reminds  us  often  of  the  Karachi
 resolution.  I  would  have  appreciated

 the  attitude  of  the  several  hon.  Mem-
 bers  opposite  who  reminded  us  of  that
 resolution,  had  they  only  remembered
 that  resolution  when  drawing  their
 own  allowance.  At  that  time,  they
 conveniently  forget  that  resolution.
 But  when  the  present  Bill  has  come
 up,  they  remind  us  of  the  Karachi
 Resolution.

 2  Noon

 One  hon.  Member  said  today  that
 the  Executive  Councillors  under  the
 Montague-Chelmsford  Reforms  were
 more  -honest  people,  but  that  this
 is  what  we  have  come  to.  Now,  what
 was  the  pay  they  were  drawing?  What
 was  the  value  of  :money  then?  What
 is  it  today?  Can  ‘anybody  place  his
 hand  on  his  heart  and  say  that  the
 salaries  proposed  in  this  Bill  are  any
 more  than  what  the  officers  concerned
 deserve?  Can  you  expect  a  97007  man
 with  a  lot  of  wants  to  come  and  work
 with  efficiency  in  these  high  offices?
 Can  he  work  without  any  salary?  If
 you  say  that  he  can,  then  it  only
 means  that  you  want  rich  people
 should  come  here.  that  you  want
 people  to  come  here  who  can  get  some
 money  from  outside  powers  and  who
 can  discharge  their  duties  efficiently
 with  that  help.  But  here  are  people
 who  have  no  other  source  of  income  to
 fall  back  upon,  who  have  efficiency,
 who  have  talents,  who  have  made  sac-
 rifices  throughout  their  lives,  who  are
 capable  of  occupying  these  offices  and
 discharging  their  duties  properly.  Can
 you  say  that  the  salaries  suggested  in
 this  Bill  are  high?  I  do  not  think  any
 reasonable  man  can  say  that.  Can  we
 not  forget  policies  even  for  a  moment?
 Is  it  suggested  that  my  party  has  come
 forward  and  introduced  this  Bill  for  the
 benefit  of  any.  particular  individual?
 People  went  on  calculating  what  each
 officer  was  getting.  They  compared  it
 with  what  the  Deputy  President  was

 egetting  under  the  Montague-Chelms-
 ford  Refurms.  Nowy  when  anybody  does
 that.  I  want  to  ask  him:  why  do  you
 not  remember  these  things  when  the
 allowances  Bill  was  under  considera-
 tion?  Why  do  you  remember  it  only
 now?  It  is  no  use  comparing  what  the
 Deputy-Chairman  drew  during  the
 Montague-Chelmsford  Reforms  days
 with  what  the  Deputy-Chairman  or
 the  Deputy-Speaker  will  be  drawing
 under  this  Bill.  Money  value  has
 changed.  You  want  to  attack  the
 Congress  Party.  You  want  to  make
 some  propaganda  against  the  Congress
 Party.  From  that  point  of  view,  if
 you  put  forward  the  opposition.  noa-
 body  can  attach  any  importance  to  it.
 I  do  think  that  the  amounts  suggested
 in  the  Bill  are  very  reasonable  and  that
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 ts  why  I  wholeheartedly  support  the
 Bill.

 Shri  T.  T.  Krishnamachari:  Mr.  Chair-
 man,  |  have  listened  to  the  debate  ana
 I  find  that  there  is  nothing  much  for
 me  to  say  in  view  of  the  fact  that
 some  of  the  criticisms  ‘have  veen
 answered......

 Shri  S.  S.  More:  I  rise  to  a  point  of
 order.  I  think  Mr.  Biswas  is  in  charge
 of  the  Bill.

 Mr.  Chairman:  He  need  not  mind  the
 interruption,  Let  him  proceed  with  tne

 reply.

 Shri  S.  S.  More:  Yesterday  when
 Mr.  Biswas  was  not  present.  it  was
 meet  and  proper  that  some  other  hon.

 _Minister  moved  the  Bill,  but  when
 Mr.  Biswas  is  present  here  today,  why
 should  some  other  hon,  Minister  reply?

 Shri  T,  T.  Krishnamachari:  My  hon.
 friend  does  not  know  probably  that
 there  is  no  difference  between  one
 Minister  and  another.  and  it  does  not
 matter  who  replies

 Shri  S.  S.  More:  All  Ministers  are

 ala
 as  far  as  competence  is  concern-

 ed.

 Shri  T.  T.  Krishnamachari:  May  be.
 It  is  a  matter  of  obinion.  He  can  hold
 his  own  opinion  in  this  free  country.

 Now.  I  come  back  to  where  I  left.
 There  does  not  seem  to  be  much  for
 Government  to  say  on  this.  matter.
 Regarding  the  theoretica]  aspect  of  the
 Speaker’s  vosition.  much  has  been
 said.  Tomes  have  been  brought  in  and
 quotations  have  been  made  from  them.
 I  would  certainly  compliment  the  two
 Mukerjees  in  this  House  on  the  very
 valuable  addition  that  they  have  made
 to  the  literature  on  this  subiect.  I
 have  no  doubt  in  my  mind  that  some
 time  hence  when  perhaps  the  same
 question  arises  in  some  other  Legisla-
 ture  in  another  country,  the  opinions
 expressed  in  this  House  would  be  quot-

 ed  and  to  that  extent  I  think  we  should
 welcome  the  contributions  made  by
 ‘hon.  Members.

 One  question  was  raised  by  the  hon.
 Member  from  Pudukkottai.  which  has
 nartlv  been  dealt  with  by  the  Deputy
 Leader  of  the  Communist  Partv.  name-
 lv.  this  idea  of  having  an  official  as
 Sneaker.  I  would  like  te  auote  from
 the  Revort*of  the  Select  Committee
 on  Parliamentary  Elections  (Mr.
 ‘Sneaker’s  Seat).  dated  the  4th  April ‘7929.  in  the  House  of  Commons.  In
 paragraph  43,  the  report  says:

 “Your  Committee  cannot  contemp-
 ‘late  any  proposal  which  would
 42  PSD

 reduce  the  Speaker  to  the  status
 of  an  official.  However  great  might
 be  the  integrity  of,  and  personal
 respect  accorded  to,  such  an  officer,
 a  change  of  this  nature  would
 shatter  the  fabric  upon  which  the
 conduct  of  public  business  now
 rests.  They  cannot  over-estimate
 the  moral  effect  upon  the  House  of
 having  in  the  Chair,  not  a  judge
 whose  impartiality  and  detachment
 spring  from  his  lack  of  direct
 contacts  with  the  lives  and_  in-
 terests  of  those  over  whom  he  pre-
 sides,  but  an  ordinary  member  who
 has  been  through,  and  must  still
 face,  the  trials  and  uncertainties
 of  a  political  life  and  yet  has
 completely  subordinated  his  own
 political  convictions  to  the  ideals
 of  his  office.”

 That  at  once  answers  some  of  the
 points  raised  by  my  _  hon.  friends.
 That,  I  think,  is  the  general  concep-
 tion  that  we  still  adhere  to  in  this
 House.

 My  hon.  friend  Pandit  Thakur  Das
 Bhargava  very  legitimately  referred  to
 the  person  whose  memory  we  honour
 and  whose  photograph  in  this  House
 we  cherish.  I  do  think  that  in  a
 country  where  we  have  had  a  Vitthal-
 bhai  Patel  to  lay  down  the  traditions
 of  the  Speaker's  office  and  duties,  we
 need  not  really  be  afraid  of  anything
 being  done  by  any  subsequent  incum-
 bents  in  that  office  which  will  in  any
 way  derogate  from  the  dignity  which
 he  has  built  up  for  that  office.

 Hon.  Members  have  spoken  about
 British  Parliamentary  traditions.  T
 think  Mr.  Punnoose  mentioned  it.  It
 is  true  that  we  have  to  build  up  our
 own  traditions.  We  have  modelled  our
 Parliament  more  or  Jess  on  the  British
 Parliament.  Nevertheless,  we  do  make
 departures.  It  is  also  true—un-
 fortunately  perhaps—that  the  first
 Parliament  which  began  after  the  Con-
 stitution  was  framed  and  promulgated
 continues  to  be  one  where  one  varty
 dominates  because  of  its  majority.

 Shri  Punnoose:,  It  is  very  unfortu-
 nate!

 Shri  T.  T.  Krishnamachari;  It  is
 true,  but  I  am  afraid  the  education  of
 the  hon.  friend  who  interrupted  Js  ex-
 tremely  imperfect  and  I  do  not  think
 he  has  read  his  Bible’  ovroperly.
 Articleni26  on  Fundamental  Rights  of
 the  Soviet  Constitution  says  after  a
 semicolen:

 ©  and  the  most  active  and
 Politically  most  conscious  citizens
 in  the  ranks  of  the  working-class
 and  other  sections  of  the  working
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 people  unite  in  the  Communist
 Party  of  the  Soviet  Union
 (Bolsheviks).  which  is  the  van-
 guard  of  the  working  people  in
 their  struggle  to  strengthen  and
 develop  the  socialist  system  and
 is  the  leading  core  of  all  organisa-
 tions  of  the  working  people,  both
 public  and  State.”
 That  is  the  position  that  has  been

 given  to  a  party  in  the  Fundamental
 Rights  of  the  Soviet  Constitution.  E
 do  not  say  that  the  Congress  is  equat- ing  itself  to  that  position.  Otherwise
 we  would  not  have  had  the  free  elec-
 tions.  There,  of  course.  the  Commun-
 ist  Party  puts  up  a  candidate  and  other
 people  vote  for  him  and  have  to  vote
 for  him.  That  is  merely  a  matter  of
 habit.  That  habit  suits  the  genius  of
 those  people.  That  does  not  suit  the
 genius  of  our  people.  I  do  not  say that  I  do  not  like  it,  or  I  have  got
 something  to  say  in  criticism  of  what
 is  being  done  in  the  U.S.S.R.  Each
 country,  or  each  nation  shapes  its  own
 traditions  according  to  its  genius.  I
 do  believe  that  we  in  this  country  are
 moving  in  the  right  direction,  with
 traditions  being  built  round  the  office of  the  Speaker.  such  as  is  being  done
 every  day  here.

 On  the  question  of  elections,  I  am rather  proud  to  say  that  we  the  Cong- ress  Party  in  Madras  have  a  good  re- cord  in  this  matter.  The  Speaker was  originally  a  Congressman.  He said  he  would  not  stand  as  a  Congress~ man.  It  was  very  inconvenient  for us  because  it  is  a  multiple  seat.  T had  some  interest  in  it  because  the seat  formed  part  of  my  constituency. It  was  rather  difficult  to  work  there when  you  cannot  put  up  a  Congress- man.  Nevertheless  we  did  not  put  up anybody  against  him.  though  the
 Opposition  parties  did  put  up  candi-
 dates,  I  am  happy  to  say  that  the  con-
 vention  that  we  sought  to  establish  in that  small  city  of  Madras—so  negiect- ed  generally-—has  been  demonstrated
 beyond  proof  and  a  nNon-party  Speaker was  elected.  We  do  make  trials  now and  again  like  this.  That  was  the
 experiment  carried  out  in  Madras.

 T  think  it  could  also  be  said.  irres-
 pective  of  the  personalities  that  occupy the  Chair.  either  in  this  House  or  else-
 where.  that  the  general  experience  in India  of  Speakers  of  legislative  bodies
 has  been  _extremely  happy.  I  do  not think  that  by  and  large  there  has  been
 any  complaint.  It  is  true  as  my  hon.
 friend,  Mr.  Gadgil  mentioned  that  the
 feeling  that  a  person  has  that  a
 Speaker  was  unfair.  on  a  particular occasion  is  a  purely  subjective  feeling.

 ed  js  not  a  feeling  ent

 ee
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 ‘ty  man.  If  I  get  ip  ind  say  sume-
 g  and  you  cali  me  to  order,  momen-

 tarlly  I  feel  I  have  not  been  treated  pre-
 perly.  But  after  a  moment.  I  recognisz that  it  is  your-job  to  keep.  the  scales
 even.  So,  that  kind  of  feeling  that.  a
 Speaker  cr  Deputy-Speaker  has  not
 been  fair  to  one,isa  momentary  feeling,
 purely  subjective,  whether  on  this  side

 _otthe  Houseor  that,  and  should  be
 taken  just  as  a  passing  phase.  I  thint

 We  can  generally  be  proud  of  the  record
 of  our  Speakers  and  Deputy-Speakers. and  if  they  happen  to  be  Congressnxet: we  are  all  the  more  proud  that  whe
 they  sit  in  the  Chair  they  can  feet
 that  they  are  no  longer  Congressmez: and  they  have  got.to  look  after  the
 interests  of  all  the  parties  in  thi
 House.  I  venture  to  submit  that  that
 is  the  feeling  about  the  Speaker  ant
 the  Deputy-Speaker,  the  panel  ७६
 Chairmen  who  have  been:  appointed  by the  Speaker  and  the  presiding  officers:
 in  the  other  House.  I  think  my  friend
 Mrs.  Remu  Chakravartty  when  she  sit;
 in  the  Chair  is  as  fair  as  anybody  else
 and  quite  stern:  Nobody  can  take  any
 exception  to  the  behaviour  of  ans Member  of  the  opposition  in  the  Chair.
 7  think  we  had  better  drop  this  ques-- tion  at  that.

 It  was  said  both  by  the  Leader  of
 the  Communist  Party  and  by  Dr.
 Mookerjee  that  these  things  are  being mentioned  because  they  have  to  be
 mentioned  on  an  occasion  like  this  and
 not  because  they  have  any  direct  bear-
 ing  on  the  Bill  or  that  either  of  them
 wants  to  object  to  the  provisions  of
 this  Bill.

 On  the  question  of  the  quantum  of
 salary  to  be  paid  there  can  be  a  differ-
 ence  of  opinion.  As  Dr.  Mookerjea
 very  rightly  pointed  out  we  have  5
 yardstick.  The  yardstick  unfortu-
 nately  or  fortunately  happens  to  be  the
 salarics  of  the  Ministers.  When  ths
 Ministers’  salaries  were  brought  down,
 whether  rightly  or  wrongly,  the  Speake: and  the  Chairman  of  the  other  Hous
 voluntarily  brought  their  salarfe
 dow  It  shows  that  even  we  hava
 some  principles.  {t  does  not  mean  that
 the  yardstick  is  right.  It  bears  no  ree
 lation  to  the  actual  exnenditure  that  a
 person  has  to  incur.

 Shri  Nand  Lal  Sharma  (Sikar):  The same  yardstick  should  be  applied
 everywhere.  *

 Shri  T.  F.  Krishnamachari:  It  is  not
 a  question  of  Procrustean  bed.

 As  regards  the  Deputy-Speaker  the
 fact  was  mentioned.  that.  there  is  an.
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 increment  in  the  emolunicnts  paid
 to  him.  I  would  join  issue  with  those
 hon.  Members  who  mentioned  this
 fact,  for  this  reason  that  ‘he

 position
 osition

 of  the  Deputy-Speaker  as  we  how  en-

 visage  ‘
 is

 yee Is  De  Meeketicn  apd 8  77
 hon,  frie

 friends  Dr. M
 cokerie  Ap

 oe
 Shri.  ‘Gurupadaswamy  ‘mentioned,  the
 moment  hé  “receives  a™sdlary  ‘he  _be-
 comes  _a  wholetime  officer.”  At  the
 moment  he  gets  Rs.  1,500  per  month
 during  the  time  the  House  is  in  ses-
 sion  and  Rs.  40  per  day.  In  -fact,  if
 I  were  the  Deputy-Speaker  I  would
 prefer  _the  present  system.  That
 means  Rs,  1,200  a  month  free  of:  in-
 come-tax  and  Rs.  .500  a  month  sub-
 ject  to  tax,  which  is  far  more  thah  Rs.
 2.000  a  month.  On  the  top  of  that  the
 Deputy-Speaker  happens  to  be  a  fair-

 ly  well  known  member  of  the  bar  in
 my  province  and  I  do  believe  that  if

 he  goes  back  for  a  week,  he  will  pro-
 bably  be  able  w  earn  about  Rs.  3,000

 to  Rs,  4,000.  As  hon.  Members  know,
 the  fault  that  was  found  with  him  was
 that  he  speaks.  He  could  speak  fairly
 well  as  a  lawyer  and  convince  the
 Judges.  When  he  accepts  these  terms
 he  is  making  a  real  sacrifice.  That
 point  should  not  be  missed.

 Speaking  for  myself—not  as  a  Mem-
 ber  of  the  Government—I  personally
 feel  that  even  these  distinctions  should
 not  be  made.  When  we  are  speaking
 of  salaries  which  ~  on  calculation  are
 not  adequate  for  any  reasonable  type
 of  living  in  Delhi,  there  is  no  point  in
 having  a  graded  distinction—one  thing
 for  a  Minister,  another  thing  for  a
 Deputy  Mirister  one  thing  for  a
 Cabinet  Minister  and  another  thing  for
 a  Minister  who  is  not  in  the  Cabinet.
 Still,  we  are  living  in  a  world  where
 distinctions  die  hard,  and  we  have  to
 give  in  to  that  kind  of  thing.

 This  objection  to  the  Deputy-Spea-
 ker’s  salary  arises  from  a  non-realisa-
 tion  of  facts.  I  do  not  want  to  throw
 ‘he  ball  in  the  court  of  the  hon.  Mem-
 bers.  But  I  merely  say  that  I  remem-
 ber  the  days  when  I  was  a  non-official
 Member.  getting  about  Rs.  1,200  a
 month  free  of  income-tax.  without  any
 responsibility,  You  need  not  keep  a
 house;  you  need  not  have  a  car.  I
 could  walk,  or  somebody  would.  give
 me  a  lift.  I  am  speaking  purély  sub-
 jectively  of  the  position  of  a  _non-offi-
 cial  Member  and  that  of  a  Minister  ?
 must  say  that  the  red  ink  has  to  be
 used  very  often  when  I  now  draw  up
 my  monthly  budget  and  that  is  a  fact.
 Nor  do  I  want  to  stress  that  point
 that  when  non-official  Members  are
 getting  Rs.  3.2°9  why  an_  official
 should  not  get  Rs.  ,750—which  is
 what  he  would  get  after  payment  of
 tax.  It  is  only  a  difference  cf  Rs.  550.

 know  whether  they  are
 their  duties  as  whole-time  officers
 not.
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 On  the  question  of  amenities,  Rs.
 1,800  or  something  like.  that  was  .men-
 tioned  as  being  gpent.per-month  on  the
 maintenance  of  a  house.  I  did  not  know
 that  I  wascosting  the  exchequer

 Rg .800  amonth  by  way  ofthe  house
 occupied,  Ishall  be  quite  willing  to  get
 into  a  house  costing  only  Rs.  80  a
 month  and  nathing  more,  I  think  these
 arguments  wére  used  by  hon.  Members
 more  in  the  nature  of  embellishing
 their  own  parti¢iilar  arguments-rather
 than  that  they  have  any  basis  on  facts.

 To  come  back  to  this  question...:.....

 Sbri  Sarangadhar’  Das‘  “May  |  just
 request  the  Minister  to  go  into  the
 matter  and  say  at  some  time  in  future

 what,
 his  bungalow.  costs.;on,  mainten-

 ance
 Shri  T.  T.  Krishnamachari:  It  all

 depends  on  bungalows  and  bungalows.
 I  may  tel]  you  that  I  dread  taking  a
 big  bungalow,  because.  apart  from  what
 it  costs  to  Government’  it  will  cost  mé
 on  four  servants  whom  i  ‘vill  have,  to
 keep,  which  including  their  feed,  wil.
 cost  about  Rs.  400;  and  I  cannot  affora”
 it  on  the  salary  I.  get!  ae

 To  come  back  to,  this  point  of  whe-
 ther  it  should  be  expressly  mentioned
 in  the  statute  that  the  officers  of  Parlia-
 ment  shall  be  whole-time  officers  or
 not,  an  amendment  has  been  tabled  by
 Dr.  Syama  Prasad  Mookerjee.  I  might
 say  that  we  did,  as  a  Government,  con-
 sider  this  aspect.  We  know  that

 I  similar  provisions
 have  existed  in  the

 past.  e  felt  that  in  respect  of  just
 four,  officers,  two  here  and  two  in  the
 other  House,  elected  by  Parliament.  it

 ‘.  is  much  better  that  a  recognition  of
 ‘  this  comes  out  of  convention  rather

 than  that  it  should  be  lafd  down  by
 statute.  This  question  of  putting
 hedges  there  is  not  necessary  because
 they  are  watched  all  the  time.  We

 carrying  out
 or

 I  know  they  are  honourable  .
 men,  they  would  not  get  beyond  any
 of  the  conventions  we  prescribe.  I
 think  in  the  interests  of  our  own  self-
 respect  it  is  much  better  for  us  to
 achieve  this  end  by  tradition  and  con-
 vention  rather  than  by  putting  a  clause
 here.  I  am  only  mentioning  this  be-
 cause  it  was  considered  and  we  felt  as.
 8  Government  that  we  should  not  ask
 officers  of  Parliament,  elected  ‘by  Par-
 liament,  to  subject  themselves  to  a
 condition  which  they  would  voluntarily
 subject  themselves  to;  and  the  fact  that
 they  are  transgressing  i:,  if.  they  do,
 will  be  Known  practically  every  ‘day.
 That  is  why  we  have  not  put  it  in  and
 I  would  humbly  request  Dr.  Syama
 Prasad  Moaokerjee  to  give  this  conven-
 tion  a  trial.  And  I  have  no  doubt
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 that  after  a  period  of  time  we  will  feel

 aol
 what  we  have  done  is  perfectly

 r  i.e

 I  do  not  think  there  is  any  other
 point  that  has  been  raised  on  this  mat-
 ter.  So  far  as  Mr.  Punnoose’s

 amendment  is  concerned.  as  I  have
 said,  there  is  an  obligation  uader
 article  97  to  prescribe  a  salary  even
 though  it  may  he  one  rupee,  and  we
 cannot  have  an  honorary  officer  as
 Speaker  or  Deputy-Speaker.

 So  far  as  the  question  of  reduction
 of  the  salary  is  concerned.  to  do  this
 in  order  to  make  an  example  of  some-
 body  (most  untor‘unate  oL  them  all!)
 is  not  right.  As  Mr.  Deshpande  men-
 tioned,  if  the  cost  of  living  comes  down
 and  salaries  are  generally  reduced
 naturally  their  salaries  will  also  be
 reduced  and  you  will  find  that  Minis-
 ters  as  well  as  officers  of  Parliament
 fall  in  line  with  alacrity.  But  so  long
 as  the  present  cost  of  living  obtains
 and  remains  what  it  is  I  do  not  know
 why  we  should  make  an  example  of
 these  four  officers  and  reduce  their
 salaries.

 Lastly  I  would  like  to  mention  one
 fact  which  has  already  been  mention-
 ed  by  some  hon.  Members.  It  was
 mentioned  that  the  Deputy-Chairman
 of  the  Counci]  of  States  did  not  de-
 serve  it.  I  think  it  is  an  extremely
 unfair  imputation.  I  do  not  thiak
 that  we  in  this  House  should  cast  any
 reflections  on  a  Presiding  Officer  of
 the  other  House  even  though  we  are
 rather  keen  on  curtailing  the  expendi-
 ture  which  is  charged  to  the  exche-
 quer.  But  I  must  say  that  both
 these  officers  are  doing  work  which
 they  are  not  called  upon  to  do—presid-
 ing  over  Committees.  And  I  have
 to  acknowledge  here  with  gratitude
 the  alacrity  with  which  the  Deputy-
 Chairman  of  the  other  House  has  al-
 ‘ways  responded  to  any  invitation  to
 undertake  any  investigation,  and  at
 the  moment  he  is  presiding  over  two
 such  Committees  .set  up  by  the  Com-
 merce  and  Industry  Ministry.  Govern-
 ment  have  ta  -ralro  uso  of  these  offi-
 cers,  not  only  because  of  their  impar-
 tiality  of  judgment  but  also  because
 of  the  experience  they  have  gathered
 ‘n  the  House  as  Presiding  Officers.  to
 preside  over  comm  'ttces.  Government
 will,  certainly  make  use  of  them  on
 every  possible  occasion,  and  these  are
 not  sinecure  posts.  Far  from  it.
 None  of  these  will  be  sinecure  posts.
 I  hope  that  with  what  I  have  said  the

 House  would  have  no  cause  to  com-
 plain  that  Government  have  done  any-
 thing  which  is  not  fair  or  proper.

 Mr.
 Chairman:  The  question  is:

 “That  the  Bill  to  provide  for  the
 salaries  and  allowances  of  certain
 Officers  of  Parliament,  be  taken
 into  consideration.”

 The  motion  was  adopted,
 Mr.  Chairman:  I  wi!)  now  take  up the  clauses.
 There  are  three  amendments.  Two

 of  them  stand  in  the  name  ef  Shri-
 mati  Renu  Chakravartty  I  think she  is  not  here.  The  third  amend-
 ment  is  the  one  which  stands  in  the
 name  of  Mr.  Punnoose.  I  do  not
 know  whether  he  wants  to  press  it.

 Shri  T.  T,  Krishnamachari:  It  is  not in  order,  Sir.
 Shri  Punnocse  rose—
 Mr.  Chairman:  When  I  come  to

 the  particular  clause  he  can  speak  on
 that  clause.

 aun
 2  to  4  were  added  to  the

 ill.

 Clause  sain
 ety

 allowance  to
 Chairman  and  Speaker).

 Shri  M.  8.  Gurupadaswamy:  I  want
 to  submit  here  that  the  sumptuary  al-
 lowance  of  Rs.  500  is  not  necessary  for
 the  Speaker.  i  would  respectfully submit  that  the  sumptuary  allowances
 that  are  allowed  even  in  the  case  of
 Ministers  and  others  are  not  necessary.
 We  have  raised  an  objection  to  them
 in  the  past.  But  in  the  case  of  the
 Speaker  I  do  not  find  any  ground  on
 which  this  sumptuary  allowance  can
 be  justified.  If  the  Speaker  wants
 money  for  giving  tea  or  entertaining some  of  the  Members  of  Parliament  or
 others—that  was  the  ground  raised  by
 Congress  Members—we  submit  that
 we  do  not  need  any  tea  or  like  any  en-
 tertainment  to  be  given  by  the  Spea- ker.  If  we  go  to  him  we  will  go  for our  business,  speak  to  him  and  come back.  Why  should  there  be  some
 money  allotted  from  the  treasury  for this  purpose?  So  while  the  Speaker will  be  only  carrying  on  his  duties and  we  will  be  going  to  him  for  our

 own  official  work  there  is  no  necessity for  this  allowance.  It  is  an  unneces-
 sary  thing.

 Dr.  S.  P.  Mookerjee:  {s  it  confined only  to  M.Ps.?  The  entertainment is  not  meant  only  for  the  MPs.
 An  Hon.  Member:  For  whom  else?
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 Mr.  Chairman:  Vet  not  the  hon.
 Member  carry  on  a’  conversation  with
 his  neighbour.

 Shri  M.  S.  Gurupadaswamy:  80  I
 want  to  know  from  the  Minister  whe-
 ther  the  sumptuury  allowance  is  utilis-
 ed  tor  entertaining  persons  other  than
 Members  of  Parliament.  We  feel  this
 is  an  unnecessary  allowance  and  this
 may  be  deleted.

 Shri  Nambiar  (Mayuram):  I  agree
 with  Mr.  Gurupadaswamy  in  this  con-
 nection.  As  regards  this  idea  of  sum-
 ptuary  allowance  for  calling  M.Ps,  or
 others  and  giving  them  coffee  or  tea,  I

 do  not  like  it.  If  anybody  goes  to  the
 hon.  Speaker’s  house  or  the  Deputy-
 Speaker’s  house,  just  as  many  people
 come  to  our  houses  also,  we  give  them
 tea  if  possible.  Nobody  gives  us
 money.  And  nowadays,  in  summer,
 we  give  them  tanda  pani.

 Dr.  S.  P.  Mookerjee:  Hon.  Members
 may  pay  for  the  tea!

 Shri  Nambigr:  We  do  not  expect
 anything  from  any  of  these  people,
 either  from  the  Ministers  or  from  the
 Speaker  or  Deputy-Speaker.  And  these
 days  it  is  not  possible  to  do  it.  So  we
 want  to  have  an  equality  and  the  same
 method  in  this  respect.  We  want  to
 have  the  normal  procedure  of  enter-
 taining  friends  and  relations,  in  a
 domestic  way,  in  a  household  way,  snd
 not  in  any  other  way.  Therefore  we
 strongly  oppose  this  sumptuary  allow-
 ance  business.

 Shri  T.  T.  Krishnamachari:  The
 position  is  sumptuary  allowance  is  not
 given  to  entertain  Parliament  Mem-
 bers  alone.  Probably  they  might  be
 entertained.  The  Speaker  has  a  posi- tion  in  this  country.  Foreign  visi-
 tors  come  and  he  has  to  entertain  them.
 Recently  he  had  to  entertain  a  number
 of  people.  The  Speaker  has  an  in-
 ternational  personality,  a  thing  which
 hon.  Members  do  not  recognise  und
 the  obligations  that  arise  therefrom
 compel  him  to  entertain  and  it  is  very unfair  to  ask  him  to  defray  his  ex-
 penses  from  his  pocket.

 Mr.  Chairman:  The  questivn  is:
 “That  clause  5  stand  part  of  the

 Bill”
 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.
 Clauses  6  and  7  were  added  to  the

 Bill.
 Clause  8.—  (Advance  to  officers  ०

 Parliament  for  purchase  of  motor  ay
 Mr.  Chairman:  Now  clause  8  oo
 Shri  T.  T.  Krishnamachari:  Af there  is  an  a  mendment.  .

 ‘era

 Mr.  Chairman:  85  I  understand,  he
 does  not  want  io  put  8A  but  he  wants
 to  make  some  suggestions.

 Shri  T.  T.  Krishaamachiui:  He
 should  move  it  only  after  clause  8  is
 put  to  the  vote  of  the  House.

 Mr.  Chairman:  The  question  is:

 5
 “That  clause  8  stand  part  of  the
 il].

 The  motion  was  adopted.
 Clause  8  was  added  to  the  Bill.

 New  Clause  8A

 Shri  Punnoose:  I  beg  to  move.

 In  page  2,  after  line  24,  insert:
 “8A.  Notwithstanding  anything

 contained  in  this  Act,  the  Chair-
 man,  the  Speaker,  the  Deputy
 Chairman  or  the  Deputy-Speaker
 shall  not  be  entitled  to  any  salary,
 allowance  or  other  amenities  or
 facilities  provided  for  in  the  fore-
 going  sections,  as  long  as  he  is  a
 member  of  any  political  group,
 party  or  organisation.”
 I  do  understand  that  very  lengthy

 discussions  have  been  conducted  on
 this  amendment.  I  have  got  the  satis-
 faction  that  the  whole  question  has
 been  placed  seriously  before  the  House
 by  raising  this  point.

 I  do  not  want  to  take  much  time  of
 the  House  but  I  would  like  to  point  out
 a  few  things  in  this  connection.  Hon.
 Members  of  the  Congress  Party  seem-
 ed  to  have  a  hectic  time

 yesterday
 in

 dealing  with  this  question.  hey
 spoke  all  sorts  of  things,  travelled  all
 the  way  from  Delhi  to  Moscow,  exa-
 mined  the  Constitution  of  the  Commu-
 nist  Party  and  betrayed  their  utter
 ignorance  of  it.  I  am  greatly  oblig-
 ed  to  the  hon.  Member  Shri  Gadgil  and
 I  have  to  let  him  know  my  reactions
 to  his  arguments.  Well,  with  his
 natural  youthful  vigour,  he  applied
 himself  to  the  question  and  then  as  a
 strong  argument,  placed  before  us
 what  he  considered  to  be  a  very  noble
 record  of  Speakers  in  our  Parliament.
 He  said  that  we  have  got  almost  a
 spotless  history  behind  and  that  even
 in  very  troublesome  days,  the  Spea-
 ker’s  conduct  was  never  questioned  by
 hon.  Members  of  this  House.  Now
 since’  he  has  raised  that  question,  it  is
 open  to  me  to  show  the  other  side  if
 there  is  any  but  I  do  purposely  desist
 from  doing  so.  My  feeling  is  that  it
 is  no  argument.  It  may,  be  true  that
 the  Speaker  has  never  caught  a  cold.
 The  question  is,  “Is  he  likely  to  catch
 one?”  Is  there  anything  in  our  Con-
 stitution  or  convention  which  might
 compromise  with  the  impartiality
 which  we  expect  from  the  Speaker?
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 There  was  a  saying  in  Europe  in  the
 i8th  century  that  “If  France  sneezed,
 the  whole  of  Europe  caught  a  cold”.  Is
 it  by  any  streich  of  interpretation
 possible  that  some  leader,  however
 great,  some  whip  however  powerful,
 could  sneeze  in  such  a  way  that  not
 this  Speaker  or  the  Deputy-Speaker
 but  any  Speaker  or  any  Deputy-Spea-
 ker,  at  any  futyre  time,  might  get  a
 cold.  Mr.  Gadgil  went  on  arguing
 that  British  traditions  are  all  right
 and  British  example  is  worthy  of  being
 emulated  but  then  he  brought  in  an
 argument  which  I  feel  has  led  him  to
 a  ditch  from  which  it  will  be  difficult
 for  him  to  pull  out.  He  said  that  the
 difficulty  with  us  was  that,  there  is  no
 convention  of  the  Speaker  being  re-
 turned  uncontested  in  the  general  elec-
 tion  meaning  thereby  that  the  Speaker
 has  to  look  to  the  party  which  sup-
 ported  him  and  that  he  has  to  be  care-
 ful,  a  bit  careful,  always  so  that  he
 may  not  find  himself  at  sea  after  three
 years  or  five  years.  Instead  of  quie-

 one
 my  fears  it  has  only  added  to

 em.

 Well,  to  me  personally,  much  of
 what  is  in  the  British  tradition  is  ac-
 ceptable.  There  is  no  doubt  abouf  it
 and  the  question  of  giving  preferential
 treatment  to  the  Speaker  is  a  proposi-
 tion  that  can  be  considered  but  when
 that  is  put  forward  by  hon.  Members
 like  Mr.  Gadgil,  I  am  a  little  surprised
 because  the  papers  say  that  even  in
 his  own  party  for  the  seat  of  the  Exe-
 cutive  Committee,  Shri  Gadgil  ‘and
 others  were  not  prepared  to  give  the
 Deputy-Speaker  a  “line-clear”.  As
 such,  is  it  not  rather  premature  ‘to
 think  that  in  this  wide  country  other
 parties  might  give  away?

 Dr.  Mookerjee  also  made  a  mention
 of  it  and  made  a  brilliant  exposition
 of  the  British  position  but  one  thing  I
 have  to  say.  Those  who  have  praised
 this  British  example  have  forgotten
 that  it  is  the  result  of  at  least  a  hun-
 dred  years,  of  the  interplay  of  forces,
 all  sorts  of  forces,  economic,  political
 and  social.  The.simple  question  here
 is  whether  the  Speaker,  the  Deputy-
 Speaker  and  the  party  in  power  are
 prepared  to  put  a  little  trust  in  the
 genius  of  our  people,  in  their  capa-
 city  to  understand  things,  to  evaluate
 things.  If  they  can  be  do  that,  then
 the  question  of  giving  up  party  affilia-
 tions  is  no  question  at  all.  This  can
 be  disposed  of  straightaway.  Who  will
 bell  the  cat?  Whether  we  shall  first
 give  them  an  assurance  of  a  “line-
 clear”  or  whether  the  Speaker  and  the
 Deputy-Speaker  will  conduct  them-
 selves  in  a  manner  that  will  impress

 the  nation,  so  that  it  would!  return
 them  uncontested  in  the  next  elections.
 Even  when  the  nation  is  convinced  ‘of
 observing  this  practice  a  patty  might.
 oppose  but  if  you  put  your  trust  in  the
 people,  then  I  think  you  will  not  have
 to  be  sorry  for  it.  Therefore  we  shall
 not  ६०  into  the  vicious  circle.  We  haye .
 to  Begin  it  here  and  now.  The  Speaker
 and  the  Deputy-Speaker

 fine
 be  out

 of  the  party  and  party  affiliatioas.,  np

 Then  I  thought  a  little  seriously
 about  the  difficulty  raised  by  the  hon,
 Speaker,  Mr.  Mavalankar.  -Je  Said  that
 the  mornings  of  the  past  held”  him

 a the  Congress  Party...  I  can  very”  wel).
 understand  that  and  it  is

 fer
 rom’  my

 4 intention  that  the  hon.  Speaker  must.
 be  away  from  all  political.  ideologies’
 and  all  the  past  but

 क्  jnfoyma-:
 tion  of  many  hon.  M  ete  “on  “the
 other  side  I  may

 mentiane
 ¢  that.  tae

 greatest  Congressman  of.a
 simag,

 Wag
 aa: not  even  a  four  anna  member  of  the

 Congress.  captives  one
 Tye  amr.

 Shri  B.S.  Murthy:  Not
 .entlzely correct.  He  was  once  a  member...  te

 Shri  Punnoose:
 '

 There  ‘is  ‘no  du

 %

 2°
 tion  of  giving  up  ‘ideologies.  a  It  “fs.
 only  a  question  of  giving  ५  lifiks:  ant
 keeping  aloof  from

 Pe
 rty’  pdlitics’  That.

 is  what  we  expect  these.  officers  df*
 Parliament.  The  question  has  to, be. decided  in  the  light  of  cur

 propien®. As  I  said  yesterday,  ‘I  am:  demanding,
 it  not  because  there  is  something’  very
 attractive  about  the  British.  example  as.
 such.  But  today  our  country  is  faced;
 with  so  many  problerhs,  so  many  con-
 flicts.  As  far  .as  possible  every  type
 of  thought,  every  trend  of  thought,
 every  party,  every  new  force  must
 have  the  fullest.  expression  in  this.
 House  and  outside.  ,  It  is  for  that  pur-.,
 pose  that  we  demand  that  the  Speaker
 and  the  Deputy-Speaker  shall  be  kept
 out  of  politics.

 But,  I  am  sure  the  Congress  Party
 will  not  pay  heed  to  this.  I-  am  sure
 while  they  are  in  power,  as  the  hon.
 Minister  himself  admitted  ‘unfortuna-
 tely’,  they  will  not  give  up  their  hold,
 however  technical  it  may  be,  on  these
 high  officers  of  Parliament.  I  will
 conclude  with  a  proverb.  This  morn-
 ing  I  came  early  to  find  out  the  hon.
 Finance  Minister  and  get  a  proverb
 from  him.  But.  I  could  not.  There-
 fore,  I  have  found  one  from  my  own
 language  Malayalam:

 “Vinasha  Kale  vipareeta  buddhi”.
 Hon,  Members:  Translate.
 Shri  Punnoose:  I  am  _  going  to

 translate.  When  8  man  is  out  for
 ruin,  when  he  is  on  the  path  of  ruin
 and  ultimate  destruction,  nobody  can
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 ever  stop’  him  and  good  sense  _  will
 never  prevail’  This  is  as  true  of  par-
 ties  as  of  individuals.  “Here  is  an  ex-
 ample  on  the  spot.

 Shri  V.  P.:Nayar  (Chirayinkil):  .6ir,
 I  wish  to.say  a  few  words,

 Mr.  Chairman:  I  was  uncer  the  im-
 pression:  that.  the  hon,  Member  Mr.

 Punnoose  only  wanted  .to  speak  on
 ‘this  amendment.  and.  that:.he  did.  not
 want  to  press  it.  re tae

 Shri  V.  P.  Nayar:  He  has  moved
 the  ‘amendment.  I  am.  entitled  to

 ospeak.  ०००२९  a,  es  ser
 Mr,  Chairman:  Dé  yeu  want:to  move

 the  amendment?
 ob  /  %  *

 Shri  Punnoose:  I  have  moved.

 Mr,  Chairman:  Then,  the  question
 will  be‘'whether  that

 Figen  =
 gent

 proper  in  that  form,  I  thought  that
 he,only.  wanted  a  general  discussion  of
 the  same:  subject  which  has:  taken
 place.  I  gathered  that  he  only  want-
 edi.to-express  himself  and  speak.  If
 it  is  to  be  taken  ‘as  ‘an’  amendment
 which  is  to  he  debated,  I  do  not  think
 it  willbe  proper.  I  will  have  to  take
 up  ‘that  question.  .

 Shri  Pumnoose:  «It  is  for  you  to
 decide,  Sir.

 ‘Shri  V.-B.  "Nayat:  ]  :  only  wanted
 to  speak  on  certain  other  aspects  of
 the  same  question.

 Mr.  Chairman:  So,  far  es  Mr.
 Punnoose  is.  concerned,  he  had  given
 notice  of  an.  amendment,  Naturally,
 it.was  proper.that  he  should  be  allow-
 ed  to  speak  before  I  can  even  ruie  it
 out  as  an  amendment.  That  would
 not  have  been  proper  and  so  I  allowed
 him  to  speak,  ‘I  do  not  know  whether
 he  has  changed  his  mind.  Does  he
 want  to:  press  this  amendment?

 Shri  Punnoose:  There  is  no  question
 of  changing  my  mind.  I  thought  that
 my  amendment  in  the  usual  cuurse
 would  be  moved  and.that  I  need  not
 press  it.  That  was-what  I  thought.

 ‘Mr.  Chairman:  .If  you  are  not  going
 to’  press,  further  speeches  wou!d  not
 be  permissible.

 Shri  ‘Nambisr:  Yor  the  purpose  of
 this  speech,  he  is  pressing.

 “Mr.  Chairman:  ‘Iam  cear  about
 the  position.  Instead  of  throwing  on
 me  the  task  of  preventing  people  from
 repeating,  I  -would  rather  request  the
 hon.  Member  not  to  force  me  to  resort
 to  that  course.

 Shri‘V.  ह  ‘Nayar:  “At  the  outset,
 Sir,'I  want  to  tell  the  House  about

 certain  other  aspects  of  the  same  ques-
 tion,  The  point  raised  by  Comrade
 Punnoose  has  been  misunderstood  and
 I  feel  by  some  of  those  on  the  other
 side,  deliberately  misunderstood.  The
 question  as  it  is,  is  very  simple.  Should
 this  House  allow  its  most  important
 functionaries  to  meddle  with  contem-
 porary  politics  or  should  we  not  give
 them  a  mandate  and  ask  them  to
 divorce  all  connection  with  such  poli-
 tics.  That  is  the  simple  question  that
 we  have  to  consider.  I  have  no
 doubt  in  my  mind  that  complete  aloof-

 ‘ness  from  politics  is  to  be  maintained
 by  the  Speaker  and  the  Deputy-Spea-
 ker.  Let  us  examine  the  position
 here,  It  is  not  by  a  mere  accident
 that  the  Speaker  end  his  Deputy  are
 functioning  in  the  Congress  Party  also.
 They  are  both  conscious  of  that.  That
 is  what  the  Speaker  himself  said  in
 his  famous  speech  of  l5th  May.

 Shri  B.  S.  Murthy:  On  a.  point  of
 order,  Sir,  that  has  already  been  quo-
 ted...  Is.  a  Member  entitled  to  quote
 it  over  again?

 Shri  V.  P.  Nayar:  The  hon.  Member
 will  find  that  the  portion  which  I  am
 quoting  has:  not  been  quoted  so  far.  On
 page  44-of  the  debates  of  I5th  May,  I
 find  these  words:

 “Similarly,  though  a  Congress-
 man,  it.  would  be  my  duty  and
 effort  to  deal  with  all  Members
 and  all  sections  of  the  House  with
 justice  and  equity  and  it’  would  be
 my  duty  to  be  impartial  and  re-
 main  above  all  considerations  of
 party  or  of  political  career.”
 Mark  his  words.  He  himself  knows

 that.  “Although  he  is  a  Congressman”
 he  says  that  he  would  perform  the
 job  in  a  different  way.  Here  comes
 the  conflict  between  the  functions  of
 the  Speaker  as  Speaker  and  his  func-
 tions  or  duties  as  a  Member  of  the
 majority  Party.  I  would  go  to  the
 extent  of  saying  that  the  Speaker  was
 concious  of  the  dual  role  which  he  had
 to  play  the  role  of  Dr.  Jekyll  when  he
 was  in  the  Chair  and  Mr.  Hyde  when
 he  was  in  the  Party.  That  was  some-
 thing  which  he  himself  knew  and
 which  the  Deputy-Speaker  also  knew.
 Although  there  was  much  heat  gene- rated  from  that  side  surprisingly,  from
 the  “cold  storage’  of  those  benches, over  there,  yesterday,  we  found  ‘that:
 the  Governing  party  has  itself  depar- ted  from  the  ru  Fes.  We  find  from  the
 Papers  that  the

 Deputy-Speaker
 was  a

 candidate.  They  had  not  the  magn-
 animity  to  give  him  a  seat  without contest.  He  had  to  contest  with  the result  that  he  secured  only  the  third
 ८  3  fe

 of  votes,  if  I  have  under- 8  eseestiees
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 Mr.  Chairman;  ‘This  is  not  in  order.

 4
 Dr.  M.  M.  Das:  On  a  point  of  or-

 der,  Sir.

 Mr.  Chairman:  I  _  have  already
 ruled  it  out  of  order.

 Shri  V.  P.  Nayar:  j  do  not  mean
 anything  against  any  person.

 Mr.  Chairman:  This  is  nct  necessary
 and  relevant  here.

 Shri  V.  P.  Nayar:  With  all  the  heat
 they  generated  over  nothing,  with  all
 the  beating  they  tried  to  give  us  with,
 imaginary  sticks,  they  themselves  do
 not  hoid  the  principle  aloft  in  their
 own  matters.  As  I  told  you  before,
 the  Speaker:  and  the  Deputy-Speaker
 function  in  another  capacity  in  the
 party.  Let  us  look  at  this  question
 this  way.  They  are  pledged  to  carry
 on  the  policy  and  programme  of  the
 party  to  which  they  belong.

 Shri  Nand  Laj  Sharma:  Is  the
 amendment  allowed?  Is  the  hon.
 Member  speaking  on  the  amendment?

 Some  Hon.  Members:  Yes.

 Shri  V.  P.  Nayat:  Supposing  the
 anxiety  of  the  Chair  to  have  an_  im-
 partial  view  of  things  is  considered  hy
 the  Whip  of  the  party  in  power  as  not
 to  conform  to  certain  principles  or
 policy,  what  will  be  the  position  of  the
 Chair?  You  know  in  this  House......

 Mr.  Chairman:  The  position  of  the
 person  in  the  Chair  is  always  clear.
 Why  should  there  be  any  doubt?

 Shri  V.  P.  Nayar:  It  is  always  clear
 this  way  also  that  the  Chair  is  at  the
 mercy  of  the  party  in  power.

 Mr.  Chairman:  It  is  not  so  rt  all.
 Shri  V.  P.  Nayar:  This  is  so.  Sir.

 you  point  out  one  rule  which  makes  it
 impossible  for’  the  Speaker  to  be  vot-
 ed  out  of  office?  There  is  none,  If  there

 Shri  Telkikar  (Nanded):  On  a  point
 of  order.  Sir,............

 Shri  V.  P.  Nayar:  I  om  givirg  my
 own  views.

 Mr.  Chairman:  I  think  looking  tn
 the  point  involved  in  this  amendment
 it  is  out  of  order.  I  have  allowed

 ome.  discussion.  The  amendment  is
 that  he  shall  not  be  entitled  to  any
 salary.  allowance  or  other  amenities
 or  facilities  provided  for  in  the  fore
 going  sections  as  long  as  he  is  a  mem-
 her  of  any  political  group,  party  or
 organjsation.  The  hon.  Member  will
 realise  that  the  question  whether  he
 should  or  should  not  belong  to  a  poli-

 tical  party  has  been  debated:  at  Jength,
 and  I  do  not  tnink  at  this  stage  it  will

 »  proper  to  carry  on  a  Jong  discussiun
 about  it.  If  he  wants  to  be  brief.  ३
 will  allow  him.

 Shri  T.  T.  Krishnamachari:  On  a
 point  of  order,  Sir.  This  point  was.
 raised  yesterday,  whether  we  could
 seek  ‘to  impose  a  disqualification  on
 the  Speaker  and  the  Deputy-Speaker
 not  contemplated  by  the  Constitution.
 Article  97  of  the  Constitution  says  that
 we  ought  to  pay  them  a  salary,  wha'--
 ever  the  saiary  might  be.  The  hon.
 Member  will  be  quite  right  in  insist--
 ing  on  one  rupee:  being  paid.  and  he:
 will  be  right  in  speaking  on  a  motlior
 of  that  nature.  But  to  seek  to  im-
 pose  a  disqualification  not  mentioned
 in

 Pig
 Constitution  is  entirely  out  of

 order.

 Shri  Punnoose:  I  have  to  make  a
 submission,

 Mr.  Chairman:  do  not  think  we-
 should  enter:  into.  a  long:  discussion.

 Shri  V.  P.  Nayar:  I  am  not  entering:
 into  a  long  discussion...

 Mr.  Chairman:  I)  would  =  rather:
 think  of  deciding  whether  the  amend--
 mrent  is  in  order  or  not:  Before  that.
 let  there  be  nov  heat.on  any  ‘side.

 Shri  V.  P.  Nayar:  What  is  the  oc-.
 easion  for  any:  heat:  Sirr  I‘  have  been
 very  impersonal  I  believe.  I  only
 wanted  to  point  out  the  desirability  of”
 the  Speaker  divesting  himself  of  all"
 volitics,  and’  I'am  reading:out  to  you
 a  particular  passage  from  the  famous
 hook  of  Redli¢h>  This-  is  what  he
 says—this  is  one  of  the  reasons  why-
 ‘ve  want  the  Chair  not-  to  have  any--
 thing  to  do  with  politics:

 “During  the  time  of  Parliament.
 he  ought  to  sequester’  himself
 from  dealing  or  intermeddling  in
 any  public  or  private  affairs,  and
 dedicate  and  bend  himself  whol-

 &
 to  serve  his  office  and  func-

 tion.”

 T  ask  vou.  Sir,  whether  it  is  possi--
 ble  for  a  man  who  happens  to  be  a
 Member  of  a  political’  party  also  to-
 function  to  the  fullest  extent  in  this
 capacity?  Will  not  his  time  be  taken
 up  by  some  work  for  the  _  politica)
 party  also?”

 Further  down,  Redlich  quotes  a-
 passage  from  the  famous  Constitu=
 tional  Historian  Stubbs  which  reads:

 “The  result  was  that  the  Speaker.
 instead  of’  being  the  défendér  ०0
 liberties  of  the  House.  had  often:
 to  rediice-  it’  to’  an  ordér  that:
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 meant  obsequious  reticence  or
 sullen  submission.”
 --I  would  add,  “to  the  Party  Whip”,

 Sir.  I  will  finish  with  this.
 Shri  Thanu  Pillai  rose—
 Mr.  Chairman:  I  think  no  discussion

 is  necessary.
 Shri  Thanu  Pillai:  You  have  allow-

 ed  discussion  by  two  Members  on  the
 other  side.  You  might  permit  me  to
 speak.

 Mr.  Chairman:  Is  the  hon.  Member
 going  to  withdraw  his  amendment?

 Shri  Punnoose:  No,  Sir.
 Mr.  Chairman:  Then,  I  am  afraid.

 so  far  as.  this  amendment  which  the
 hon.  Member  wants  to.  press  is  con-
 cerned.  I  will  have  to  look  at  it  in  a
 different  way  and  decide  whether  it
 is  in  order  or  not.  I  understood  from
 the  hon.  Member  that  he  did  not  want
 fo  press  it.  and  therefore,  I  allowed  it.

 Shri  Nambiar:
 it  for  a  division.

 He  is  not  pressing

 Shri  Punnoose:  It  is  true  that  arti-
 cle  97  of  the  Constitution  empowers
 Parliament  to  decide  upon  the  salary
 and  allowances  of  the  Speaker  and
 Deputy-Speaker.  What  I  have  at-
 temovted  to  do  is  that  this  Parliament
 decide  that  the  Speaker  and  the  De-
 putv-Speaker  should  have  this  quali-
 fication.  The  question  is  whether  the
 Constitution  prevents  us  from  doing
 jt.  The  difficulty  only  arises  if  Par-
 liament  accepts  this  amendment,  and
 then  if  the  Speaker  or  the  Deputy-
 Speaker  refuses  to  comply  with  the
 condition  that  we  want  to  impose.
 Then  only  the  question  arises,  and  this
 Parliament  has  got  the  right  to  decide
 what  qualifications  the  Sweaker  and
 the  Deputy-Speaker  should  have.

 Shri  T.  T.  Krishnamachari:  May  I
 mention.  Sir,  the  only  disqualifica-
 tions  that  the  Speaker  or  the  Deputy-
 Speaker  can  have  are  enumerated  in
 articles  94  and  102.  They  ought  to  be
 read  together.  If  the  disqualifications
 are  not  enumerated  there.  Parliament
 has  no  right  to  impose  other  disqua-
 lifications.

 Shri  Punnoose:  Js  it  exhaustive?

 Mr.  Chairman:  Article  93  of  the
 Constitution  says:

 “The  House  of  the  People  shall.
 as  soon  ag  may  be  choose  two
 members  of  the  House  to  be  res-
 vectively  Speaker  and  Deputy
 Speaker  thereof  and.  so  often  as
 the  office  of  Sneaker  or  Deputy
 Sveaker  becomes’  vacant.  the
 House  shall  choose  another  mem-
 ber  to  be  Speaker  or  Denvuty
 Speaker.  as  the  case  may  be.”
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 Article  93  provides  for  the  election
 of  the  Speaker  and  Deputy-Speaker.

 Article  97  of  the  Constitution  reads:

 “There  shall  be  paid  to  the
 Chairman  and  the  Deputy  Chair-
 man  of  the  Council  of  States,
 and  to  the  Speaker  and  the  De-
 puty  Speaker  of  the  House  of
 the  People,  such  salaries  and  al-
 Jowances  as  may  be  respectively
 fixed  by  Parliament  by  law  and,
 until  provision  in  that  behalf  is
 so  made,  such  salaries  and  allow-
 ances  as  are  specified  in  the
 Second  Schedule.”
 Therefore  it  means  that  salaries  and.

 allowances  have  to  be  paid.  Now
 my  hon.  friend  proposes  that:

 “Notwithstanding  anything  con-
 tained  in  this  Act,  the  Chairman,
 the  Speaker,  the  Deputy-Chair-
 man  or  the  Deputy-Speaker  shall
 not  be  entitled  to  any  _  salary,
 allowance  or  other  amenities  or
 facilities  provided  for  in  the  fore-
 going  sections,  as  long  as  he  is  a
 member  of  any  political  group,
 party  or  organisation.”
 That  is  really  against  the  spirit  of

 the  Constitution.  The  Constitution
 does  not  contemplate  salaries  and  al-
 lowances  being  made  _  conditional  on
 certain  things.

 Hon.  Members  rose—
 Mr.  Chairman:  I  think  I  have  heard

 enough.
 This  amendment  is  out  of

 order.
 Shri  हू,  K.  Basu:  Article  94  does.

 not  mention  any  disqualification.
 Shri  S.  S.  More:

 your  ruling.........
 Pandit  Thakur  Das  Bhargava:  It  is:

 beyond  the  scope  of  the  Bill  also.
 Mr.  Chairman:  Order,  order.  So

 far  as  that  point  is  concerned,  I  have
 already  decided  that  and  I  will  hear
 no  argument.

 Before  you  give:

 Shri  S.  S.  More:  Since  you  have  in-
 terpreted  article  97  in  the  way  in
 which  you  have  done.  I  will  say  that
 your  ruling  conflicts  with......

 Mr.  Chairman:  There  shal]  not  be
 said  anything  in  the  House  which  is
 against  a  ruling  which  I  have  given.

 Pandit  Thakur  Das  Bhargava:  Can
 a  ruling  of  the  Chair  be  discussed
 after  it  has  been  given.  Sir?  The

 re
 of  the  Chair  cannot  be  disrus-

 sed.

 it
 Shri  &  Ss.  More:  I  am  not  discussing”
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 Mr,  Chairman:  Then  what  is  the
 purpose  of  it?

 Shri  S.  S.  More:  I  am  making  a
 submission.

 Clause  9.—  (Officers  of  Parliament  not
 to  draw  salary  etc.  as  Members  of

 Parliament).

 Mr.  Chairman:  Now  let  us  take  up
 clause  9.

 Shri  M.  S.  Gurupadaswamy:  May
 I  make  a  submission,  Sir?

 Mr.  Chairman:  I  will  say  that  no
 submissions  should  be  made  with  res-
 pect  to  the  point  which  I  have  deci-
 ded.  If  there  is  anything  else,  I  am
 prepared  to  hear.

 Shri  M.  S.  Gurupadaswamy:  About
 clause  9,  Sir.  I  want  to  say  that  the
 Deputy  Chairman  and  the  Deputy
 Speaker  should  not  be  allowed  to  take
 part  in  any  Committee  set  up  outside
 Parliament.

 Shri  T.T.  Krishnamachari:  This  is
 not  germane  to  this.  Article  97  re-
 lates  only  to  drawing  of  salaries  and
 allowances.  So,  how  can  this  taking
 part  in  a  Committee  come  in?

 Shri  M.  S.  Gurupadaswamy:  I  am
 saying  that  no  allowance  should  be
 given  to  the  Deputy  Chairman  or  the
 Deputy  Speaker,  if  he  attends  a  Com-
 mittee  set  up  by  the  Government.
 But  the  practice  has  been  so  far  that
 when  the  Deputy  Speaker  or  the  De-
 puty  Chairman  is  often  made  the
 Chairman  of  some  inquiry  Committees
 set  up  by  the  Government,  I  learn
 that  they  draw  salary,  allowances,
 travelling  allowance,  D.A.  etc......

 Shri  T.  वी  Krishnamachari:  Wo,  Sir.
 Nothing  of  the  sort.  This  is  covered
 more  or  less  by  clause  6.  If  they
 are  asked  to  undertake  any  other
 work.  they  just  paid  them  oui  of
 pocket  expenses.

 Shri  M.  S.  Gurupadaswamy:  I
 mean  not  dearness  allowance,  but  daily
 allowance.  If  these  officers  are  taken
 on  the  Committees  set  up  by  the  Gov-
 ernment,  then  they  will  be  put  under
 the  obligation  of  the  Government,
 and  indirectly  they  will  be  under  their
 patronage  and  it  will  ultimately  affect
 their  impartiality  in  the  House  also.

 “Then  they  may  have  to  favour  the
 majority  party  in  so  many  ways.
 They  may  have  to  favour  the  hon.
 Minister  who  has  made  the  Deputy
 Speaker  or  the  Deputy  Chairman  the
 Chairman  of  an  inquiry  Committee.
 Therefore,  taking  into  -consideration

 a

 all  these  points,  I  would  -stiggest  that
 these  officers  should  not  be  appointed
 on  any  Committee  in  any  ~capacity,
 outside  Parliament.

 Shri  Nambiar::On  a  point  ofsclari-
 fication,  Sir?  There  is  a:  +term:,-in
 clause  9  ‘Officers  of  Parliament  not
 to  draw  salary  or”  allowances  as
 Members  of  Parliament’,.I  do  not
 know  whether  the  hon.  Minister  will
 agree  with  me,  but  I  could  not  find  out
 how  the  hon.  Speaker  or  the  ‘Deputy
 Speaker  can  be  called  as  Officers  of
 Parlianient.  I  could’  understarid  the
 Secretary  of  the  Parliament  Secre-
 tariat  being  called  an  officer,  or  his
 Assistant  Secretary’  being  called  an
 officer  of  Parliament,  because  they  are
 gazetted  officers.  But  to  call  the  hon.
 Speaker  and  the  Deputy  Speaker......

 Shri  T.  T.  Krishnamachari:  They
 are  described  as  officers  in  the  Con-
 stitution  itself.

 Shri  Nambiar:  I  cannot  find  it
 there.  So  I  have  my  own  doubts
 about  it,  and  I  feel  that  that  term
 may  be  removed.  Let’  them  not
 be  called  ‘officers’  of  Parliament,  Let
 them  be  called  by  some  otnher.........

 Shri  T.  T.  Krishnamachari:  My
 hon.  friend  may  look  into  page  38
 of  the  Constitution.  Gefore  article
 89,

 ae
 heading  is  ‘Officers  of  Parlia-

 ment’.

 Mr,  Chairman:  Does  the  bon.  Minis-
 ter  want  to  say  anything  about  this
 clause  9?

 Shri  T.  T.
 Sir.

 Krishnamachari:  No,

 Mr.  Chairman:  The  question  is:

 “That  clause  9  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  9  was  added  to  the  Bill.

 Clause  0  was  added  to  the  Bill.

 Clause  IL—  (Power  to  make  rules).

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  Sir,  I  have  a  small  amendment.
 I  just  want  to  mention  one  point.
 The  purpose  of  my  moving  this  small
 amendment  is  to  prevent  embarras-
 ment  to  the  Speaker  and  the  Chair-
 man  since  they  are  the  people  who
 are  concerned.  So  I  rather  thought
 that  instead  of  straightway  _  putting
 in  ‘in  consultation  with  the  Chairman
 and  the  Speaker’,  that  may  be  left
 out,  although  you  may  do  it  if  you
 want,  But  it  should  not  be  a  part  of

 जरा



 the  Bill.  Therefore  I  just  move  this
 small  amendment:

 “In  page  2,  lines  36  and  37,  omit  “in
 consultation  with  the  Chairman  and
 the  Speaker”.

 Shri  प्र,  T.  Krishnamachari:  No,
 Sir,  in.a  matter  like  this,  in  the  case
 of  an  officer  of  the  status  of  Speaker,
 it-  will  be  improper  for  Government
 to.  make  rules  without  consulting  the
 Speaker...  =

 ~Shri-S.  S.  More:  But  the  Speaker
 himself  ‘iS  concerned.

 Shri.  ‘T,..  T.  Krishnamachari:  May
 ‘be.  Still  .we  have  got  to  ask  him.

 Mr.  Chairman:  Does  the  hon.  Mem-
 ber  want  to  press  her  amendment?

 Shrimati  Renu  Chakravartty::  Yes,
 Sir.

 Mr.  Chairman:  The  question  is:
 In  page  2,  lines  36  and  37,  omit  “in

 consultation.  with  the  Chairman  and
 the  Speaker”.

 :  The  motion  was  negatived.
 ‘Mr.  Chairman:  The  question  is:

 “That  clausé  ‘ll  ‘stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause’  ll°was  added  to  the  Bill.

 Clause  u  the  Title-  and  the  Enact-
 ing  Formula  wére  added  to  the  Bill.

 Shri  T.  T.  Krishnamachari:  I  beg
 to  move  re

 “That  the  Bill  be  passed.”
 “Shri  8.  S.  More:  Sir,  I  would  make

 a  few  submissions.
 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  be  passed.”
 Shri  S,.S.  More:  I  want  to  make  a

 few  comments,  Sir..  Article  97  was
 relied  on  by  the  Minister  and  you

 ‘were  kind  enough  to  accept  that  point
 of  view.  The  Article  says:

 “There  shall  be  paid  to  the
 Chairman  and  the  Deputy  Chair-
 man  of  the  Council  of  States  and
 ‘to  the  Speaker  and  the  Deputy
 Speaker  of  the  House  of  the

 ‘People,  such  salaries  and  allow-
 ances  aS  may  be  _  respectively
 fixed  by  Parliament  by  law......

 oy  PM.

 As  this  particular  article  refers  to
 salaries  and  allowances  and  does  not
 contemplate  the  imposition  of  any
 other  restriction  when  granting  such
 salaries  and  allowances,  you  were
 pleased  to  rule  that  the  particular
 ‘amendment  moved  by  my  hon,  friend
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 Mr.  Punnoose  was  out  of  order.  I[
 accept  that  ruling.  In  accordance
 with  that  ruling  and  the  interpreta-
 tion  of  article  97,  I  say  there  is  no
 provision  for  free  furnished  residen-
 ce.  Clause  4  says:

 “Each  officer  of  Parliament
 shall  be  entitled  without  pay-
 ment  of  rent  to  the  use  of  a  fur-
 nished  residence.........  a

 There  is  no  provision  in  article  97
 for  the  grant  of  such  a  free  furnished
 residence.  When  the  Constituent  As-
 sembly  passed  this  Constitution,  if  at
 that  time  they  contemplated  to  make
 such  provision,  they  would  have
 been  surely  conscious  of  that  fact
 and  such  a  provision  would  have  been
 there.  I  would  refer  you  to  Schedule
 II,  Part’  D,  clause  (2):

 “Every  Judge  of  the  Supreme
 Court  shall  be  entitled  without
 ‘payment  of  rent  to  the  use  of  an
 official  residence.”
 So,  this  is  a  specific  provision  in

 the  case  of  the  Judges  of  the  Supre-
 me  Court.  I  may  bring  to  your
 notice,  Sir,  this  distinction  that  here
 the  Supreme  Court  Judges  are  en-
 titled  to  get  official  residences  with-
 out  any  rent.  But  the  question  of
 maintaining  the  house,  the  question of  furniture  etc.  are  placed  outside the  ambit  of  this.  It  means  that  they are  required  to  pay  the  maintenance
 charges  and  the  charges  for  the  hire of  the  furniture  etc.  There  is  no
 once

 Provision  in  the  case  of  the
 peaker  or  the  Deputy  Speaker,  and,

 therefore,  I  fear  that  this  clause  4  is not  only  discriminatory  but  also  not
 contemplated  by  the  Constitution.  It
 will  be  ultra  vires.  Therefore,  I  sub- mit  that  we  should  not  pass  _  this
 measure  with  this  particular  clause until  the  whole  Constitution  is  amen- ded  so  that  article  97  may  be  com- prehensive  enough  to  make  provision for  free  residences,  furniture  etc. These  are  my  independent  remarks
 and  not  a  point  of  order  for  your rulings.

 Mr.  Chairman:  I  am  afraid  the  h Member  made  these  remarks  in  the
 garb  of  making:  a  speech  on  the  pass- ing  of  the  Bill.  I  do  not  so  mych object  to  it,  for  technical  reasons. But,  I  think,  even  new  he  has  mis-
 read  the  whole  thing.  There  is  no Provision  in  article  97,  that  besides
 the  salary,  nothing  else  shall  be  pro-
 vided.  So,  all  the  ingenuity  which he  displayed  in  putting  his  point  is  of no  use.

 Shri  S.  S.  More:  I  am  not  prepared to  accept  the  compliment  about  in-
 genuity.
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 Shri  Nambiar:  Sir..when  I  raised  a
 point  about  these  ‘Officers  of  Parlia-
 ment’,  I  was  shut  out  by  saying  that
 on  page  36  there  is  a  reference  to  the
 ‘Officers  of  Parliament’.  There  is  an-
 other  title  on  page  4),  called,  Con-
 duct  of  Business’.  Can  that  title  be
 considered  as  a  part  of  the  Statute
 and  so  can  you.  say  that  because
 ‘Conduct  of  Business’  is  there  ,  any-
 thing  coming  under  that  chapter
 comes  under  conduct  of  business?  I
 make  my  submission.

 Pandit  Thakur  Das  Bhargava:  So
 far  as  the  third  reading  of  the  Bill
 is  concerned,  you  can  only  consider
 matters  in  relation  to  which  amend-
 ments  have  been  accepted.  Now,  to
 raise  the  same  questions  over  and  over
 again,  which  were  the  subject-matter
 of  discussion  when  we  considered  the
 Bill  clause  by  clause  is  not  fair.  My
 hon.  friend  spoke  before  in  relation
 to  the  allowances  etc.,  and  even  now
 those  arguments  are  being  repeated.
 At  the  time  of  the  third  reading  this
 should  not  be  allowed.

 Shri  Nambiar:  My  submission  is...

 Shri  Raghavachari  (Penukonda)
 rose—

 Mr.  Chairman:  I  hope  the  _  hon.
 Member  will  not  try  to  say  something
 which  is  not  warranted  at  the  time
 of  the  passing  of  the  Bill.

 Shri  Raghavachari:  I  have  been
 listening  to  the  whole  arguments
 for  and  against;  but  what  made
 me  feel  quite  amused  and  surprised
 was  that  the  point  which  the  Opposi-
 tion  wanted  to  raise  was  simply  not
 appreciated.  The  point  was  not  that
 there  must  be  a  disqualification  dis-
 entitling  the  officers  of  Parliament  to
 draw  their  salaries  or  allowances  but
 that  their  continuance  actively  asso-
 ciatéd  with  a  political  party  was  like-
 ly  to  create  an  apprehension  of  want
 of  confidence  in  their

 imp
 artial  dis-

 charge  of  duty.  In  fact,  the  question
 is  not  one  way  or  the.  other  to  be
 stressed  or  pressed  to  a  division;  the
 whole  matter  should  jiave  been  ap-
 preciated  in  the  view  that  with  such
 august  offices  as  that  of  the  Speaker
 and  the  Deputy  Speaker  nothing
 should  te  associated  with  them  which
 really  takes  away  from  their  position
 of  absolute  impartiality.  And,  to-
 wards  that  end,  conventions  were
 quoted  from  all  countries  and  even
 arguments  against  it  by  either  party.
 We  are  not  interested  in  conventions
 and  histories  of  other  peoples  but.
 really,  in  a  common  sense  view.  That
 is  the  whole  point.  I  for  one  do  think
 that  the  officers  would  bear  in  mind
 that  the  opinion  of  this  House  is,  not
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 that  they  should  dissociate  themselves
 completely  trom  being  members  of
 any  political  party  but  that  they
 should  not  continue  to  be  active  mem-
 bers  thereof.  Instead  of  dragging.
 down  the  whole  of  the  discussion  to
 this  level  namely  of  some  Members
 pressing  for  one  thing  and  others  urg-
 ing  against  it,  the  real  point  that  the
 officers  should  remember  is  that  they
 ought  not  to  be  members  actively  asso-
 ciatec  with  any  political  party.  If  this
 is  done,  arid  only  when  this  is  done,  it
 will  infuse  more  confidence,  and  the
 whole  House  would  be  glad  and  would
 express  its  satisfaction  that  not  only has  it  got  impartial  officers  but  though
 they  are  members  of  a  political  party,
 there  is  nothing  which  still  detracts
 from  their  position  of  impartiality,  in
 the  due  discharge  of  their  duties

 Mr.  Chairman:  The  question  is:
 “That  the  Bill  be  passed.”

 The  motion  was'  adopted.

 COMPTROLLER  AND  AUDITOR-
 GENERAL  (CONDITIONS  OF  SER-

 VICE)  BILL
 The  Minister  of  Finance  (Shri  C.  D.

 Deshmukh):  I  beg  to  *move:
 “That  the  Bill  to  regulate  cer-

 tain  conditions  of  service  of  the
 Comptroller  and  Auditor-General

 ¢  India,  be  taken  into  considera-
 on.

 This  is  8  relativély  simple  and.
 straightforward  measure  which  seeks
 to  make  provision  for  the  tenure  and
 the  pension  of  the  Comptroller  and
 Auditor-General,  in  regard  to  both  of
 which  we  consider  the  existing  provi-
 sion  as  not  entirely  satisfactory.  The
 terms  and  conditions  of  service  of  the
 Comptroller  and  Auditor-General  are
 now  sought  to  be’  fegulated  by  the
 Second  Schedule  to  the  Constitution,
 read  with  the  Government  of  India
 Audit.  and  Accounts  Order,  1936,  pro-
 mulgated  as  part  of  the  constitution-
 al  changes  in  1936.  which  has  been
 kept  alive  by  the  provisions  in  the
 Constitution.  At  present.  the  Comp-
 troller  and  Auditor-General  has  a
 minimum  tenure  of  five  years  and  sub-
 ject  to  this,  he  has  to  vacate  office  on
 completing  thirty-five  years  of  ser-
 vice  if  a  member  of  the  Indian  Civil
 Service.  or  on  attaining  the  age  of
 fifty  years  in  other  cases.  The  ques-
 tion  whether,  as  in  the  case  of  other
 constitutional  authorities.  a  fixed  term
 should  not  be  prescribed  for  the  Comp.
 troller  and  Auditor-General  has  been
 under  the  consideration  of  Govern-
 ment  for  some  time,  and  we  have
 come  to  the  conclusion  that  the  tenure

 “*Mover  with  the  recommendation  of  the  President.
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 should  be  fixed  at  six  years.  The  of  India,  be  taken  into  considera-
 provision  in  the  Bill  now  before  the
 House  implements  that  decision  and
 also  makes  it  applicable  to  the  holder

 ‘of  this  office  on  the  date  the  Bili
 comes  into  force.  At  present,  the
 Comptroller  and  Auditor-General  does

 .not  get  any  additional  pension  for  the
 service  rendered  by  him  in  that  capa-
 city.  Considering  that  the  holder  of
 ‘this  office  is  constitutionally  debar-—
 red,  after  vacating  the  post,  to  hold.

 -office-under  any  State  or  the  Centre;
 the  high  importance  of  the  post  and

 ‘the  very  considerable  increase  in  the
 responsibilities  brought  about  by  the
 integration  of  the  former  Indian

 ‘States,  the  responsibility  for  the  audit
 ‘of  the  accounts  of  all  of  whom  fall
 ‘upon  him  as  they  form  part  of  one
 or  the  other  of  t!e  States  of  the  Union;
 and  the  expansion  of  governmental
 activities  which  increase  his  respon-

 ‘sibility  for  audit,  Government  feel  that
 some  recognition  should  be  accorded
 to  service  in  this  post  for  regulating
 the  pension  of  the  holder  after  his

 ‘retirement.

 The  Bill  proposes  to  give  an  ad-
 ‘ditional  pension  of  Rs.  600  a  year  for
 ‘each  completed  year  of  service  us
 ‘Comptroller  and  Auditor-General  न
 ‘addition  to  the  normal  pension  earned
 by  service  as  a  member  of  the  Service
 to  which  the  Compfroller  and  Auditor-
 General  may  belqng,  but  a  ceiling  has
 been  fixed  to  the  total  pension  payable
 to  a  retiring  Comptroller  and  Auditor-
 General.  This  will  be  £  000  in  the
 ease  of  an  officer  of  the  Indian  Civil
 Service  and  Rs.  12,000  in  other  cases.
 I  trust  that  it  would  be  agreed
 that  the  increase  in  the  pension  oro-
 posed  is  very  modest  and  cannot  be
 considered  excessive  in  any  way.

 I  have  given  notice  of  two  minor
 amendments  which  I  propose  to  move

 ‘when  the  Bill  is  taken  up  clause  by
 clause.  but  it  would  be  just  as  well
 if  I  explain  them  straightaway.  The

 ‘first  is  to  clarify  that  service  as  the
 Auditor-General  of  India  before  the
 commencement  of  the  Constitution
 shall  also  be  taken  into  account  in  re-
 ckoning  the  period  qualifying  for  ad-
 ‘ditional  pension.  The  second  is  to  pro-
 ‘tect  the  maximum  pension  otherwise
 earned  by  an  officer  of  the  Indian

 “Civil  Service.  which  is  £  1000.  These
 amendments  do  not  raise  any  ques-

 pices
 of  principle,  but  are  clarifica-

 ry.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  to  regulate  cer-
 tain,  conditions  of  service  of  the

 ‘Comptroller  and  Auditor-General

 tion.

 Shri  हैं,  हु,  Basu)  (Diamond  Har-
 bour):  May  I  ask  one  question  of  the
 hon.  the  Finance  Minister?  If  the
 new  pension  clauses  are  not  there
 what  would  be  the  quantum  of  pension
 that  the  present  incumbent  would
 ceiling,

 Shri  C.  D.  Deshmukh:  He  will  get  a
 pension  of  Rs.  9,000.

 Shri  K.  K.  Basu:  He  is  an  I.CS8.
 Officer.

 Sht  C.  D.  Deshmukh:  He  _  is
 not  an  I.C.S.  Officer.  Whether  it  is
 five  years  or  six  years,  et  the  rate  of
 Rs.  600  it  doeg  not  really  make  any
 difference,  because  in  any  case  even
 after  five  years  service  be  will  get  a
 little  over  Rs.  1,200,  Rs.  1,200  is  the
 ceiling.

 Shri  8.  S.  More  (Sholapur):  What  is
 the  present  age  of  the  incumbent  of
 the  office?

 Shri  C.  D,  Deshmukh:  Fifty-nine.

 Shri  S.  S.  More:  Can  you  give  the
 date  of  birth?  I  want  it  for  calculation
 purposes.  Of  course  I  will  have  my
 chance  to  speak.

 Shri  C.  D.  Deshmukh:  I  am  sorry  I
 do  not  know  the  date  of  his  birth.  I
 shall  let  the  han.  Member  have  the
 information  in  the  course  of  the  day.

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 T  believe  it  is  somewhere’  end  of
 August  or  early  September.

 Shri  S.  S.  More:  If  this  Bill  is  not
 passed  what  will  be  the  date  of  his
 retirement?

 Shri  C.  D.  Deshmukh:  Fifteenth  of
 August  this  year.

 Shri  Vallatharas  (Pudukkottai):
 Sir,  I  beg  to  move:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 Shri  B.  Das.  Shri  Hirendra  Nath
 Mukerjee,  Shri  Frank  Anthony.
 Shri  Purushottamdas  Tandon  and
 the  Mover.  with  instructions  to  re-
 port  by  the  9th  May,  1953.”  .

 Shri  T.  T.  Krishnamachari;  Mover
 of  the  Bill,  or  the  Mover  of  the  amend-
 ment?
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 Shri  Vallatharas:  Myself.

 Though  this  Bill  looks  simple,  it
 raises  matters  of  constitutional  im-
 portance.  From  that  point  of  view
 the  provision  in  the  Constitution  re-
 lating  to  the  Comptroller  and  Auditor-
 General  is.  more  important  than  the
 one  relating  to  similar  statutory  au-
 thorities  like  the  Judges  of  the  Supre-
 me  Court.  Members  of  the  Public
 Service  Commission,  Governors.  of
 States  and  the  Election  Commissioner.
 In  this  matter  I  must  express  my
 appreciation  of  the  services  that  were
 then  rendered  by  the  present  hon.
 Minister  for  Commerce  and  Industry
 in  establishing  on  a  _  strong  founda-
 tion  the  independence  and  the  sup-
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 reme  status  of  the  Comptroller  and.
 the  Auditor-General  in  the  Constitu-
 tion.  I  need  not  go  into  the  details
 of  those  clauses,  but  I  consider  it  is  a
 lacuna,  in  the  Constitution  itself.  that.
 specific  provisions......

 4

 ‘Mr,  Chairman:  I  think’  the  hon.
 Member  will.  take  some  time.

 Shri  Vallatharas:  Yes,  Sir.
 Mr.  Chairman:  ‘Then,  the  House

 stands:  adjourned  till  8-15,  a.m.  to-
 morrow.

 The  House  then  adjourned  till  e
 Quarter  Past  Eight  of  the  Clock  on
 Wednesday,  the  26th  April,  1953.


